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LOK SABHA DEBATES

LOK SABHA

Friday, March 14, 2008/Phalguna 24, 1929 (Saka)

The Lok Sabha met at Eleven of the Clock
(MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS
[English]

MR. SPEAKER : Q. No. 221, Shri Eknath Mahadeo
Gaikwad.

Growth Rate

221, §HRI EKNATH MAHADEO GAIKWAD:
SHRI M.P. VEERENDRA KUMAR:
Will the Minister of FINANCE be pleased to state:

(a) whether the attention of the Government has
been drawn to the new World Bank Report on Global
Economic Development regarding siowdown of India's
economic growth rate as reported in the Navbharat Times
dated January 11, 2008;

(b) if so, the details thereof; and
(c) the reaction of the Govemment thereon?

THE MINISTER OF FINANCE : (SHRI P. CHIDAM-
BARAM): (a) to (c) A statement is placed on the Table of the

House.
)
Statement

(a) Yes Sir.

(b) The newspaper "Navbharat Times" dated
January 11, 2008 has referred to the World Bank report titled
Global Economic Prospects: Technology Diffusion in the
Developing World 2008, and has highlighted the likelihood
of slow down in India's economic growth in 2008 and 2009.
The report also makes a reference to a possible slowdown in
the growth rate of Gross Domestic Product (GDP) of China.

(c) The growth in India's GDP in the last two years
has been 9.4 and 9.6 per cent per annum. For the fiscal year
2007-08, as per the Advance Estimates of the Central
Statistical Organisation, the GDP is expected to grow at 8.7
per cent.

[Translation]

SHRI EKNATH MAHADEO GAIKWAD: Mr. Speaker, Sir,
various reports indicate it appears that the world economy is

passing through a phase of economic recession. Through
you, | would like to know from the hon'ble Minister the steps
being taken by the Government to maintain the pace of
economic growth and boost the export.

[English]

SHRI P. CHIDAMBARAM: Sir, there is indeed a slow
down in the second half of 2007-08 which | had indicated
even in the Budget speech. But the assessment made by the
Economic Advisory Council to the Prime Minister as well as a
large number of think tanks and research organizations, still
places India's growth rate in 2007-08 at above 8.5 per cent.
In the case of the EAC, the estimate is 8.7 per cent. Ordinarily
8.5 per cent and 8.7 per cent cannot be considered a bad
achievement. There is indeed a slow down from last year's
9.6 per cent. What drives India's growth is; investment and
consumption. We have taken a number of steps to boost
investment and consumption. Many of these steps were
outlined in the Budget speech. Some of them | will elaborate
later today when | reply to the Budget discussion. But if
investment and consumption are the two drivers of india's
GDP, as long as these two drivers continue to enjoy
momentum and confidence, the India's growth rate can be
maintained at above 8.5 per cent.

[Translation]

SHRI EKNATH MAHADEO GAIKWAD: Mr. Speaker Sir,
it is on account of apprehension of economic siowdown that
day by day share of market is falling. So | would like to ask the
hon'ble Minister as to what steps are being taken to bring
stability in the share market.

{English]

SHRI P. CHIDAMBARAM: Stock market is an important
indicator but we should not look at the stock market as the
sole indicator of India's economy. After all, the Sensex only
captures the share price movement of 30 stocks and the Nifty
captures the share price movements of either 50 or 100 stocks.
The stock market in India is reflecting world wide develop-
ments. In fact, it is really reflecting the developed economies
as well as the Asian economies. But we have a well
established regulatory system in place and the regulatory
system will ensure that there is no excessive volatility in the
stock market. But some volatility is to be expected especially
when there is turbulence in the intemational financial markets.

SHRI M.P. VEERENDRA KUMAR: Sir, according to the
World Bank Report, the share of agriculture has been
constantly slipping from 23.4 per cent of our GDP in 2000
through 18.3 per cent in 2005 to 17.5 per cent in 2006. In
such a scenario, will the Gross Capital Formation touch 16
per cent to achieve the target growth rate of 4 per cent as
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envisaged in the Budget? Is the loan waiver to small and
marginal farmers and related measures sufficient to
rejuvenate agriculture, distress in which core sector is a
primary cause of economic slow down?

MR. SPEAKER: What is your question?

SHRI M.P. VEERENDRA KUMAR: Sir, this is my
question.

SHRI P. CHIDAMBARAM: Sir, the question is on loan
waiver which is far away from the main Question. We will tatk
about it when | reply to the Budget debate. | agree with the
hon. Member that it is necessary to increase the gross capital

formation in agriculture as a proportion of GDP to 16 per cent .

for the 11th Plan and only then we will achieve the target
growth rate of 4 per cent. In 2003-04, the GCF to GDP was
10.2 per cent. In the three years of the UPA Government, we
have increased it to 12.5 per cent in 2006-07 and 2007-08
figures are not yet available. We will have to wait for those
figures but if the same trend is maintained, it should be
possible to achieve 16 per cent by the end of 11th Plan.
When 10.2 has become 12.5 in three years, if you extrapolate,
it is possible to achieve 16 per cent by the end of the 11th
Plan. But this will not happen on its own. This will happen
only if the Government takes conscious measures o promote
both public investment and encourage private sector
investment.

[Transiation}

SHRI NIHAL CHAND: Through you, | would like to know
from the hon'ble Minister about National Rural Employment
Guarantee Scheme.

MR. SPEAKER: Do you want to ask a supplementary
question on question No.221.

SHRI NIHAL CHAND: No, Sir, | would like to ask question
No.222.

SHRI DHARMENDRA PRADHAN: Mr. Speakey, Sir, the
hon'ble Minister has stated that there is precondition to
investment growth. | would like to know from the hon'ble
Minister whether there has been a decline in investment
during the last three - four years and whether the State
Govemnment and the Central Government propose to set up
single window system at Central level for land acquisition to
facilitate investment.

[English]

MR. SPEAKER: It has nothing to do with this. Please be
fair. You are a very effective Member.

SHRI P. CHIDAMBARAM: Sir, | have just explained that
the GCF to GDP is rising. It has risen from 10.2 per cent in
2003-04 to 12.5 per cent in 2006-07. Of course, this includes

MARCH 14, 2008

to Questions 4

investment made by the State Governments also. | am not
claiming the entire credit for the Central Government. The
Central Government, the State Governments and private
investments by individual farmers, all that are included in the
gross capital formation. So, investment is rising. We must
make a conscious effort to continue to increase investment in
agriculture year after year so that we achieve the target of 16
per cent by the end of the 11th Plan.

ADV. SURESH KURUP: Now it is an accepted fact that
USA is facing economic recession. There is widespread
apprehension that this recession will affect our country also.
Our rupee value has increased and it has already affected
our exporters, especially in the textile sector and the IT sector.

So, | would like to know from the Minister what measures
the Government intend to take to face this eventuality.

SHRI P. CHIDAMBARAM: Sir, the hon. Member is
referring to two things that are happening. One is the
recession that is expected in the US. Frankly, | cannot deal
with that. The US has to deal with it and we wish them well.

As far as the impact on the rupee is concemed - real
effective of the exchange rate of the rupee - it is not solely
attributable to the US recession. It is the result of a number of
factors like our productivity gains in india both labour
productivity and capital factor productivity, inflows into India
and our inflation versus the inflation of other countries. The
rupee has indeed appreciated rather significantly against
the US dollar which is weakening for reasons which are
relevant to the United States. But the rupee has not
appreciated to the same extent against the Euro or the Yen.

Therefore, RBI constructs the real effective of exchange
rate using a basket of currencies. There are two indices - one
is the basket of five or six currencies and another is a basket
of, | think, 30 currencies. There is some appreciation but |
think what is played out in the media is the rather exaggerated
appreciation vis-a-vis the dollar. Rupee has not appreciated
to the same extent vis-a-vis the Euro or vis-a-vis the Yen. As
far as we are concerned, we cannot take a view on exchange
rate. What we would like is a competitive exchange rate that
helps both exporters and importers and helps the compe-
titiveness of Indian industry. A number of steps are taken to
monitor inflows and a number of other steps are taken by the
Reserve Bank through monetary instruments. When we find
that the fiscal instruments are necessary, we take fiscal steps.
Some fiscal steps have been taken in the Budget.

Implementation of NREGS
+
*222. SHRI ADHIR CHOWDHURY:
DR. THOKCHOM MEINYA:
Wiit the Minister of RURAL DEVELOPMENT be pleased
to state: '
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(a) the State-wise categories of community assets
created so far and their value in money terms since the
implementation of National Rural Employment Guarantee
Scheme (NREGS) across the country;

(b)  the nature of iregularities noticed in implemen-
tation of the scheme;

(c) whether the Government has taken up corrective
measure along with the State Governments, as far as the
mal-implementation of NREGS is concerned with special
reference to false muster rolls, siphoning of funds, inflated
payment to contractors etc; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) to (d) A statement is laid on the Table of the
House.

Stale_ment

(a) Under NREGA, 2.10 crore households had been
provided employment during 2006-07 and 3.02 crore
households have been provided employment during the
current year up to February, 2008. As a result of this
employment, community assets have been created. Since
the launch of the Act, a total of 2330053 works have been
taken up out of which 1171353 are water conservation works
(50.27 %), 328886 works relate to land development (14.11%),
441388 works relate to rural connectivity (18.94 %) and
307850 works relate to provision of irrigation facility and
horticulture plantation to land owned by SC, ST, BPL families
and beneficiaries of land reforms and IAY (13.21%), State-
wise works taken up so far under NREGA for creation of
community assets, benefits created and expenditure incurred
on them is given in Annexure.

(b)  Ministry of Rural Development undertakes
rigorous reviews of NREGA through independent monitors
called National level Monitors and through Area Officers of
the Ministry. CAG was also requested by the Ministry to
undertake performance audit of NREGA for the year 2006-07
In 68 phase | districts. Some irregularities have been reported
in the implementation of NREGS. These mainly relate to
procedures such as application for employment, issue of dated
receipts, job card formats, muster rolls, maintenance of record
registers. In addition, complaints have also been received
from various quarters regarding irregularities in the
implementation of NREGA. State-wise details of the
complaints along with the action taken by the Ministry thereon
have been put on the web site www.nrega.nic.in under the
heading “Complaints”.

PHALGUNA 24, 1929 (SAKA)

to Questions 6

(c) and (d) Yes, Sir. Measures taken by the Government
to check the mal-implementation of NREGS are as given
below.

(1) Transparency

(i) Payment of wages through workers accounts in
Banks/post offices:

(a) Instructions have been issued to state
governments for coordination with the
Department of Posts to ensure that accounts
of NREGA workers are opened in Banks/
Post offices for payment of wages and are
made fully effective during 2008-09.

(b) Draft Memorandum of Understanding
{MoU) between the State governments and
Department of Posts to ensure smooth
payment to workers through their postal
accounts is being finalised.

(c) Workers accounts in Banks/Post offices
have been opened in some states. Andhra
Pradesh, Jharkhand and Karnataka have
taken the lead in this direction. Other states
that have reported their progress so far are
Bihar, Kerala, Tamil Nadu, West Bengal and
Madhya Pradesh. A total of 11028779
accaunts have so far been opened in these
states. Remaining states are taking action
in this regard.

(ii) States have been advised to conduct social audit
of each and every work of NREGA within three
months. Social Audit has been done in 76000
Gram Panchayats.

(iii) Citizen Information Board has been introduced.
This board is to be displayed at all prominent
places. This will enable the local community to
know the works being undertaken under NREGA
and would also facilitate the process of spreading
awareness about the programme.

(2) Generating Awareness

Various steps have been taken to generate awareness
about NREGA.

(i) Initiatives taken by State Government:

a) Gram Sabhas and one day orientation of all
Sarpanches at the Block level have been
held.

b) Lealflets and brochures in local language
are being provided.
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c) Village camps have been organized by the
District teams and Self help Groups are
being associated in the awareness gene-
ration.

Action taken by the Central Government:

a) CAPART has been asked to provide training
to the NGOs and Civil Society organisations
associated in the awareness generation
campaign.

b) The Government of India has decided to
introduce awards to be known as Rozgar
Jagrookta Puraskar (Employment aware-
ness awards) to recognize the outstanding
contribution by the civil society organisa-
tions for promoting effective implementation
of NREGA in different states of the country.

c) Use of media, TV spots, radio jingles,
advertisements, films.

d) Development and dissemination of broch-
ures and peoples primers.

(3) Vigilance and Monitoring

0]

(i)

Implementation of NREG Act is monitored on
regular basis. Vigilance and Monitoring Commi-
ttees have been set up at State as well as district
levels. Local MPs are the members of the district
Vigilance and Monitoring Committees. Village
leve! Vigilance and Monitoring Committees have
also been set up for local monitoring. Members of
the Central Employment Guarantee Council also
undertake field visits to various districts. National
level Monitors and Area Officers visit various
districts to oversee the progress of the Act. So far,
NLMs have made 331 visits to Phase | and Phase
Il districts.

Muster Roll verification has to be done in a
campaign mode and consolidated reports sent to
the Ministry. So far, 4621120 Muster rolls have
been verified. 1126914 Muster rofls have been
placed on the website.

(4) Regular Review of NREGA

(M

Review with State Governments

a) During the year 2007-2008, three Regional
Review Committee meetings have been
held to cover review of all States. These
were held at Bhubaneswar (16-17 Sept.),
Jaipur (24-25 September) and Guwahati
(9-10 October).

MARCH 14, 2008

(i)

(iii)

to Questions 8

b) Review meeting with State Secretaries
(Rural Development) of all States was heid
on 18.12.07 in Dethi.

c) Meesting of the Performance Review Commi-
ttee was held in Delhi during 16-17 January,
2008.

d) A meeting with State Secretaries (RD) of all
States was held in Dethi in January, 2008 to
discuss the draft CAG report.

State specific reviews

Five state specific review meetings have been
held. These were with the Government of
Jharkhand, Tamil Nadu, Orissa, Uttar Pradesh and
Maharashtra.

Interaction with representatives of people

Progress of NREGA was reviewed in the interactive
session with Members of Parliament held during
20th-23rd August, 2007 and 5th-6th September,
2007.

Minister of Rural Development has sent 4 letters
to Chief Ministers of all States and 3 letters to
Members of Parliament informing them about the
status of implementation of the Act from time to
time.

5) MIS/ e- Knowledge Network

0]

(i)

A comprehensive Web-based MIS www.arega.
pic.in has been implemented which places all data
in public domain. This data pertains to workers'
entitlements like registration, Job cards, muster
rolls, employment demanded and provided; work
data like sanctioned shelf of works, work
estimates, work in progress, measurement;
Financial indicators like funds available/spent,
amount paid as wages, materials and administra-
tive expenses. Data software has been enginee-
red for cross verification of records and for report
generation. Details of 25001781 Job Cards and
1126914 Muster rolls have been placed on the
website.

Ministry of Rural Development has introduced e-
knowledge network for effective implementation
of NREGA. Innovations at worksites and local
solutions are very helpful in meeting the
challenges of implementation of NREGA across
the country. E-knowledge network helps in lateral
transfer of these local solutions, especially among
the District Programme Coordinators. The
knowledge network aims at connecting practitio-
ners and providing solutions on demand through
a knowledge poo! built up dynamically by
exchange of information, ideas and best practices.
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PHALGUNA 24, 1929 (SAKA) to Questions 10
Annexure
Community Assests created so far under NREGA (From Feb. 2006 to Feb., 2008)
S. States Water Conservation and Provision of Irrigation faculty to Land Owned Drought Proofing
No. Water Harvesting by SC and ST, Beneficiaries of land reform,
Beneficiaries of IAY
a b [ d a b c d a b c d
No. % Unit Expenditure No. % Unit  Expendi- No. % Unit  Expendi-
of against  (Lakhs (in of against (Lakhs ture (in of against (Lakhs ture (in
Works Total Cu. Mt.) Lakhs) Works Total Hectare) Lakhs) Works Total Hectare) Lakhs)
Works Works Works
1 2 3 4 [ 6 7 8 9 10 1 12 13 14
1 Andhra 254783 3941 7046707 6052481 36289 561 0.1084 816753 83458 1291 39169 1452650
Pradesh
2 Assam 1919 790 5.3079 5766.43 634 261 0.0017 1356.07 819 337 00388 2788.09
3 Bihar 28717 2137 794271 29599.31 1110 083 0.0031 1254 47 3573 266 01699 298345
4 Gujarat 12303 4412 34.0240 574902 4736 1698 00122 2519.86 4523 1622 02196 1080.74
§ Haryana 1009 25.16 ‘ 2.7908 2030.39 9 022 0.0000 18.12 222 5§53 0.0108 42426
6 Himachal 2192 873 60624 124445 262 1.04 0.0008 299.94 554 221 00262 34552
Pradesh
7 Jammu and 796 1n 22014 706.31 433 604 00011 544 52 175 244 00083 22381
Kashmir
8 Karnataka 13306 3506 36.8043 15977.42 2588 682 00066 257072 4220 1112 02002 502657
9 Kerala 3540 25.66 9.7900 216027 230 167 0.0006 190.21 255 185 00123 250.58
10 Arunachal 39 751 0.1079 2741 0 000 0.0000 0.00 226 4355 00101 109.19
Pradesh )
11 Madhya 109290 2403 3023086 131676.76 155937 3428 04210 9654934 35196 774 16752 3219256
Pradesh
12 Maha- 10980 51.86 30.3715 15826.13 62 029 00002 1525 4322 2041 02025 458477
rashtra
13 Manipur 833 19.79 2.3040 867.86 0 000 0.0000 0.00 556 1321 0.0260 717.78
14 Meghalaya 1631 20.63 45112 1053.36 §5 070 0.0001 3383 141 1784 00670 117182
15 Mizoram 27 1.88 0.0747 168.68 0 000 0.0000 0.00 0 000 0.0000 0.00
16 Nagaland 216 31.76 05973 369.24 0 000 0.0000 0.00 17 250 0.0008 21181
17 Orissa 30364 28220 83.9658 1521456 11984 1113 0.0244 16714.69 2967 276 01383 3629.82
18 Punjab 33 098 0.0912 4527 0 000 00000 0.00 473 1401 0.0231 11493
19 Rajasthan 27019 3308 747258 6472161 24667 3020 00733 975115 2295 281 01083 642758
20 Sikkim 22 36t 0.0608 2326 0 000 0.0000 0.00 10 164  0.0005 400
21 Tamil Nadu 4417 1884 122155 12941.30 0 000 00000 0.00 7 003 0.0003 15.80
22 Tripura 2749 547 7.6042 242124 487 097 00014 250.13 1411 281 00682 141364
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1 2 3 4 5 6 7 8 9 10 1 12 13 14

23 Uttar 27875 1343 770918 3258778 7961 384 0.0231 534800 17197 829 08218 11318.71
Pradesh

24 West 16829 1434 465453 1650096 2364 201 00063 173741 18883 1608 0.8852 12087.30
Bengal

25 Chhattisgarh 12019 1158 332411 23802.78 10677 1029 00315 418527 10437 10.0& 04923 21365.17
26 Jharkhand 79640 3855 2202523 59639.26 47183 2284 0.1264 3348184 4118 199 01999 3156.13

27 Uttaranchal 6249 39.05 172847 4000.52 182 114  0.0005 108.38 2210 1381 0.1036 163147

Total . 648797 27.84 17944324 54371298 307850 1321 0.8427 17519385 199535 856 9.4359 14882580
Community Assets created so far under NREGA (From Feb., 2006 to Feb., 2008)

S. States Micro Imigation Food Control and Renaovation of Traditional
No. Works Protection Water bodies
a b c d a b c d a b c d
No. % Unit Expenditure No. % Unit  Expendi- No. % Unit  Expendi-
of against  (Lakhs (in of against (Lakhs ture (in of against (Lakhs ture (in
Works Total Km.) Lakhs) Works  Total Km.) Lakhs) Works Total Cu. Mt) Lakhs)
Works Works Works
1 2 15 16 17 18 19 20 21 22 23 24 25 26

1 Andhra 37151 575 0.1832 967282 5149 080 07829 375668 47114 729 378.1809 39863.64
Pradesh

Assam 1676 690 00082 435261 2916 1200 04829 1548224 584 240 46877 220080
Bihar 7385 550 00362 815163 6183 460 098922 717949 10944 815 87.8468 10809.95
Gujarat 132 047  0.0006 13398 904 324 01434 53337 1129 405 9.0624 815.18
Haryana 386 962  0.0019 610.77 91 227 00140 164.18 418 1042 33553 87568

o w0 A W N

Himachal 2022 806 0.0099 117579 2281 909 03620 135289 897 357 72001 55923
Pradesh

7 Jammu and 478 667  0.0024 53592 2252 3143 03556 213243 208 290 16696 230.56
Kashmir

8 Kamataka 1315 346 00064 190322 2029 5§35 03340 2601.61 2397 632 192405 235438
9 Kerala 1578 1144  0.0078 92426 3579 2585 05623 181658 2198 1503 176432 147362

10 Arunachal 3 058  0.0000 568 13 250 0.0020 3734 0 000 0.0000 0.00
Pradesh

11 Madhya - 11314 249 00555 932898 1745 038 02876 349736 10366 228 832073 18043.85
Pradesh

12 Maharashtra 43 020  0.0002 4563 165 078 0.0271 359.15 963 455 77300 87448
13 Manipur 329 782 00016 ~ 46726 60 143 00083 14217 23 055 0.1848 3520
14 Meghalaya 392 498 00019 35124 164 207 002064 23845 931 1177 74731 47488

15 Mizoram 0 0.00  0.0000 0.00 21 146 00037 131.20 0 000 0.0000 000
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1 2 15 16 17 18 19 20 21 22 23 24 25 26
16 Nagaland 38 559 0.0002 22346 12 176  0.0019 795.41 50 735 0.4013 7401
17 Orissa 1745 1.62 0.0083 3084.20 936 087 0.1562 121947 6381 593 512193 8126.20
18 Punjab 0 000  0.0000 000 125 370 00203 33268 1071 3172 85969 1250.38
19 Rajasthan 1735 212 00085 471730 908 111 01428 227160 8607 1054 69.0877 2412372
20 Sikkim 78 1279  0.0004 15726 223 3656 0.0361 409.37 19 3N 0.1525 793
21 Tamil Nadu 4536 19.35 0.0223 12009.95 120 055 0.0206 28489 10685 4558 85.7678 29884.30
22 Tripura 2448 487 0.0121 112028 825 164 0.1299 77983 4258 848 34.1789 659.09
23 Utar ;51 60 297 00299 659454 9140 440 14710 980678 29074 1401 2333748 37131.24
Pradesh
24 West 6808 580 00334 584163 10763 917 17152 1084348 12961 1104 1040370 13970.84
Bengal
25 Chhattisgarh3085 297 0.0152 13605.72 586 056 00932 1888.02 9569 922 768099 18575.66
26 Jharkhand 3010 146 00149 201692 887 043  0.1380 82352 10796 523 86.6586 7887.71
27 Uttaranchal 1440 900 00071 131443 3137 1960 05004 259595 868 542 69674 517.12
Total 95287 409 6.4580 88063.64 55223 237 88111 66080.19 172511 740 1384.7337 21647497

Community Assets created so far under NREGA (From Feb., 2006 to Feb., 2008)

S. States Land Development Rural Connectivity Any Other activity Approved
No. by MRD
a b c d a c d a b c
No. % Unit Expendi- No. % Unit Expendi- No. % Expendi-
of against (Lakhs ture (in of against (Lakhs ture (in of against ture (in
Works TJotal  Hectare) Lakhs) Works Total Km.) Lakhs) Works Total Lakhs)
Works Works Works
1 2 27 28 29 30 31 32 33 34 35 36 37
1 Andhra 178075 2754 6.7560 5149978 4475 0.69 0.0583 403493 0 0.00 0.00
Pradesh
2 Assam 3335 13.73 0.1263 9576.08 11565 47.61 0.1520 47838.15 843 347 316848
3 Bihar 3128 233 0.1187 281278 54560 4061 0.7146 5§7842.19 18759 1396 19966.64
4 Gujarat 328 1.18 0.0124 28197 3709 13.30 0.0486 322270 124 044 20.59
5 Haryana 451 1124 0.0171 92713 1422 3545 0.0186 263759 3 0.07 653
6 Himachal 695 277 0.0264 47273 14130 56.31 0.1847 748536 2062 8.2 76362
Pradesh
7 Jammu 1096  15.30 0.0416 1164.01 1724 2406 0.0225 163486 2 0.03 3.00
and Kashmir
8 Karnataka 2418 637 0.0918 250654 8773 231 0.1151 9590.75 908 239 1205.01




15 Oral Answers MARCH 14, 2008 to Questions 16

1 2 27 28 29 30 31 32 33 34 35 36 37

9 Kerala 1667 1208 0.0633 624523 741 537 0.0097 354.07 (] 0.04 082

10 Arunachal 0 0.00 0.0000 0.00 74 14.26 0.0010 47.82 164 3160 73.18
Pradesh

11 Madhya 64893 1427 24635 2323309 65493 14.40 08568 12416641 594 0.13 654.08
Pradesh ’

12 Maharashtra 542 256  0.0206 67846 2264 10.69 0.0296 385442 1831 865 3271.07
13 Manipur 815 1936  0.0309 89268 1593 3785 0.0208 168527 0 0.00 0.00
14 Meghalaya 489 618 00185 37015 2834 35.84 0.0370 3021.90 0 0.00 0.00
15 Mizoram 21 146  0.0008 10.71 628 43.78 0.0082 411227 738 5143 41120
16 Nagaland 16 235 0.0006 181.03 250 36.76 0.0033 111352 81 11.91 0.00
17 Orissa 362 034 00137 47562 48186 4475 06310 57640.03 4748 441 599434
18 Punjab 323 957 00122 38609 1351 40.02 0.0177 243717 0 0.00 0.00

19 Rajasthan 1845 226 00700 3001.11 14315 1753 0.1873 3961573 282 035 886.40
20 Sikkim 15 246 00006 15.16 227 37214 0.0030 265.09 16 262 4899
21 Tamil Nadu 0 000  0.0000 000 3669 1585 0'.0478 8652.15 0 0.00 0.00

22 Tripura 4069 810  0.1546 239661 7829 1559 0.1021 6720.12 26157 5207 3888.92

23 Uttar 12376 596 0.4697 1013583 88114 42.46 1.1525 10444179 9612 463 688920
Pradesh

24 West 9534 8.12 0.3618 7010.74 37609 3205 0.4917 36531.46 1599 136 146538
Bengal

25 Chhattisgarh30822 29.69 1.1694 3110592 24814 2391 03243  49665.15 1788 172 3683.74
26 Jharkhand 11339 549 04304 3978.12 39845 1929 05204 3937133 9768 473 508888

27 Uttaranchal 232 145  0.0088 200.30 1194 748 00157 86722 491 307 20544

Total 328886 1411 124798  183560.73 441388 18.94 57741 56288643 80576 346 50689.60

Community Assets created so far under NREGA (From Feb., 2006 to Feb., 2008)

S.No.  States Total Water Conservation Works Total Works
No. of % against Expenditure No. of Expenditure
Works Total Works {in Lakhs) Works (in Lakhs)
1 2 38 39 40 41 42
1 Andhra Pradesh 427655 66.15 128344.45 646494 192046.69

2 Assam 7914 3258 30580.18 24291 92528.96
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1 2 38 39 40 41 42
3 Bihar 56802 42.28 58723.83 134359 140599.92
4 Gujarat 18991 68.10 831229 27888 14357.41
5 Haryana 2126 53.00 4105.28 4011 7694.65
6 Himachal 7946 31.66 4677.89 25095 13699.53
Pradesh
7 Jammu and 3909 54.56 3829.02 7164 7175.41
Kashmir
8 Karnataka 23267 61.30 27763.20 37954 43636.22
9 Kerala 11150 80.83 6625.30 13794 13415.63
10 Arunachal Pradesh 281 54.14 179.61 519 300.62
1 Madhya Pradesh 167911 36.92 194739.51 454828 439342.43
12 Maharashtra 16473 77.81 21690.15 21172 29609.35
13 Manipur 1801 42.79 2230.27 4209 4808.22
14 Meghalaya 4529 §7.28 3289.74 7907 6715.62
15 Mizoram 48 3.34 299.88 1435 4834.07
16 Nagaland 333 48.97 1673.93 680 2968.48
17 Orissa 42393 39.37 31274.25 107673 112098.93
18 Punjab 1702 50.41 1743.25 3376 4566.51
19 Rajasthan 40564 , 49.67 102261.80 81673 155516.19
20- Sikkim 352 57.70 601.81 610 931.05
21 Tamil Nadu 19774 84.35 55136.24 23443 63788.39
22 Tripura 11691 23.27 6394.09 50233 19650.87
23 Uttar Pradesh 89446 43.10 97437.05 207509 224251.86
24 West 66244 56.45 59354.21 117350 106099.20
Bengal ' .
25 Chhattisgarh 35696 34.39 79237.35 103797 167877.44
26 Jharkhand 98451 47.66 73523.54 206586 155443.72
27 Uttaranchal 13904 86.88 ' 10059.49 16003 11530.83
Total 1171353 50.27 1063157.58 2330053 2035488.18
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[Translation]

SHRI ADHIR CHOWDHURY: Mr. Speaker, Sir, we all
know that under the flagship programme of UPA Government,
National Rural Employment Guarantee Act was enacted and
under this, employment security is being provided all over
the country. This programme is the brainchild of the
Chairperson of UPA — Shrimati Sonia Gandhi. This
programme will be implemented in 596 districts of india from
first April. The hon'ble Minister, in reply to my question has
given detailed description, however, two-four things have
come up for which | would like to have a detailed reply from
the Minister. | have asked about the value in term of money of
work done under the NREGA, the number of job cards issued
tit date and the number of applications received so far. The
information in this regard has not been given in the reply.
There is one more discrepancy in it and one more thing should
have been clarified. Till now employment has been provided
to three crore two lakh households under this scheme but
only 1,10,28779 accounts have been opened. That means
the bank accounts of all those households who have been
provided employment have not been opened so far. { would
like to ask the hon'ble Minister as to what is the national
average of NREGA as on date. How many work days are
there at the caste level in term of national average?

Adong with this, | would especially like to ask as to how
many people have been provided employment till date in
three communist states of Tripura, Kerala and Bengal.

[English]
MR. SPEAKER: | wish they were Communist States.

SHRI ADHIR CHOWDHURY: It is because the
Communists are pseudo-revolutionary at this moment.

MR. SPEAKER: If that gives you satisfaction, well you
may have it, but still you are in trouble in West Bengal.

[Translation]

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): Mr. Speaker, Sir, in reply
to the main question. | have clarified that three crore two lakh
families have been provided employment in 330 districts and
more than 120 crore man days have been generated.
Presently, it is peak season. So, every precaution has been
taken to maintain transparency and check irregularities. The
State Governments have been asked to make payment from
the nearest branches of banks till 31st March and where
there is no bank branches, their accounts should be opened
in post offices. The State Governments of Andhra Pradesh
and Karnataka have opened the accounts of all the
beneficiaries. Besides, it has also been started in Jharkhand,
Bihar and other States. | have given instructions that all the
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payments should essentially be made through the accounts
opened in the branches of banks and post offices. In the
main reply to question itself, | have said that employment has
been provided to three crore two lakh people and nearly one
crore ten or eleven lakh accounts have been opened. There
is quick progress in this regard. All the State Governments
have issued orders. There were some difficulties in post
offices, however, we are taking action to ensure that payment
is made by 31st March. The hon'ble Member wanted to know
the caste-wise details in this regard. In the year 2008-09,
employment has been provided to nearly 25 percent
Scheduled Castes and 36 percent Scheduled Tribes.

SHRIADHIR CHOWDHURY: Please tell us the national
average.

DR. RAGHUVANSH PRASAD SINGH: Jus!t now, | am
giving you information, 40 percent women and 38 percent
others have got employment. We have formulated law in such
a way that at least one third women are included, however,
their number is 40 percent which is more than one third and
36-38 percent Scheduled Tribes and 25-26 percent
Scheduled Castes people are getting employment. This
scheme is heading towards a great success. Qur purpose
was to provide employment and people are getting
employment. Till now, such a grand wage employment
programme has never been implemented in the world. The
hon'ble Member has also asked about left ruled states. |
would like to say specifically about Bengal that employment
has been provided to 39 lakh 84 thousand families in West
Bengal. Complaints have been received in this regard.
People’s participation, people's awareness, State Vigilance
and monitoring, transparency and accountability, this five
point programme has been implemented. We are involving
NGOs and civil society in it as their help is essential. The
cooperation of the honble Members is also essential. We
have started sending monthly progress report to all by E-
mail. We will inform all 385 hon'ble Members, not only about
NREGS but also about all rural development schemes. We
are continuously monitoring through District Vigilance and
Monitoring Committee headed by the local MP to ensure
mass participation. Social auditing or social investigation is
being discussed for a long time. In fact rules regarding the
social auditing have been formulated and intimated to the
State governments. Letters have been written four times to
the hon'ble Chief Minister because we have to depend on
the State Government and the Panchayati Raj institutions.
Along with this, there is acute shortage of vigilance officers
and staff and we have toid the State Governments in this
regard also. So, there is some variation in the overall
performance. In some districts we have found exemplary
performance. Experts are of the opinion that there will be
water crisis in coming times, however, it is the magic of
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NREGA, employment guarantee scheme that 50 percent work
of the water harvesting has been done under the said scheme.
We have been circulating reports to Hon'ble Members in each
session in connection with all the works done in this regard
viz. rural water bodies reservoirs, renovation of traditional
water bodies, provision of irrigation facilities. If the Hon'ble
Members come forward to participate, this revolutionary
legislation will definitely help in eradicating poverty so that
poor people can eam livelihood, at the same time their distress
exodus can be checked. We are heading towards this success.
We have completed second year of the new plan and now
we are going to implement it in all the districts of the country
in the third year. Therefore, participation of all the people is
necessary in this regard ...(Interruptions)

MR. SPEAKER: Hon'ble Minister has completed his
reply.

SHRI ADHIR CHOWDHURY: Mr. Speaker, Sir, the hon.
Minister has given his reply in detail, but through you, | seek
ten percent of his time. First of all, | would like to know about
the national average and the details of work being done within
100 days\as per national average and the status of this
national average in West Bengal, Tripura and Kerala. The
hon. Minister has not replied this point.

My second ipoint is that you had appointed the CAG.
The administrative and technical shortcomings have been
pointed out in the CAG report which are regarding the Master
roll, job card, the rate and the minimum wages presented by
the State Government but not being actually paid etc. The
hon. Minister has termed it as a revolutionary step but in true
sense, it has become a silent revolution. ...(Interruptions)

)
MR. SPEAKER: You please put your question, itis nota
debate.

SHR!I ADHIR CHOWDHURY: For this revolution, the
farmers did not have to shed their blood at all. For the ...* no
such incident took place. ...(Interruptions)

[English]

MR. SPEAKER: That is disallowed. Please put your
question. It is not a debate.

...(Interruptions)
MR. SPEAKER:
[Translation]
You please take your seat.
[English]
| have deleted it. Please do not get too touchy.
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...(Interruptions)
[Translation]

MR. SPEAKER: This does not make any difference. If
he feels somewhat relieved, let him have it.

SHRI ADHIR CHOWDHURY: Mr. Speaker, Sir, the
Hon'ble Minister said that are MPs got the opportunity to
participate in it. | am a Member of Parliament from West
Bengal. There the opposition there. ...(Interruptions)

MR. SPEAKER: This is not your question. You are
making a speech.

SHRI ADHIR CHOWDHURY: There is one...* we know
that. ...(Interruptions)

[English]
MR. SPEAKER: | would not allow this thing.

SHRIADHIR CHOWDHURY: Sir, it is very much relevant.
...(Interruptions)

MR. SPEAKER: Please put your question.

SHRI ADHIR CHOWDHURY: Sir, the hon. Minister has
dealt with it in details. ...(Interruptions)

[Translation]

MR. SPEAKER: Mr. Chaudhury, please put your
question.

SHR! ADHIR CHOWDHURY: In West Bengal, MPs of
the opposition party are not given any opportunity to contribute
towards NREGS. These days we are not getting any
information of this fund. We are not heading any monitoring
committee. | would like to ask. ...(Interruptions)

[English]
MR. SPEAKER: Please take your seat now.

SHRI ADHIR CHOWDHURY: Sir, | am putting a direct
question now.

MR. SPEAKER: That means so far all indirect questions
were being put.

...(Interruptions)
MR. SPEAKER: Nothing will be recorded.
...(Interruptions)*
[Translation]

MR. SPEAKER: Whatever you have percsived, please
speak

*Not recorded.

*Not recorded.
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...(Interruptions)
MR. SPEAKER: All of you, please take your seats.

DR. RAGHUVANSH PRASAD SINGH: Mr. Speakaer, Sir,
Hon'ble Member has expressed his desire to know about
hundred days' employment. | would like to say that as many
as 22 lakh families have been provided employment of
hundred days. However, the average of last year is 44 Days
and the current average is 41 Days. Presently, the peak
season is on. This will be further carried on. Thus, so many
people have got employment by now. ...(Interruptions)

SHRI ADHIR CHOWDHURY: You please provide the
data in respect of West Bengal.

DR. RAGUVANSH PRADSAD SINGH: | will présant the
data of different States. Here, | am producing the national
average. ...(Interruptions)

{English]

MR. SPEAKER: What are you doing? This is very
strange.

[Translation]
Is this the way to seek reply?
[English]
Please do not do like this.
‘ ...(Interruptions)
MR. SPEAKER: Please do not record one word of him.
...(Interruptions)*

[Translation]

DR. RAGUVANSH PRASAD SINGH: He himsell has
raised the question. He wants to know the national average.
...{Interruptions)

MR. SPEAKER: It is not worth listening. You please
speak in short.

DR. RAGHUVANSH PRASAD SINGH: | have stated that
as many as 22 lakh families- have been offered employment
of 100 days. He will be apprised of the details state-wise
separately. ...(Interruptions) Vigilance Monitoring Committee.
...(Interruptions)

SHRI ADHIR CHOWDHURY: At first, tell us about the
average of West Bengal.

MR. SPEAKER: What is happening here?
* Not recorded.
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...(Interruptions)
[English]
MR. SPEAKER: Now, | will ask you to go out.
...(Interruptions)

'SHFH ADHIR CHOWDHURY: Sir, that is another thing.
...(Interruptions)

MR. SPEAKER: Thatis the thing. What are you trying to
do here? Will you please sit down?

...(Interruptions)

SHRI ADHIR CHOWDHURY: Sir, itis my legitimate right
to know this. ...(Interruptions)
[Translation]

DR. RAGHUVANSH PRASAD SINGH: | will send him
the details of different states.

SHRI ADHIR CHOWDHURY: You please tell us now.
...{Interruptions)

DR. RAGHUVANSH PRASAD SINGH: The National
Average didn't figure in the main question. His question was
regarding the creation of assets and the corrective measures
taken thereon. Now, ha is raising the issue of national average.
| have also given an obal reply to the question. But, it is not
possible to producs state-wise details without going through
the papers. | will apprise you of it separately. ...(Interruptions)

SHRI ADHIR CHOWDHURY: You have not given
unemployment allowance in West Bengal. Please say about
it. ...(Interruptions)

{English]
MR. SPEAKER: Please do not record anything.
...(Interruptions)*

MR. SPEAKER: it seems to be a matter of joke that the
House is being disturbed and some hon. Members are
enjoying it.

...(Interruptions)

MR. SPEAKER: Will you sit down? You are also
disturbing. Behave with some sense of responsibility.

[Translation]
This is not a place to joke.
[English]

Everyday | am seeing what is going on. Important
questions are being raised and this Hour is being misused.

* Not recorded.
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Hon. Members, | have got a list of 25 hon. Members who
want to put supplementaries which | cannot atlow. | am again
prepared to allow a full discussion on the subject. | will do it.
Please give notices which | will allow and | am sure the hon.
Minister will agree to a discussion.

...(Interruptions)

MR. SPEAKER: Will you take your seats? We have not
even completed two Questions and 27 minutes are gone.
Please sit down. It will depend on me and not on you.

...(Interruptions)

MR. SPEAKER: Shri Ramdas Athawale, | will not allow
you any longer. | will ask you to go out unless you take your
seat. Will you go out or not?

...(Interruptions)

MR. SPEAKER: Please leave the House. Please go
out.

...(Interruptions)
[Translation]
MR. SPEAKER: You do all that you wish to do.
...(Interruptions)

Infiation
+

223. SHRI KASHIRAM RANA:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of FINANCE be pleased to state:,

(a)  whether the Govemment has been able to check
the price rise and inflation;

(b) if so, the details thereof during the last two years
on quarterly basis;

(c) whether the Reserve Bank of India (RBI) has
apprehended any upward pressure of inflation; and

(d) if so, the details thereof and the steps taken by
the Government in this regard?

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) to (d) A statement is placed on the Table of the
House.

Statement

{a) Government accords topmost priority to contro-
ling inflation, which is constantly monitored and reviewed.
The headline inflation, as measured by WPI, as on February
23, 2008 at 5.02 per cent was lower than 6.20 per cent
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recorded a year ago. The current inflation rate for primary
articles and manufactured products also decelerated to 6.28
and 4.33 per cent from 11.58 and 6.11 per cent respectively,
recorded a year ago. Annual inflation rate for the fuel and
power group accelerated to 5.64 per cent from February 24,
2007, but, this group contributes less than a quarter of the
overall price rise.

(b) The year-on-year quarterly inflation based on
average Wholesale Price Index is indicated in the table
below:

Table: Quarterly inflation rates based on WPI (per cent)

Year/ All Primary  Fuel  Manufactured
Quarter commodities articles  group products
2006-07

Apr-Jun 4.6 6.0 8.8 2.4
Jul-Sep 5.1 6.2 7.0 3.9
Oct-Dec 5.6 8.0 45 5.0
Jan-Mar 6.4 11.1 2.3 6.3
2007-08

Apr-Jun 5.4 9.8 0.3 57
Jul-Sep 4.1 8.9 -2.0 4.8
Oct-Dec 3.4 4.7 0.5 4.1
Jan-Feb(P) 4.3 4.5 4.3 4.2
P: Provisional

(c) and (d) Through its anti-inflationary monetary policy,
the Reserve Bank of India supports government's policy of
non-inflationary growth.

Anti-inflationary policies of the government include fiscal
discipline, rationalization of duties of essential items, effective
supply-demand management of essential commodities
through liberal tariff and trade policies, and strengthening
the public distribution system. The policies of the Reserve
Bank of India and of the Government complement each other.

[Translation]

SHRI KASHIRAM RANA: Mr. Speaker, Sir, the rate of
inflation is increasing day by day due to erroneous economic
policies of the Government. The inflation rate of 4.11 percent
in January has risen to 5.02 percent in February and has
further increased after the presentation of the budget which
has resulted in price-hike of essentiai commodities. The
price-rise has gone up so much so that has caused threat to
the survival of the people belonging to the lower and middie
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income groups. | would like to submit that our industrial
production has come down from 11.6 percent to 5.3 per cent.
Our manufacturing growth has come down from 12.3 percent
to 5.9 percent and the consumer durables has seen a decline
from 5.3 percent to 3.1 percent .

[English]

1 would like to know from the hon. Minister, through you,
about the effective measures that have been taken by the
Government to control the rising trend of inflation and the
unbearable price rise of essential commodities.

[Transiation]

MR. SPEAKER: Please put your question. This is the
time to put supplementary. All these people make speeches
and put irrelevant questions.

[English]
Or is it that everybody here wants to dictate the Chair?
...(Interruptions)

SHRI P. CHIDAMBARAM: Sir, | am grateful to the hon.
Member for his supplementary.

Inflation is a matter that causes worry to every
Government and inflation is on the rise. Certainly all of us
should be concemed as to why inflation is on the rise and
what steps can be taken to control it. Between April, 2001
and October, 2007, WP declined from 6.28 per cent to 3.11
per cent. Since then, there has been a rise in the WP| and |
would like the hon. Members to bear with me while | read out
what is happening intemationally and nationally which is
contributing to the rise in WPI.

For exampie, in 2004, the average price of crude oil
was 37 dolloars a barrel; in April 2007, it was 65 dollars a
barrel; in February 2008, it was 93 dollars a barvel; and today
itis 110 dollars a barrel. | would like to cite the example of
palm oil, which is the benchmark edible oil and it influences
the prices of all other oils. in 2004, the price of paim oil was
471 dollars a metric tonne; in April 2007 it was 710 doliars a
metric tonne; in February 2008, it was 1,177 dollars a metric
tonne; and in the last fifteen days, it has increased by 100
dollars per metric tonne. This is imported from Malaysia and
Indonesia. Let me just give you one more example, that is
rice. Thaitand rice, FOB, was 225 dollars a mefric tonne in
2004; in April 2007 it was 296 dollars a metric tonne; in January
2008 it was 364 dollars a metric tonne; and today it costs 510
doliars a metric tonne.

Today, the inflation is driven by commodity prices. In
the Budget speech | pointed out a number of other non-edible
commodities, which | do not wish to repeat, like copper, tin,
zinc, stesel, etc. It is driven by commodity prices and within the
commodity prices, it is driven by primary food articles.
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~ Now, when we give Rs. 1,000/- per quintal for wheat
which the farmers deserve, it will reflect in the retail prices.
When there is a demand for giving Rs. 1,000/- per quintal for
paddy as against the current price of Rs. 740, it will reflect in
domestic prices. When States demand higher royalty for
minerals, it will reflect in domestic prices.

The point is some matters are under our control. For
example, for manufactured products the inflation contribution
is very low. It is still well under 3.5 per cent. That can be
influenced by monetary and fiscal policies. But world over
food and fuel prices are not influenced either by fiscal policy
or by monetary policy, certainly not by monetary policy, though
to some extent by fiscal policy. We have cut duties. We have
cut import duties and excise duties in order to see that these
articles do not suffer tax. On food articles, there is hardly any
tax.

| wish to take the House into confidence, interationally
there is a rising trend in commodity prices, especially food
prices. The only way we can insulate ourselves from
international food prices is to become self-sufficient in a few
items, like wheat, rice, sugar, edible oils and pulses. We are
nearly self-sufficient in rice; we are marginal importers of
wheat; but we are major importers of edible olls and pulses.
As long as we are dependent on imports, we are subject to
intemational prices.

Let me explain what steps we have taken in this regard.

MR. SPEAKER: | think you have dealt with that in your
reply.

SHRI P. CHIDAMBARAM: Yes, | have.

We are taking monetary and fiscal steps. The monetary
steps are listed in my reply; and fiscal steps are announced
in the Budget. | am prepared to take any other fiscal steps in
order to keep infiation down. But | wish to tell the House most
humbly and respectfully that we are not insulated from
international commodity prices and intemational food prices.

[Translation]

SHRI KASHIRAM RANA: Mr. Speaker, Sir, as | have
mentioned just now that rise in prices of the essential
commodities has a direct impact on inflation. The Hon'ble
Minister argued that since they import crude oil, paim oil, so
it is natural that prices will rise but there is steep rise in the
prices of the foodgrains or the domestic oils. The price of
steel has increased by Rs. 10 per kilo in one week, the prices
of cement have gone up and dus to this inflation has gone
up. Hon'ble Minister has said that he is taking fiscal measures.
Last week he said that it was upto the RBI to decide how to
reduce the interest rates or the way by which these are the
commodities of forward trading. ...(/nterruptions) Are the
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Govermnment going to take any steps or not about those four
commodities on which they have imposed a ban? Hon'ble
Minister had made an announcement, but no effective
measures are being taken. Will the hon'ble Minister take some
further steps in this regard or take some steps to reduce the
interest rates?

[Translation]

SHRI P. CHIDAMBARAM: Sir, the hon. Member knows
better than a Minister in the Government that interest rate is
one of the most effective instruments to contain inflation. That
is why, this is part of monetary management. When inflationary
tendencies or inflationary expectations are visible in the
economy, the RB! necessarily has to use the interest rate as
aninstrument. It inflationary expectations are contained, there
is, of course, scope to reduce interest rates. But when
inflationary expectations are present in the economy, we must
trust the RBI to use the interest rate instrument to contain
inflation. That is a well-accepted proposition and we will have
to leave it to the RBI to decide what the signalling or policy
rates will be.

SHRIMAT!I SANGEETA KUMARI SINGH DEO: | would
like to bring to the notice of the hon. Minister that the official
indices have been registering only a marginal increase in
the rate of inflation whereas the prices of all essential
commodities have been registering a consistent rise, a
phenomenal rise which is affecting the Aam Admi. Why are
the initiatives taken by the Government not yielding the
desired results and what concrete steps is the Government
taking for us to become seif-sufficient?

SHRI P. CHIDAMBARAM: The last part of the question
was dealt with elaborately on a nuymber of occasions by the
hon. Minister of Agriculture and very briefly in my Budget
Speech. As | said, no large country like India can depend
upon imports of food grains and other essential articles of
food because, then, we will be importing inflation into the
country. We have to become self-sufficient. That is why, we
have announced the Rashtriya Krishi Vigyan Yojana and the
National Food Security Mission. One has an allocation of
Rs.25,000 crore and the other has an allocation of Rs.4882
crore. Hopefully, in the next three to four years, we will increase
rice production by 10 million tonnes; wheat production by 8
million tonnes and pulses production by two million tonnes
in which event we will become self-sufficient.

As far as the first question about the index is concerned,
| have not done anything to the index. This is the same index
which has been there for the last ten years or more. This is
the same index which is here today. It is being constructed by
the same agency. | am not doing anything to the index. It is
this index which reflects that the WPI declined. As | said a
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littie while ago answering the hon. Member Shri Kashiram
Rana, it declined from a little over 6 per cent to 3.2 per cent,
It is now rising from 3.2 per cent to close to 5 per cent. This
index is the same index. However, there is a group now which
is frying to construct a revised index reflecting the current
basket of goods and services which are consumed. When
that index is available, maybe, it will more accurately — from
your point of view and from my point of view — reflect what is
happening in the market. But | am using the indices which
are available for the last several years going back nearly to
10-15 years.

MR. SPEAKER: | think there is a complete answer and
the debate on the Budget is going on. So, we go to the next
question.

Shri J.M. Aaron Rashid — not present.
Shri Dushyant Singh.
[English]
Wind Energy in the Coastal Areas

+
*224. SHRI DUSHYANT SINGH:
SHRI J.M. AARON RASHID:
Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a)  whether there is a vast potential for harnessing
wind energy in the costal areas of the country; and

{b) if so, the details thereof and the action plan/
strategy formulated to harness the same during the Eleventh
Five Year Plan period?

[Translation]

THE MINISTER OF STATE OF THE MINISTRY OF NEW
AND RENEWABLE ENERGY (SHRI VILAS MUTTEMWAR):
(a) and (b) Statement is laid on the Table of the house.

Statement

(a)  No, Sir. However, wind surveys carried out at 71
locations along the coastal areas in the States of Andhra
Pradesh, Gujarat, Goa, Karnataka, Kerala, Maharashtra,
Orissa, Pondicherry, Tamil Nadu and West Bengal; Laksha-
dweep, and Andaman & Nicobar Islands have indicated
potential for hamessing wind energy at 27 locations.

(b) A wind power capacity of 7844 MW has been
installed in the country as .on 31.12.2007 including potential
coastal areas. A target of 10,500 MW wind power capacity
has been planned in the country during the Eleventh Five
Year Plan period including in potential coastal areas. Strategy
for promoting wind power projects through private sector
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investment is being continued during the 11th Plan by
providing various fiscal incentives such as concessional
import duty on certain components of wind electric generator,
excise duty exemption, ten years' tax holiday on income
generated from wind power projects, benefit of accelerated
depreciation, loan from Indian Renewable Energy Develop-
ment Agency (IREDA). Technical support is provided by the
Centre for Wind Energy Technology (C-WET) by way of
detailed wind resource assessment to identify further potential
sites. This apart, higher tariff is being provided for wind power
in all the potential States.

[English]

SHRI DUSHYANT SINGH: Through you, | would like to
bring it to the notice of the hon. Minister that there is a
tremendous potential to increase power through wind energy
but the funds earmarked for the purpose of wind energy is
very inadequate. The Budget allocation for the year 2007-08
was only Rs.15.5 crore. For the current year, the Budget
allocation is only Rs.22.5 crore. How does he estimate to
reach a target of 10,500 MW of wind power by the end of the
Eleventh Plan?

[Translation]

SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, | would
like to make it clear about the perceptions of the honle
Member regarding this sector that the total investment for the
wind power projects have been made through the private
sector. There is no hamessing work by the Ministry in this
sector. Our country has the potential of 45000 MW of wind
power and till now we have registered an increase of 8500
MW to it, which is about 20% achievement. Now a system
has been evolved under which private sectors are registering
their participation on large scale due to which we do not
have to invest in the wind energy from our budget earmarked
for this purpose. Itis none other than the private sector due to
which investment and production are increasing. Thus, we
have the potential to achieve more than the target of 10,500
MW of wind power by the end of the Eleventh plan.

[English]

SHR! DUSHYANT SINGH: Our former President Dr.
Abdul Kalam had mentioned at the S5th Wind Energy
Conterence something about the process of wind farms for
studies in off shore areas. Is the Government considering
locating wind farms, especially when we have about 7000
kilometres of coastal area? Are we thinking of reducing cost
for wind power from Rs. 2.50 and Rs. 3.50 to Re. 1 and Rs. 2.
Is the Government considering that? Is the Government
considering our former President's view?
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[Translation]

SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, as | said,
our country itself has the potential of 45000 MW of wind power
from both the onshore and off-shore areas. We can also
translate the views expressed by our former President into
action but for this we have to enter about 20-25 kilometre
inside the sea and its capital cost is very high. lf we enter
more into the sea, we are able to get more power, but its
capital cost is high. We are also making efforts on trial basis
and if we receive any proposal from the State Government,
we will see to it as a trial. Inside the country technology has
developed,; it has been developed in the private sectors also.
They are making their own experiments.

[English]

SHRI ABU AYES MONDAL: The Indian Renewable
Energy Development Agency for promoting wind power
supports the renewable energy projects by providing
concessional funds. | want to know as to what is the total
amount of concassional funds provided for the wind power
projects through private investment upto 31st December,
2008.

MR. SPEAKER: Are you providing any fund for that?
[Translation]

SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, IREDA
about which the hon'ble Minister has mentioned is a financial
institution set up by our Ministry to promote and support the
renewable energy projects and it was set up at the time when
no commercial bank was willing to come forward to provide
financial assistance to these projects, but now-a-days so
many commercial banks are willing to provide financial
assistance in the field of renewable energy. We provide loans
through IREDA to all those projects which we receive for
promoting renewable energy.

SHRI HARIBHAU JAWALE: Mr. Speaker, Sir, through
you, | would fike to ask only one question from the honble
Minister. What position does Maharashtra get out of 27
locations where potential for hamessing wind energy has
been indicated in the coastal areas of the States and how
many locations are there where the wind power capacity has
been installed so far?

SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, as desired
by the hon'ble Member, we will provide him the list related to
Maharashtra, but there are very vast areas of wind energy
and he is talking about the coastal areas. | have also said it
that this is all due to privatization, and as per mapping carried
out by our Ministry surveys were conducted at 71 locations
out of which 27 were_found suitable for haressing wind
energy. These all are indicated on our website and the map
and whoever wants to invest in this sector can install his wind
machines over there.
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SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, the
Government of India are making efforts to increase the
production of wind energy in the coastal areas. The two
Ministers associated with the Ministry of power belong to'
Maharashtra. One is Shri Shinde and another is Shri Vilas
Muttemwar. There is an acute shortage of power for the
development of the country. They have carried out surveys at
71 locations in coastal areas and identified 27 potential sites
including Maharashtra and Goa where wind power projects
are proposed to be set up. | would like to ask the hon'ble
Minister as to how many wind power projects are planned to
be installed within a year?

MR. SPEAKER: Hon'ble Member wants to know about
Maharashtra.

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, | want to
know about Maharahstra and West Bengal also.

SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, just now
the hon'ble Member has asked about the potential sites of
Maharashtra. There is Vijay Durg in Maharashtra which has
the potential of 78 MW, but these all are being done through
the private sector investment, as | am repeating it again and
again.

[English]

MR. SPEAKER : Q. 225 Shri Rasheed - Not present
Masood
Shrimati Manorama - Not present
Madhavraj

Q. 226 Shri Harisinh - Not present
Chavda

Shri Mohan Singh
Questions are put but Members are not interested.

[Transiation]
Exodus of Revenue Officers

*227. SHRI MOHAN SINGH: Will the Minister of
FINANCE be pleased to state:

(a)  the number of Group 'A’ and 'B' officers working
in the Income Tax, Service Tax, Customs and Excise
departments who left voluntarily during the last three years
and till date;

(b)  whether the Government has looked into the
reasons therefor and whether this mass exodus has affected
the functioning of the Departments concemed and also the
realisation of taxes;

(c) the details of the number of vacant posts of
Assistant Commissioners of Income Tax as on 31st March in
each of the last three years and the efforts are being made to
fill the vacant posts of Assistant Commissioners and above at
the earliest;
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(d) if so, the details thereof; and
(e) if not, the reasons therefor?

[English]

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) to (e) A Statement is laid on the Table of the
House.

Statement

(a)  Atotal number of 247 Group ‘A’ officers working
in the Income Tax, Service Tax, Customs and Excise
departments have left voluntarily during the last three years
and till date. As far as information with regard to Group ‘B’
officers is concerned, the same is being collected and would
be laid on the Table of the House.

(b) There is no mass exodus of officers from the
Service. The resignation/voluntarily retirement from service
has been under the relevant rules applicable to the officers
of the Central Services. This is not affecting the functioning of
the Department or realization of taxes adversely in any
manner, because the post falling vacant as a result of the
Officers leaving voluntarily are being filled up every year
through Direct Recruitment or Promotions, as the case may
be, as per the applicable Recruitment Rules.

(c) to (e) The details of the number of vacant posts of
Assistant Commissioners of Income-Tax as on 31st March in
each of the last three years is as under:-

Vacancy position in the grade of Assistant
Commissioner of Income Tax

as on
31.3.2005 31.3.2006 31.3.2007
(2004—05) (2005-06) (2006--07)
231 247 208

Recruitments against the above vacancies have beéen
completed.

[Translation]

SHRI MOHAN SINGH: Mr. Speaker, Sir, under the
Ministries of Government of India, there are important
departments like department of income tax, customs and
excise and service tax etc. through which the Government of
India collect most of their revenue. But due to constant
deterioration in their service conditions large number of
officials of these departments are compalied to quit jobs by
taking VRS and now they are in search of other jobs outside
these departments. | would like to know from the hon'ble
Minister ot Finance whether the Government are making any
action plan to expedite the process of promotion avenues
and improve the service conditions of these services?
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[English}

SHRI P. CHIDAMBARAM: Sir, with great respect to the
hon. Member | do not think that there is a very large exodus.
We will have to look at the total figures. The Department of
Revenue, in income tax, customs and excise and service tax
wings, has a total component of 7,007 Group ‘A’ Officers which
" is the sanctioned strength. The number of resignations in 3
years and 11 months is 48 and the number of voluntary
retirements is 199 making a total of 247. Now, the average
per year is roughly about 60 or 65. Given a complement of
7,007, a one per cent attrition rate cannot be considered an
exodus. In fact, the private sector has a much larger attrition
rate and when more job opportunities are available, when
the private sector pays competitive salaries and when people
can go abroad, you must expect some attrition. | do not think
a one per cent attrition rate is a very highrate. In fact, itis very
comparable to what is happening in the private sector where
the turn over is sometimes over 10 per cent.

There is a well established procedure for promotions.
Wherever we have to refer to the UPSC, we refer to the UPSC
and the UPSC makes the promotions. | have spoken
personally to the UPSC Member and requested him to
compress the time limit which they take to finalise the panels
and to give us the promotion list. The Member has agreed to
expedite the process, but for Group ‘A", | am entirely dependent
on UPSC to make the promotions.

As far as other classes are concemed, we try to expedite
it to the best of our ability, but we will try to improve the situation.

[Translation]

SHRI MOHAN SINGH: Mr. Speaker, Sir, the Government
of India have brought an improvement on a large scale at the
leve! of commissioner and Chief Commissioner by opening
large number of commissionerates. But, the departments are
somewhat lenient in the matter of departmental promotions
for their main work forces like inspector, section officer etc.
Public Service Commission has nothing to do with them, it is
entirely upto the department and the Ministry as to how they
make promotions, but they are very much lenient in this matter.
| wouid like to know from the honble Minister whether their
Ministry will make efforts to expedite the process of promotion
avenues by filling up all those posts which are lying vacant at
the level of inspector and above?

[English]

SHRI P. CHIDAMBARAM: Sir, since the question did
not pertain to promotions, | do not have the data on promotions
that are being done year after year, for the last three years. |
could have easily obtained the data and happily shared it
with the hon. Member. But if there is any fault on my part, | will
correctit.
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MR. SPEAKER: The information may be sent to the
hon. Member.

[Translation]

Conference on Power
+

*228. DR. SHAFIQUR RAHMAN BARQ:
SHRI RAMESH DUBE:

Will the Minister of POWER be pleased to state:

(a) whetheraday's conference of Chief Secretaries
of States and Union Territories was convened by his Ministry
in Dethi recently;

{b) if so, the details of the discussions held therein;

(c)  whether any plan has been chalked out in this
conference to ensure "Power for all” by the end of the current
Five Year Plan period; and

(d) if so, the details thereof?
[English]

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) to (d) A Statement is laid on the Table of the
House.

Statement

(a) and (b) Yes, Sir. A Conterence of Chiet Secretaries
of States and Union Territories was held on 19th February,
2008 at New Delhi to discuss Power Sector issues. The
following themes were discussed:

(i) Accelerated Capacity Addition: Ordering of all X!
Plan projects to be completed by March, 2008,

(i) Reduction of Aggregate Technical and Commer-
cial (AT&C) Losses to 15%,

(iif) implementation of the Rajiv Gandhi Grameen
Vidyutikaran Yojana,

(iv) Iimplementation of Open Access in Transmission
and Distribution; and

(v) Strengthening Intra- State Transmission and
Distribution Systems under the State Sector.

(c) and (d) The objective of the Conference was to
understand the difficulties faced by the States with regard to
the various identified issues, with a view to address them in
order to meet the targets set during the cument Five Year
Plan.

There was a general consensus that with the coordi-
nated efforts of both, the Centre and States, the capacity
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addition target of 78,577 MW set for the XI Plan was
achievable if orders for all the projects identified under this
programme were placed by the States by 31st March, 2008.

It was recognized that State distribution utilities would
need to make more concerted efforts to reduce Aggregate
Technical and Commercial (AT&C) losses to 15%. In order to
ensure faster implementation of the Rajiv Gandhi Grameen
Vidyutikaran Yojana (RGGVY), States were asked to step up
the pace of rural electrification so that access to electricity for
rural households would be achieved in the X! Plan. All States
were requested to quickly draw up plans for developing
transmission, sub-transmission and distribution systems, so
as to ensure that the proposed infrastructure and investments
are compatible with the X| Plan generation capacity addition.
They were requested to ensure independent functioning of
State Load Despatch Centres (SLDCs) at the earliest and to
curb practices which were not conducive to competition and
unrestricted flow of electricity and to measure open access in
terms of cases sanctioned and implemented. States were
specifically asked to rationalize the charges levied for open
access.

[Translation]

DR. SHAFIQUR RAHMAN BARQ: Mr. Speaker, Sir, |
would like to know from the hon'ble Minister whether the
target to do rural electrification by 2009 and to provide power
connection to every household in every village by 2021 was
fixed by the Government in the Plan surveys in the states and
the Union territories? If so, the details thereof and if not, the
reasons therefor?

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir, | would
like to tell with regard to the question which has been put that
not only a survey is conducted but it is also monitored'regularly.
We had convened a meeting of the Chief Secretaries at all
India level and fixed a target of capacity addition of 78577
megawatt in the Eleventh Plan. All our orders for 64-65
thousand megawatt power had been placed by the day when
we had convened this mesting. Why these problems arise?
For this we had called Secretaries of all States and toid them
that this target cannot be achieved until it is monitored.
Therefore, for this a regular process is followed in the Central
Electricity Authority as to from where a project is to be brought,
be it hydro or thermal. | would like to assure the House that
we have ensured rural electrification under Rajiv Gandhi
Gramin Vidyutikaran Yojana by 2009 and my department is
to achieve the target of providing electricity in one lakh
villages. We have covered 45 thousand villages so far. All
villages will be covered by the targeted date.

DR. SHAFIQUR RAHMAN BARQ: Hon'ble Minister, Sir,
still | have not got reply to my question. Have the Govemment
taken stock of the poor power situation in Uttar Pradesh the
largest State in the country where thousands of villages and
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towns are still deprived of slectricity? Due to this poor situation
of power, recently electric trains in Western U.P. came to a
standstill on their respective routes. | would, therefore, like to
know how many megawatt of power is proposed to be given
to U.P. during 2008-09 and the time by which it is likely to be
given?

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir, it is
true that nothing has been done to generate power in U.P.
during the last 10-12 years. Alittle capacity addition has taken
place. People have to face a lot of difficuity on account of
power shortage there. We are repeatedly telling them that
capacity addition will have to be done.

It is a concurrent subject like education but there is a
misconception throughout the country that the work of power
generation is to be done by the Government of India. It is
wrong. Every state should provide electricity to its people
after making assessment of its power consumption. Our task
is supplementary. Even then, we are ready to extend our
help in generating power as per their requirement. | would
like to submit that even today power is not being generated
by the States. The power supplied by us from the Central
projects. | would like to make a request to the hon'ble Member
to kindly help us and impress upon his State to generate
more power as he is a good and powerful leader.

SHRI RAMESH DUBE: Sir, through you, | would like to
submit that the Government of India have chalked out a very
ambitious plan this year to ensure "power to all” by the end of
this Five Year Pian. Itis a gigantic target but it seems to be an
impossible task if it is assessed on realistic basis. This
Government have plenty of funds but there are no power
devices like transformers, conductors and poles. The
Government of India’s Public Sector Undertaking —the BHEL
is unable to meet the demand of these devices.

MR. SPEAKER: Please put question.

SHRI RAMESH DUBE: Let alone the other states, the
power situation in Dethi and its nearby areas is not secret to
any one. Through you, | would like to ask the hon'ble Minister
whether a number of Govt. and private power plants are lying
closed due to shortage of coal and power is not being
generated therein. What action Government propose to take
to tackle this situation?

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir, such
a situation is not prevailing due to shortage of coal, we have
coal in huge quantity. As | have just said, there is no shortage
of coal. Shri Dubeiji hails from Maharashtra but he is an M.P.
from Uttar Pradesh. | know well that he is concemed about
Uttar Pradesh. But, | would like to tell you both the Members
that power generation has reduced a lot in Uttar Pradesh for
the last 10-12 years. The Union Govt. have a lot of funds for
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the purpose and we have recently got Rs.28 thousand crore
rupees under the Rajiv Gandhi Gramin Vidyutikaran Yojana
from the Ministry of Finance in the 11th Five Year Plan. We
have no paucity of funds.

[English]

MR. SPEAKER: Shri Hansraj Ahir. You should all watch
him. Shri Ahir gives notices; sits quietly; gets opportunities;
and utilizes the time.

[Transiation]

SHRI HANSRAJ G. AHIR: Mr. Speaker, Sir, through you,
| would like to ask a question to the hon'ble Minister. As he
said that they had convened a meeting of Chief Secretaries
then they would definitely have expressed their concemn on
shortage of power and tried to find out any way out to tackie
the situation in the said meeting. | would like to point out that
there is a shortage of power in almost all the States of the
country. | would specifically like to say that there is a shortage
of 6500 MW power in Maharashtra. Ademand has been made
to you to meet this shortage. Maharashira certainly has the
right to make a demand for power. | woulid like to ask whether
the Govt. are making any efforts to purchase power from
neighbouring States and provide it to other states of the
country. Besides, | would also like to ask whether the Union
Gowt. propose to make any efforts to run under their own
control those state-run power plants in which power is being
generated less than the capacity like Chandrapur-based
power-plant the capacity of which is 2340 MW but only 1200-
1300 MW power is being generated.

SHRI SUSHILKUMAR SHINDE: A lot of assistance is
provided under the A.P.G.R.P. scheme to such type of plants.
But, something new was to be done in respect of the
Chandrapur-1 and Il plants. Earlier, a capacity of 500 MW was
proposed to be enhanced. But the Govt. of Maharashtra say
that they want to install the super critical machines there and
there are a lot of problems in doing so. But, | would like to
assure you that keeping in view the shortage of power in
Maharashtra, especially in Vidarbha you hail from, we are
going to install in Monda a power plant with the capacity of
1000 MW through the N.T.P.C. The pace of work in this regard
is so fast that the order for the machinery of that power plant
would be placed within 15 days. This is the information which
| would like to share with this House.

[English]

MR. SPEAKER: Now, Shri P. Karunakaran. Please put
a very brief question. Naot even half a minute is there.
SHRI P. KARUNAKARAN: Thank you, Sir.

MR. SPEAKER: | am sorry. You can put next time. Now,
Question Hour is over.
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WRITTEN ANSWERS TO QUESTIONS

Adoption of Children
[Translation]

*225. SHRI RASHEED MASOOD:
SHRIMATI MANORAMA MADHAVRAJ:
Will the Minister of WOMEN AND CHILD DEVELOP-
MENT be pleased to state:

(a) whether the Government has formulated new
policy for adoption of children;

(b) if so, the details thereof;

() whether a large number of couples in the
country, particularly in Karnataka, are unabie to adopt children
in view of the limited number of adoption centers;

(d) if so, the details thereof alongwith the steps taken
in this regard;

(8) whether the Government is aware that many
children fall into wrong hands in the guise of adoption and
are subject to illegal activities; and

(f) if so, the reaction of the Government thereto
alongwith the steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WQMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA
CHOWDHURY): (a) and (b) The Juvenile Justice (Care and
Protection of Children) Amendment Act, 2006 facilitates the
adoption of orphan, abandoned and surrendered children.
As per Section 41 of the Juvenile Justice (Care and Protection
of Children) Amendment Act, 2006 there is no restriction in
adoption on account of sex, religion or caste of the child or
prospective parents.

Central Adoption Resource Agency (CARA) is the nodal
agency at national level for adoption matters and issues
Guidelines for adoption procedure from time to time.
Guidelines for in-country Adoption were last issued in 2004
and for Inter-country Adoption in 2006. These guidelines are
subject to regular review in order to bring more simplicity and
transparency in adoption procedures and to prevent child
trafficking in the name of adoption.

{c) No,Sir.
(d) Does not arise.

(e) The legal adoption procedure of orphaned,
abandoned and surrendered children is very organized and
structured and only agencies recognized by the State
Governments can place children in adoption both in-country
and inter-country. The placement is done only after a detailed
home-study of the prospective adoptive parents has been

_done by the agency. No case of legally adopted children
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falling into wrong hands and being subject to illegal activities
has come to the notice of this Ministry.

) Does not arise.

Participation of Foreign Companies
in the Stock Exchange

*226. SHRI HARISINH CHAVDA: Will the Minister of
FINANCE be pleased to state:

(a)  whether the presence of Multinational compa-
nies in the stock market has increased over a period of time;

(b)  whether the Government has started to imple-
ment the measures approved by it in October 2007 to
streamline the participation of Foreign Institutional Investors
(Flls) in the Indian Stock Market;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) Yes Sir. There has been an increase in number
of Foreign Institutional Investors (Flls) and sub-accounts
operating in the Indian stock markets. Over the last six
months, their number has increased from 1100 Fils and 3388
sub-accounts registered as at end September, 2007 to 1303
Flis and 3877 sub-accounts as at end February, 2008.

(b) The Securities and Exchange Board of India
(SEBI) has informed that it has started to implement the
measures approved by it in October 2007 to streamline the
participation of Foreign Institutional Investors (Flls) in the

Indian Stock Market. ,

(c)  The salient measures approved by the SEBI
Board in October, 2007 are as follows:

1. Flis and their sub-accounts shall not issue/renew
Offshore Derivative Instruments (ODIs) with underlying
as derivatives with immediatg effect. They are required
to wind up the current position over 18 months, during
which period SEB! will review the position from time to
time.

2.  Further issuance of ODIs by the sub-accounts of Flls
will be discontinued with immediate effect. They will be
required to wind up the current position over 18 months,
during which period SEBI will review the position from
time to time.

3. The Flis who are currently issuing ODis with notional
value of ODlIs outstanding (excluding derivatives) as a
percentage of their AUC in India of less than 40% shall
be allowed to issue further ODIs only at the incremental
rate of 5% of their AUC in India, subject to a limit of 40%.
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4. Those Flis with notional value of PNs outstanding
{excluding derivatives) as a percentage of their AUC in
india of more than 40% shall issue PNs only against
cancellation / redemption / closing out of the existing
PNs of at least equivalent amount.

(d)  Does not arise.
[English]
Gross Domestic Product

*229. SHRI AMITAVA NANDY: Will the Minister of
FINANCE be pleased to state:

(a) the quantum of Gross Domestic Product achie-
ved against the target as yet during the year 2007-08;

{(b)  whether the pace of achievement of the target is
slow;

(c) if so, the reasons therefore; and

(d) the target fixed for next five years with regard to
Gross Domestic Product?

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) and (b) As per Advanced Estimates of Central
Statistical Organisation (CSO), the Gross Domestic Product
(GDP) at factor cost at constant (1999-2000) prices in the
year 2007-08 is likely to attain a level of Rs.31,14,452 crore
as against GDP of Rs.28,64,310 crore for the year 2006-07.
Accordingly, the growth in GDP during 2007-08 is estimated
at 8.7 per cent as compared to growth rate of 9.6 per cent in
2006-07. The Government does not set year-specific growth
targets.

(¢) The growth rate in 2007-08 declined due to a
general slow down in most of the sactors except electricity,
community services and the composite category “trade,
hotels, transport and communications”. The deceleration in
the growth of agricultural sector is attributed 1o the slackening
in the growth of rabi crops. The slower growth of consumer
durables was the most important factor in the slow down of
manufacturing sector. Overall, there was a deceleration in
the growth of public and private consumption which affected
the growth of the services sector, including construction.

(d)  The National Development Council has endo-
rsed an average growth of 9 per cent per annum in GDP for
the Eleventh Five Year Plan period (2007-2012).

Relaxation in the Norms of PMGSY

*230. SHRI K. FRANCIS GEORGE:
SHRI N. N. KRISHNADAS:
Will the Minister of RURAL DEVELOPMENT be pleased
to state:
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(a) whether the State Governments are facing
difficulties in taking up the rural road works in the hilly areas
due to some unfavourable norms under the Pradhan Mantri
Gram Sadak Yojana (PMGSY);

(b)  if so, whether the Union Government proposes

to make some specific provisions for the speedy construction
of roads in the hilly areas; and

(c) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) Relaxation in norms
for coverage of habitations under Pradhan Mantri Gram
Sadak Yojana (PMGSY) as well as the rural roads component
ot Bharat Nirman has been provided for hill States. Under
PMGSY, all habitations with a population of 500 persons and
above in the plain areas are eligible for coverage; whereas
in hill States, all habitations with a population 250 persons
and above are sligible. Under Bharat Nirman, all habitations
with a population of 1000 persons and above in the plain
areas are eligible for coverage; whereas in hill States, all
habitations with a population of 500 persons and above are
eligible.

(b) and (c) Having regard to the specific difficulties being
faced by the hill States in the implementation of PMGSY, further
relaxations have been accorded by the Ministry of Rural
Development from time to time. These relaxations are as
follows:-

i.  As per the original programme guidefines, population
of all habitations within a radius of 500 metres (1.5 km.
of path distance in case of hilis) is clubbed together for
the purpose of determining the population size. This
cluster approach enables provision of connectivity to a
larger number of habitations, particularly in the hill/
mountainous areas. This provision of cluster approach
has been recently amended by the Ministry of Rural
Development. According to this amendment, in the
blocks bordering intemational boundary in the hill States
(as identified by Ministry of Home Affairs), ail habitations
within a path distance of 10 km would be treated as a
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Becauss of difficult terrain, adverse weather conditions
and relatively shorter working season for execution of
PMGSY projects in hill States, time period of 18 months
is now allowed for completion of Stage-| works in place
of earlier provision of nine to twelve months. Time period
aliowed for completion of projects under PMGSY in the
Plain areas is nine to twelve months.

iii. Geometries have also been reviewed on the basis of
recommendations of an expert committee and formation
is now permitted with 3 m carriageway and 5.5 m
roadway in the hill states, where traffic is less than 100
motorized vehicles per hour as against the earlier
provision of minimum 3.75 m carriageway and 6 m
roadway.

The proposal of the State Government of Jammu &
Kashmir for reducing the package size from the existing
Rs. 1 crore to Rs. 50 lakh has been accepted by the
Ministry of Rural Development.

Loans under PMRY Scheme by Private Banks

*231. SHRI BADIGA RAMAKRISHNA: Will the Minister
of FINANCE be pleased to state:

{a) the target set, loan sanctioned and disbursed
by the private saector banks under the Prime Minister's Rozgar
Yojana (PMRY) during each of the last three years in each of
the States/UTs; and

(b)  the repayment position thereof?

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) Bank-wise details of targets aflocated (physical),
total .number and amount of loans sanctioned and disbursed
by private sector banks under the Prime Minister's Rozgar
Yojana (PMRY) are given in the enclosed statement-I.
However, state-wise information for private sector banks is
not maintained separately by the R8I in the manner desired.

(b) Demand and recovery of loans under PMRY for
private sector banks is given in the enclosed statement-il.

Cluster.
Targets, sanction and disbursement of loans under PMRY for private sector banks
(Amount Rs. Lakh)

Si.No.Name of the Bank 2004-05

Physical target Sanctioned Disbursed Sanctioned Disbursed

(Number) (Number) (Number) (Amount) (Amount)

1 2 3 4 5 8 7
1 ICICi Bank Ltd. 1158 1156 250 145.02 31.42
2 Bank of Rajasthan Lid. 2042 819 421 359.57 232.681
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1 2 3 4 5 6 7
3 Bharat Overseas Bank Ltd. 234 126 126 85.44 84.57
4 Catholic Syrian Bank Ltd. 1661 1040 966 477.97 433.70
5 Dhanalakshmi Bank Ltd. 945 884 660 455.68 359.42
6 Federal Bank. Ltd. 28386 2101 1315 1181.62 720.42
7 J & K Bank Ltd. 1797 1120 841 1229.61 888.84
8 Karnataka Bank. Ltd. 870 499 332 297.49 209.40
9 Karur Vysvya Bank Ltd. 1207 736 726 324.22 312.07
10 Lakshmi Vilas Bank Ltd. 0 565 450 177.96 140.23
11 Ratnakar Bank Ltd. 398 230 217 153.43 139.35
12  Sangli Bank Ltd. 943 126 56 60.13 29.35
13  South Indian Bank Ltd. 1637 1574 1339 649.72 562.02
14  Tamiinadu Mer Bank Ltd. 0 692 542 394.96 302.75
15  United Western Bank 1566 692 514 436.21 332.04
16  ING Vysya Bank 2165 1285 1112 753.88 647.27
17  Nainital Bank Ltd. 450 368 368 248.24 248.24
18  City Union Bank Ltd. 526 426 426 196.79 195.07
19  Lord Krishna Bank Ltd. 3N 297 157 160.56 80.75

Total Private Banks 207486 14536 10818 7788.50 5949.52
SI.No.Name of the Bank J 2005-08

Physical target Sanctioned Disbursed Sanctioned Disbursed
(Number) (Number) (Number) (Amount) (Amount)

1 2 3 4 5 6 7
1 ICICI Bank Ltd. 1574 1625 1376 320.73 288.22
2 Bank of Rajasthan Ltd. 2054 1040 762 572.39 411,92
3 Bharat Overseas Bank Ltd. 262 165 165 97.38 96.40
4 Catholic Syrian Bank Ltd. 1755 1277 1035 632.56 460.15
5 Dhanalakshmi Bank Ltd. 998 701 611 303.49 264.05
6 Federal Bank Ltd. 3272 2865 2375 1709.32 1057.ﬁ
7 J & K Bank Ltd. 1747 1098 786 1223.82 830.42
8 Karnataka Bank Ltd. 1794 1232 1210 841.63 823.88
9 Karur Vysya Bank Ltd. 1070 887 880 384.86 378.22
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1 2 3 4 5 8 7
10 Lakshmi Vilas Bank Ltd. 0 668 589 268.95 251.92
11 Ratnakar Bank Ltd. 387 220 181 123.70 10646
12  Sangli Bank Ltd. 0 94 29 45.57 14.67
13  South indian Bank Ltd. 2372 1685 1602 615.00 5§76.00
14  Tamilnadu Mer Bank Ltd. 0 754 666 406.62 358.38
15  United Westem Bank 1957 802 767 485.49 422.73
16  ING Vysya Bank 2449 1507 1187 817.98 688.81
17  Nainital Bank Ltd. 514 469 469 346.01 346.01
18  City Union Bank Ltd. 526 512 512 213.67 212.93
19 Lord Krishna Bank Ltd. 398 325 258 140.42 108.31

Total Private Banks 23129 17926 15460 9549.57 7677.25
S1.No.Name of the Bank 2006-07

Physical target Sanctioned Disbursed Sanctioned Disbursed
(Number) (Number) (Number) (Amount) (Amount)

1 ICIC! Bank Ltd. 1906 2110 "~ 1815 568.93 487.29
2 Bank of Rajasthan Ltd. 2027 1716 1424 1018.82 789.76
3 Bharat Overseas Bank Ltd. 251 75 75 42.84 42.45
4 UTI Bank Ltd./Axis Bank 0 399 320 265.17 208.15
5 Catholic Syrian Bank Ltd. 1756 1380 1093 569.47 449.12
6 Dhanalakshmi Bank Ltd. 1049 968 803 398.19 348.27
7 Federal Bank Ltd. 3231 2981 2188 1644.22 1137.44
8 J & K Bank Ltd. 1892 1251 886 1547.85 1009.31
9 Karnataka Bank Lid. 1804 1521 1426 906.58 849.99
10  Karur Vysya Bank Ltd. 1324 814 813 349.27 348.46
1 Lakshmi Vilas Bank Ltd. [+] 792 704 296.26 2685.04
12  Ratnakar Bank Ltid. 444 194 185 102.85 97.50
13  Sangli Bank Ltd. 0 56 84 24.55 38.95
14  South Indian Bank Ltd. 2267 1834 1499 778.37 611.51
15 Tamilnadu Mer Bank Lid. 0 859 771 508.08 471.02
18  United Western Bank 1318 444 309 241.10 183.17
17  ING Vysya Bank 2424 1469 1045 844.52 594.93
18  Nainital Bank Ltd. 724 75 70 58.73 5§3.31
19  City Union Bank Lid. 611 491 491 189.05 188.11
20 Lord Krishna Bank Ltd. 447 230 192 103.85 88.94

Total Private Banks 23475 16193 10458.70 8262.72

19659

Source: RBI
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Statement-i

Demand and recovery of loans under PMRY for Private Sector Banks

Sl. No  Name of the Bank As on March 31, 2005
Demand Recovery % of recovery to
_ (Rs. Lakh) (Rs. Lakh) demand
1 ICICI Bank Ltd. 42.36 28.54 67.37
2 Bank of Rajasthan Ltd. 952.96 493.28 51.76
3 Bharat Overseas Bank I;td. 61.37 22.39 36.48
4 Catholic Syrian Bank Ltd. 507.94 165.22 32.53
5 Dhanlakshmi Bank Ltd. 438.21 192.88 44.02
6 Federal Bank Ltd. 1598.39 468.72 29.32
7 J & K Bank Ltd. 1461.04 408.39 27.95
8 Karnataka Bank Ltd. 1242.53 660.44 53.15
9 Karur Vysya Bank 301.24 165.78 51.71
10 Laxmi Vilas Bank Ltd. 267.52 64.80 24.22
1 Ratnakar Bank Ltd. 255.05 113.38 44.45
12 Sangli Bank Ltd. 121.79 40.95 33.62
13 South Indian Bank Ltd. 963.02 333.31 34.61
14 Tamilnadu Mer. Bank Ltd. 402.15 253.64 63.07
15 United Western Bank Ltd. 1259.57 283.37 22.50
16 Vysya Bank Ltd. 673.21 195.08 28.98
17 Nainital Bank Ltd. , 212.00 148.00 69.81
18 City Union Bank Ltd. 127.60 5§5.32 43.35
19 Lord Krishna Bank Ltd. 144.46 85.37 53.10
Total of Pvt. Sector Banks 11032.41 4168.86 37.79
Sl. No  Name of the Bank As on March 31, 2006
Demand Recovery % of recovery to
(Rs. Lakh) (Rs. Lakh) demand
1 2 3 4 5
1 ICICI Bank Ltd. 29.04 19.58 67.42
2 Bank of Rajasthan Ltd. 1175.88 667.28 56.75
3 Bharat Overseas Bank Ltd. 43.72 25.25 57.75
4 Cathotic Syrian Bank Ltd. 622.27 275.23 44.23
5 Dhanlakshmi Bank Ltd. 1221.51 . 515.40 42.19
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1 2 3 4 5
6 Federal Bank Ltd. 1527.72 456.83 29.90
7 J & K Bank Ltd. 1696.31 772.93 45.57
8 Kamataka Bank Ltd. 1529.63 931.12 60.87
9 Karur Vysya Bank 323.33 156.79 48.49
10 Laxmi Vilas Bank Ltd. 279.95 66.33 23.69
1" Ratnakar Bank Ltd. 248.84 91.24 36.67
12 Sangii Bank Ltd. 121.32 42.35 34.91
13 South Indian Bank Ltd. 922.69 370.13 40.11
14 Tamilnadu Mer. Bank Lid. 48148 312.47 64.90
15 United Western Bank Ltd. 1264.89 238.83 18.88
16 Vysya Bank Ltd. 533.59 258.99 48.54
17 Nainital Bank Ltd. 65.43 42.65 65.18
18 City Union Bank Ltd. 260.39 168.26 64.62
19 Lord Krishna Bank Ltd. 62.99 36.42 57.82

Total of Pvt. Sector Banks 12410.98 5448.08 43.90
Sl.No  Name of the Bank As on March 31, 2007

Demand Recovery % of recovery to
(Rs. Lakh) (Rs. Lakh) demand

1 2 3 4 5
1 ICICI Bank Ltd. 122.08 70.18 57.49
2 Bank of Rajasthan Ltd. 1210.28 748.50 61.85
3 Bharat Overseas Bank Ltd. 64.55 21.94 33.99
4 UT| Bank Ltd. 8.39 5.67 67.55
5 Catholic Syrian Bank Lid. 772.48 315.79 40.88
6 Dhaniakshmi Bank Ltd. 559.90 243.75 43.53
7 Federal Bank Lid. 2316.64 1036.97 44.76
8 J & K Bank Ltd. 1432.20 650.28 45.40
9 Kamataka Bank Ltd. 1529.63 931.12 60.87
10 Karur Vysya Bank 344.45 173.70 50.43
1 Laxmi Vilas Bank Ltd. 269.28 75.91 28.19
12 Ratnakar Bank Lid. 249.42 81.05 32.50
13 Sangli Bank Ltd. 119.75 42.29 35.32
14 South indian Bank Lid. 822.39 356.90 43.40
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1 2 3 4 5
15 Tamilnadu Mer Bank Lid. 390.71 210.65 53.91
16 United Westem Bank Ltd. NR NR NR
17 Vysya Bank Ltd. 547.33 207.08 37.83
18 Nainital Bank Ltd. 141.50 98.20 69.40
19 City Union Bank Ltd. 165.57 77.97 47.09
20 Lord Krishna Bank Ltd. 105.39 59.13 56.11
Total of Pvt. Sector Banks 11171.92 5407.08 48.40
Source : RBI NR = Not reported
Gas Shortage for Power Plants Station Total Generation Generation loss
(Million Units) due to Gas shortage
*232. SHRIUDAY SINGH: Will the Minister of POWER (Million Units)
be pleased to state:
Anta 2496 568
(a) whether several power plants of the National )
Thermal Power Corporation (NTPC) in the country are lying Auraiya 3691 1067
idle due to shortage in gas supply; Dadri 4795 1078
(b) it so, the details thereof; Faridabad 2388 576
(c)  whether the Government has taken any steps to Kawas 3265 1581
meet the shortage in gas supply for NTPC power plants;
Gandhar 3588 1131
(d) if so, the details thereof; and -
Total 20223 6001

(e) if not, the reasons therefor?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) NTPC Limited's six gas baseq power
stations with total installed capacity of 3605 MW, are currently
underutilized due to shortage of gas. '

The estimated gas requirement to operate these plants
at 90% Plant Load Factor (PLF) is around 17.35 Million
Standard Cubic Meter per Day (MMSCMD). There are long-

term agreements with Gas Authority of India Ltd. (GAIL) for'

supply of 12.93 MMSCMD of gas under Administered Pricing
Mechanism (APM) category for the above six gas based
stations. However, due to shortage of gas, the delivered
quantities are less than the contracted quantities.

During April, 2007 to February, 2008, average APM gas
supply for these stations has been 9.06 MMSCMD only,
leading to a shortfall in optimum gas based generation.

Station-wise net shortfall in power generation due to
fuel shortage after accounting for higher cost generation on
liquid fuel/Regasified Liquefied Natural Gas (RLNG) during
April, 2007 to February, 2008 is as under:

(c) to (e) The gas shortage has been partially mitigated
as NTPC Lid. made arrangements for costlier Spot RLNG
from major domestic suppliers, namely, Gas Authority of India
Ltd. (GAIL), Indian Oil Corporation Ltd. (IOCL), Bharat
Petroleum Corporation Ltd. (BPCL), Gujarat State Petroleum
Corporation (GSPC), Hazira LNG Ltd. (HLPL) from time to
time based on requirement and availability. During April, 2007
to February, 2008, the average Spot RLNG supplies have
been 2.71 MMSCMD.

Ministry of Petroleum & Natural Gas has initiated various.
steps to augment gas supplies for the domestic market
including:

(i) Intensification of domestic €xploration and Production
(E&P) activities;

(i) Exploitation of Coal Bed Methane (CBM) gas;

(ili) Implementation of Natural Gas Hydrate Programme
(NGHP) for evaluation of hydrate resources and their
possible commercial exploitation;

(iv) Liquefied Natural Gas (LNG) Import; and
(v) Gas sourcing through transnational gas pipelines.
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Urban Local Bodies

*233. SHR’I ADHALRAO PATIL SHIVAJIRAO:
SHRI RAVI PRAKASH VERMA:
Wil the Minister of URBAN DEVELOPMENT be pleased
to state:

(a)  whether the Govemment is aware that the World
Bank has made a study regarding Urban Local Bodies;

(b) if sg, the details thereof;

(¢) whether the Government is considering to
increase the budget of Urban Local Bodies in the wake of
above report;

(d) if so, the facts thereof; and

(e)  the further action taken by the Union Govemment
on the findings of the World Bank?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and (b)
The World Bank has brought out "Synthesis Study of Public
Financial Management & Accountability (PFMA) in Urban
Local Bodies (ULBs)". The main recommendations of the
study include improving ULB budget preparation, develop-
ment of mode! accounting rules and manuals, review and
strengthening of ULB audit, capacity building, improvemeny
in procurement performance, introduction of public finance
management report card, strengthening of mechanism to
ensure legislative compliance and impmvemeht in public
oversight. t

{c) and (d) Government of India has launched Jawahar-
lal Nehru National Urban Renewal Mission (JNNURM) which
envisages an assistance of Rs.50,000 crore over the Mission
period of 7 years, (2005-12). The provision is aimed at
providing support to ULBs for implementation of projects and
reforms.

(e)  The recommendations of the study have been

disseminated amongst the stakeholders for further action.

Measures are also being initiated under JNNURM to improve
the capabilities of the ULBs in terms of financial management.
These measures include adoption of modemn, accrual-based
double entry accounting system, reform of property tax with
Geographical information System (GIS), levy of reasonable
user charges, internal earmarking within local body,
agministrative and structural reforms and e-governance.

[Translation]
Captive Power Generation

¢+ *234. SHRI RAMJI LAL SUMAN:
SHRI SURAJ SINGH:
Will the Minister of POWER be pleased to state:
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(a) whether the present power ganeration capacity
of various captive power plants in the country is much higher
than their installed capacity;

(b)  it'so, whether the surpius power generated by
the captlive power plants is not being fully utilized in the
country;

(c) it so, the reasons thersfor; and

(d) the steps taken by the Government in this
regard?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) to (c) No, Sir. The generation capacity of captive
power plants in the country has not been higher than their
installed capacity. According to information available with the
Central Electricity Authority (CEA), surplus electric energy to
the extent of about 5200 Million Units (MU) has been exported
by such captive power plants to the utilities during the year
2006-07. -

The installed capacity of industrial sector captive power
plants of more than 1 MW was about 22,300 MW as on
31.3.2007. The power generation from the CPPs during 2006-
07 was about 81,800 million units (MU) which is 11% higher
compared to the previous year, at an average Plant Load
Factor (PLF) of about 41.80%. Additional generation is
possible in case of higher PLF being achieved by these plants
and surplus being fed into the grid. It is estimated that about
24,300 MU of additional generation could be realized from
steam and gas based captive power plants in case their
average PLF is raised to 75% and 80% respectively.

(d) The govermment has taken various legislative,
policy and administrative measures to facilitate captive
generation and utitization of surplus capacity.

Under the Electricity Act, 2003, captive power plants,
including group captive, have been freely permitted. The Act
provides that any person may construct, maintain or operate
a captive generating plant and dedicated transmission lines.
Under the provisions of the Act, every person, who has
constructed a captive generating plant and maintains and
operates such plant, shall have the right to open access for
the purposes of carrying electricity from his captive generating
plant to the destination of his use subject to the availability of
transmission capacity.

National Electricity Policy, notified in February, 2005,
emphasizes the need for bringing surplus capacity available
with a large number of captive and standby generating stations
in India to the grid continuously or during certain time periods.
Tariff Policy, notified in January, 2006, recognizes that captive
generation is an important means to make competitive power
available and urges the Electricity Regulatory Commissions
to create an enabling environment that encourages caplive
plants to be connected to the grid.
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The Conference of Chief Ministers on Power Sector
Issues held in May, 2007, has resolved to facilitate captive
power plants to provide the spare generating capacity to the
grid and strive to do away with restrictive levies, duties and
regulations in a time bound manner.

Ministry of Power has been actively involved in
moderating the charges / duties on open access, cross-
subsidy, etc. Various conferences and seminars with the
stakeholders have been held to evolve consensus and
expedite action on the concerned issues, the latest being the
Round Table of Forum of Regulators held on 5.11.2007 and
the Conference of Chief Secretaries on Power Sector Issues
held on 19th February, 2008.

[English]
Building with Ecological Parameters

*235. SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL.:
Will the Minister of URBAN D'EVELOPMENT be pleased
to state:

(a) whether the Government has received any
suggestions from the Planning Commission in regard to
construction of modern buildings which can bear the effects
of ecological changes:

(b) if so, the details thereof; and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) The
Ministry of Urban Development has not received any such
suggestions from the Planning Commission.

(b) and (c) Do not arise.

Harassment of Consumers by Private Power
Distribution Companies

*236. SHRI RAVICHANDRAN SIPPIPARAI:
SHRI TUKARAM GANPAT RAO RENGE PATIL:
Will the Minister of POWER be pleased to state:

(a)  whether the Union Government has received
complaints regarding harassment to consumers by several
Electricity Boards and private power distribution companies
in the name of power theft;

(b) if so, the details of the complaints received during
the last one year, State-wise;

(c) whether any action has been taken against the
Board of Directors of any power distribution company for
violation of rules and regulations framed under the Electricity
Act, 2003 or directions issued by the Electricity Regulatory
Commission so far;
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(d) if so, the details thereof; and -

(e) ifnot, the steps taken by the Government to save
the consumers from their clutches?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) to (e) The Electricity Act, 2003 contains
provisions for control of theft of electricity. Electricity is a
concurrent subject. Therefore, these provisions are to be
implemented by the concerned organizations, that is the
appropriate State Government, State Electricity Regulatory
Commission (SERC), Distribution licensee, Court having
jurisdiction or the Special Court constituted by the State
Government.

For protecting the interests of the consumers, the
provisions of the Act relating to offence of theft of electricity
have also incorporated appropriate safeguards which are
summarized below:-

. Section 135 of the Act provides that the otcupant of the
place being searched or any person on his behalf shall
remain present during the search and a list of all things
seized in the course of such search shall be prepared
and delivered to such occupant or person who shall
sign the list; further no inspection, search and seizure
of any domestic place or domestic premises shall be
carried out between sunset and sunrise except in the
presence of an adult male member occupying such
premises. The provisions of section 135 further provide
that provisions of the Code of Crifinal Procedure, 1973,
relating to search and seizure shall apply, as far as may
be, to searches and seizure under the Electricity Act.

. Section 135 (1A) of the Act provides that without
prejudice to the provisions of the Act, the licensee or
supplier as the case may be, upon detection of such
theft of electricity, may immediately disconnect the
supply of electricity provided that oniy such officer of
the licensee or supplier who has been authorized by
the Appropriate Commission or any other officer of the
licensee or supplier higher than the rank so authorized
shall disconnect the supply line of electricity. The said
section further provides that the officer of the licensee
or supplier shall lodge a complaint with regard to the
commission of such offence in writing in the pblice station
having jurisdiction within twenty four hours. The section
also provides that on deposit or payment of the
assessed amount, the licensee or the supplier shall
without prejudice to the obligation to lodge the complaint,
restore the supply line of electricity within forty eight
hours of such deposit or payment.

. Section 152 provides a mechanism for compounding
of the offences of theft on payment of a certain amount
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for various categories of consumers and once a person
deposits the specified amount, he shall be, if in custody,
set at liberty, and no proceedings shall be instituted or
continued against such consumer or person in any
criminal court.

Section 153 of the Act provides that the State
Government may, for the purpose of speedy trial of
offences referred to in sections 135 to 139 of the Act
including theft of electricity, constitute as many Special
Courts as may be necessary for such area or areas.

Under section 142 of the Act, the Appropriate State
Electricity Regulatory Commissions (SERCs) have power to
impose penalty on distribution companies for contravention
of the reguiations, rules made under the Act or directions
issued by the Electricity Regulatory Commissions. Under
section 146 of the Act, the Competent Court has jurisdiction
to impose punishment and fine in case of non-compliance of
any order or directions given under the Act, or contravention
or attempt or abetment of the contravention of any of the
provisions of the Act or any rules or regulations made there
under.

Representations are received in the Ministry of Power
from various sources from time to time on various issues
relating to power sector including theft related matters. As
can be seen from the above, action in the complaints
regarding harassment in theft related cases is to be taken by
the concerned authority/agency/Court. As such the Central
Govermment does not maintain information about the action
taken in individual cases by the appropriate State Govern-
ment, SERCs or the Courts.

Recovery of Tax from Multinational Companies

*237. SHRI ABU AYES MONDAL: Will the Minister of
FINANCE be pleased to state:

(a) thedetails of tax collected from the Muiti-National
Companies (MNCs) during each of the last two years;
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(b) the names of the MNCs which have not deposi-
ted the assessed tax during the above period along with the
estimated amount outstanding against each, at present; and

(c) the details of the efforts made to recover the
dues?

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) The Income Tax Department does not maintain
separate details in respect of categories such as Multi-
National Companies. Multinational Companies are not
defined in the Income Tax Act. However from the records
available a list of tax collected above Rs 25 crores from MNCs
for the last two Assessment years is given in the enclosed
Statement-.

(b) As per the records available a list of outstanding
demand above 25 crores as on 31.12.2007 is attached as
statement-il. The list includes cases where demand has not
falien due for payment as on 31.12.2007.

(c) Apart from the statutory steps being taken for
recovery of outstanding tax dues as prescribed under the
Income Tax Act (including attachment of bank account,
debtors, etc, attachment and sale of immovable property, etc)
the following special measures are also being taken to
expedite recovery of direct tax arrears:

(i) Monitoring of recovery of arrears in large cases by a
Task Force.

(ii) identification of cases involving substantial amount ot
arrears pending before Commissioners (Appeals) and
ITAT and requesting these authorities to dispose off such
appeals early so that the demand can be collected
during the cument financial year itself.

(i) Requesting the President of ITAT not to allow stay of
demand beyond 180 days as prescribed, in section
254(2A) of the income-tax Act.

(iv) Requesting Settlement Commission to dispose off high
demand cases expeditiously.

Statement-|
Tax Collection from Multi-national Companies above Rs. 25 Crores only (Rs. in Crore)

Si.No. Name of the Assessee CCIT (cadre controlling region) Tax Coflected
Assessment Year Assessment Year
2006-07 2007-08
1 2 3 4 5
1 M/s Amway India Enterprises Delhi 53.48 53.08
2 M/s Citi financial Consumer Dethi 98.14 122.00
Finance India Lid.
3 JCB India Ltd. Dethi 72.15 110
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1 2 3 4 5
4 L.G. Electronics (P) Ltd. Delhi 124.69 90.49
5 M/s. Motherson Sumi Systems (P) Ltd. Delhi 492 28.83
(Joint Venture Company - with MNCs)
6 Microsoft Corporation (1) (P) Ltd. Delhi 20.60 35.67
7 M/s Samsung India Delhi 42.50 63.00
Electronics Pwvt. Ltd.
8 Sony India (P) Ltd. Delhi .24.1 0 46.47
9 Denso Haryana (P) Ltd. Delhi 46.83 45.5
10 Engineers India Lid. Delhi 47.25 Final figure not available
1 GAIL (India) Ltd. Delhi 944.03 764.00
12 M/s Oracle (1) Pvt. Ltd. Dethi 102.38 141.83
13 M/s Nokia Telecommunication Pvt Ltd. Delhi 96.19 289.87
14 M/s Nestle (1) Ltd. Delhi 184.74 225.92
15 M/s Nortel Networks (1) Pvt. Lid. Delhi 14.48 43.47
16 Citibank N.A. Mumbai 530.28 697.00
17 Deutsche Bank Mumbai 178.75 238.00
18 Standard Chartered Company Mumbai 5§15 790
19 Star India Pvt. Ltd. Mumbai 41.17 64.71
20 Cadbury India Ltd. Mumbai 40.10 35.05
21 Abbott India Ltd. Mumbai 28.20 Final figure not available
22 Accenture Services Pvt. Lid. Mumbai 14.98 45.54
23 Castrol India Ltd. ' Mumbai 56.39 89.64
24 Aventis Pharma Ltd. Mumbai 50.60 78.80
25 Glaxo Smithkline Pharma Ltd. Mumbai 175.05 258.83
26 Novartis India Ltd. Mumbai 44.08 54.37
27 Procter & Gamble Home Products Ltd. Mumbai 28.20 Final figure not
: available. The
Advance tax
payment is Rs.28
crores
28 Procter & Gambie Hygiene & Healthcare Ltd. Mumbai 49.43 Final figure not
available.The
Advance tax
payment is
Rs.57 crores
29 Siemens Ltd. Mumbai 114.08 190.73
30 SAP India Systems Applications and products Pvt. Ltd.  Bangalore 58 46
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1 2 -3 4 5
31 HP India Sales (P) Ltd., Bangalore 171.18 114.02
32 Bosch Ltd., (formerly MICO Lid.) Bangalore 199.25 303.31
33 ABB Ltd. Bangalore 129.28 187.47
34 1BM India (P) Ltd., Bangalore 55.44 74.25
35 Texas Instruments india (P) Ltd. Bangalore 21.18 41.32
36 3M India Ltd., Bangalore 25.08 32.21
37 Kennametal Widia India (P) Ltd. Bangalore 20.67 20.55
38 Toyota Kirloskar Motors (P) Ltd. Bangalore 10.01 26.98
39 Vodafone Essar Lid., Chandigarh Final figures 43.20
not available
40 M/s Glaxo Smithkline Consumers Chandigarh 64.21 67.72
Healthcare Ltd.

41 Gillette India Ltd. Jaipur 70.54 46.86
42 Madura Coats Ltd. Chennai 14.34 27.50
43 Areva T&D India Ltd., (ALSTON) Chennai 60.50 83.07
44 Visteon Automotive Systems Chennai 46.51 30.00
45 Hyundai Motors India Ltd. Chennai 278.24 129.36
46 Cognizant Technology Solutions india Pvt. Ltd. Chennai 42.25 78.19'
47 Vestas Wind Technology india Pvt. Ltd. Chennai 60.55 76.13
48 Aban Offshore Ltd. Chennai 53.00 50.50
49 General Motors India Pvt. Ltd. Ahmedabad 34.33 42.48
50 Gujarat Gas Company Ltd. Ahmedabad 34.81 40.48
51 Niko Resources Ltd., Ahmedabad 28.25 34.04
52 Ws ABN Amro Bank N.V. Kolkata 192.2 346.36
53 M/s Microsoft Licensing G.P. Delhi 56.8 60.00
54 M/s Microsoft Regional Sale Delhi 170.00 180.00
55 M/s Mitsubishi Corporation Delhi 27.70 28.10
56 Ws Honda Siel Cars Ltd. Ghaziabad 90.60 133.50
57 Coca Cola India Pvt. Ltd. Pune 57.96 39.80
58 Commins India Ltd. Pune 91.01 116.44
59 Cummins Sales & Services Pune 22.51 24.58

India Pvt. Ltd.
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Statement-i
Out Standing Tax above Rs. 25 crores from Multinational Companies (Rs. in Crore)

Sl. No. Name of the Assessee CCIT (cadre Out Standing tax as on
controlling region) 31/12/2007
1 2 3 4
1 Niko Resources Ltd., Baroda Ahmedabad 139.72
2 Skanska Cementation International Ltd. Ahmedabad 27.07
3 M/s Nike Inc. ‘ Bangalore 45.73
AYs 1999-2000 to 2006-07
4 M/s Galileo Nederland BV(GNBV) Bangalore 50.28
AYs 2003-04 to 2005-06
5 M/s American Express India P. Ltd. Delhi 29.48 cr
6 M/s Cargill india P. Ltd. Delhi 25.21 ¢cr
7 Ms Samsung India Electronics P.Ltd. Delhi 132.84
8 Panasonic india Pvt. Ltd. Delhi 47.52
9 Daewoo Motors India Ltd. Delhi 442.72
10 GAIL (India) Ltd. Delhi 52.94
1 A.P. Moller Mumbai 113.10
12 Asian Broadcasting Mumbai 101.18
13 Cartier Shipping Co. Ltd. Mumbai 174.79
14 DHL Operations B.V. Netherlands Mumbai 50.04
15 Clifford Chance ! Mumbai 40.31
16 B4U International Holding Ltd. Mumbai 43.66
17 Federal Express Corpn. Mumbai 51.27
18 Bechtel Intemational inc. Mumbai 48.65
19 M. Fabricant & Sons Inc. Mumbai 70.67
20 Star India Pwvt. Ltd. Mumbai 178.42
21 Accenture Services Pvt. Ltd. Mumbai 26.1%
22 Procter & Gamble Home Products Ltd Mumbai 53.62
23 Procter & Gamble Hygiene & Healthcare Ltd. Mumbai 29.19
24 Rational Software Corp Pvt. Ltd. Bangalore 55.86
25 HP India Sales Pwvt. Ltd._ Bangalore 47.25
26 IBM Global Services Ltd. Bangalore 31.62
27 Coca Cola In&gay Tower Udyog Chandigarh 29.8

Vihar Phase-V, Gurgaon
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1 2 3 4
28 IBM India {P)Ltd. Banglore 45.14
29 E Funds Corparation Delhi 40.94 -
30 Erricsson AB Delhi 472.10
31 Gracemac Cocon Delhi 136.49
32 Galileo Intemational Inc. Delhi 39.93
33 Asia Satetlite Telecom Ltd. Delhi 56.11
34 Amadeus Global Travel Delhi 27.22
35 Bank of Tokyo Delhi 61.94
36 M/s Mitsui & Co. Delhi 49.00
37 Intelsat Global Sales and Marketing Ltd. Chennai 26.58
38 Verizon Comunications Singapore Pte. Ltd. Chennal 28.26
39 Ansaldo energia Spa Chennai 40.68
40 M/s Honda Siel Cars Ltd. Ghaziabad 31.84
41 Coca Cola India Pvt. Lid. Pune 424.75
[Translation] 2005-06, while the below normal Body Mass index (BMI) of
Problem of Mainutrition women was 36.2% in 1998-99, which declined to 33% in

*238. PROF. VIJAY KUMAR MALHOTRA:
SHRI HANSRAJ G. AHIR:
Will the Minister of WOMEN AND CHILD DEVELOP-
MENT be pleased to state:

(a) whether women and children in various States
of the country have been suffering from malnutrition over a
period of time and the World Health Organisation (WHO) has
faid down new norms for nutrition;

(b) if so, whether the Government proposes to bring
Indian norms in line with such amended norms of WHO;

(c) if so, the details thereof;

(d) the present schemes being run by the Union
Govemment under the Child Development Services to deal
with the problem of malnutrition in the country; and

(e) the quantum of funds allocated by the Union
Government to deal with malnutrition problem during each of
the last two years, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA
CHOWDHURY): (a) Yes, Sir. As per National Family Health
Survey (NFHS) the extent of malnutrition among children
(under 3 years) declined from 53.4% in 1992-93 to 46% in

2005-2006. The World Health Organisation (WHO) has
developed the new Child Growth Standards, based on
important norms for child care, nutrition and health through a
multi-centric-study, carried out on 8,440 healthy breastfed
infants and young children from six countries namely, Brazil,
Ghana, India, Norway, Oman and United States. These
standards were launched in April, 2006.

(b) and (c) The Ministry of Women & Chiid Development
jointly with the Ministry of Health and Family Welfare
organized a National workshop on "Adoption of New WHO
Child Growth Standards” on February 8-9, 2007 to deliberate
on the adoption of the New WHO Child Growth Standards.
The Ministry of Women and Child Development has now
taken a decision to adopt these New WHO Child Growth
Standards in Integrated Child Development Services (ICDS).

(d) The Government of India is implementing the
following scheme to deal with the problem of malnutrition
among children in the country:

() Integrated Child Development Services (ICDS) Scheme
with the objectives:

. to improve the nutritional and health status of children
in the age-group 0-6 years;

. to lay the foundation for proper psychological, physical
and social development of the child;
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to reduce the incidence of mortality, morbidity,
malnutrition and school dropout;

to achieve effective co-ordination of policy and
implementation amongst the various depart-ments to
promote child development; and

to enhance the capability of the mother to look after the
normal health and nutritional needs of the child through
proper nutrition and health éducation.

It provides integrated services comprising:
supplementary nutrition,
immunization,

health check-up,

PHALGUNA 24, 1929 (SAKA)
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The steps taken in the recent past to increase the

effectiveness of the delivery of services under ICDS include.

The scheme has been expanded twice in the year 2005-
2006 and 2006-2007 during the Tenth Five Year Plan.

The Government has doubled the financial norms for
supplementary nutrition from Re.1 to Rs.2/- per
beneficiary per day.

From the year 2005-06, 50% cost of supplementary
nutrition is also being shared with the States/UTs.

Constant emphasis on States to:

Ensure regular supply of supplementary nutrition as
per schematic norms:

Ensure effective convergence of health, nutrition,
education and safe drinking water services under

iv.  referral services, various programmes.
v.  pre-school non-formal education and —  Nutrition Awareness Campaigns
vi. nutrition & health education. (e) The details of State-wise funds released under
: ICDS are enclosed as the statement-| and statement-il.
Statement-
State-wise position of funds released under ICDS Scheme (General) to the States in 2005-06 to 2007-08
(Rupees in Lakh)
ICDS (G)
SI.No. State 2005-06 2006-07 2007-08
Released Released (upto 10.03.2008)
1 2 .3 4 5
1 Andhra Pradesh 14750.69 21877.67 24015.86
2 Bihar 5036.11 20976.12 15660.39
3 Chhattisgarh 4412.01 4561.5 9498.18
4 ‘Goa 373.53 397.96 507.00
5 Guijarat 9917.54 12732.62 11050.69
6 Haryana 5312.47 6015.49 7115.76
7 Himachal 'Pradesh 3480.88 2882.29 2565.16
8 Jammu and Kashmir 4989.19 5410.99 5201.09
9 Jharkhand 4288.33 7845.37 9191.01
10 Kamataka 14176.11 19122.28 13934.16
1 Kerala §725.65 8115.91 13369.29
12 Madhya Pradesh 9498.48 13002.16 16367.06
13 Maharashtra 16808.92 20433.15 25108.71
14 Qrissa 10600.69 12137.96 13506.53




71

Written Answers

MARCH 14, 2008 to Questions 72

1 2 3 4 5
15 Punjab 5591.61 5861.62 4019.54
16 Rajasthan 7459.77 13809.14 12885.03
17 Tarml Nadu 15212.94 12786.6 11171.43
18 Uttaranchal ‘ 2861.67 1676.39 2360.95
19 Uttar Pradesh 31989.58 24768.42 37189.40
20 West Bengal - 19391 17182.73 23845,30
21 Delhi 1290.03 1379.78 1569.21
22 Pondicherry 233.684 195.22 234.36
23 Andaman and Nicobar 212.824 174.11 175.55
24 Chandigarh 156.87 163.41 189.39
25 Dadra and Nagar Haveli 70.1 62.33 51.70
26 Daman & Div* 47.736 56.78 48.00
27 Lakshadweep 42.67 38.34 64.63
28 Arunachal Pradesh 1780.28 3145.86 2006.05
29 Assam 22462.56 16077.475 8582.93
30 Manipur 1664.87 3631.405 1843.42
31 Meghalaya 2158.35 2114.925 1289.14
32 Mizoram 1476.66 1573.255 1008.16
33 Nagaland 2531.64 2471.22 1465.77
34 Sikkim 354.75 782.6 253.31
35 Tripura 2779.91 4475.41 1463.76
36 Life Insurance Corpn. 806.00 1200.00 200.00

Total 229940.10 269138.48 278004.92

Statement-ll
Release of funds on supplementary nutrition — 2005-06, 2006-07 and 2007-08
(Rupees in lakh)
Si.No. State/UT Released 2005-06 Released 2006-07 Released 2007-08
(As on 10.03.2008)

1 2 3 4 5
1. Andhra Pradesh 4745.42 9062.04 13718.25
2. Bihar 8260.92 11828.92 13548.40
3. Chhattisgarh 3133.33 2953.64 3515.24
4. Goa - 1156.13 175.41 169.52
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1 2 3 4 5
5. Guijarat 3339.82 4297.21 3855.01
6. Haryana 1810.62 2829.56 5216.72
7. Himachal Pradesh 660.00 629.63 1017.58
8. Jammu and Kashmir - 343.56 653.20 917.69
9. Jharkhand 761.49 11154.47 6997.88
10. Karnataka 7379.97 9407.65 6787.71
1. Kerala 1738.28 3666.11 3520.80
12. Madhya Pradesh 5457.86 5770.97 10320.67
13. Maharashtra 9869.23 8443.33 16770.11
14. Orissa 6697.98 6646.40 6295.06
15. Punjab 1246.53 3138.07 819.66
16. Rajasthan 5534.27 8571.57 6067.07
17. Tamil Nadu 3703.59 3451.94 3521.89
18. Uttaranchal 18125.13 41902.48 45232.09
19. Uttar Pradesh 705.72 1347.89 344.87
20. West Bengal 6348.24 5916.07 11021.60
89977.09 141836.56 159657.82
21. Andaman and Nicobar Islands .80.39 93.67 67.45
22, Chandigarh 76.33 154.76 46.17 -
23. Dadra and Nagar Haveli 22.59 22.59 96.57
24, Daman and Diu 13.74 13.74
25, Lakshadweep 7,52 39.91 27.75
200.57 324.67 237.94
26. Dethi 737.49 694.29 516.47
27. Pondicherry 85.72 55.03 200.64
' 823.21 749.32 717.11
28. Arunachal Pradesh 113.41 879.60 461.37
29. Assam 3066.67 3711.54 3376.61
30. Manipur 664.58 914.32 645.08
31, Meghalaya 687.17 1023.42 1007.99
32. Mizoram 471.24 488.97 5635.20
33, Nagaland 929.07 1188.71 824.82
34, Sikkim 118.48 95.77 64.68
35, Tripura 407.06 707.69 759.54
6457.68 9010.02 7675.29
Total 97458.55 151920.57 168288.16
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Forest Rights Act, 2006

“239. SHRI MANSUKHBHAI D. VASAVA:
DR. M. JAGANNATH:
Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether the Rules under Scheduled Tribes and
other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006 has not come into force as yet; and

(b) it so, the details thereof including the land rights
of tribals and forest dwellers?

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R.
KYNDIAH): (a) and (b) The Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights)
Rules, 2008 for carrying out the provisions of the Act have
been notified on 01.01.2008.

Copies of the Act and the Rules are available on the
website (www.tribal.gov.in) of the Ministry of Tribal Affairs.
The forest rights of forest dwelling Scheduled Tribes and
other traditional forest dwellers are indicated in Chapter |l of
the Act.

[English]
Uttra Mega Power Projects

*240. SHRI S.K. KHARVENTHAN:
‘SHR1 JASUBHAI DHANABHAI BARAD:
Will the Minister of POWER be pleased to state:
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(a) the present status of the proposed Ultra Mega
Power Projects;

(b) whether tﬁe Government is facing any difficulty
in the implementation of these projects;

(c) if so, the details thereof along with the reasons
therefor; and

(d) the time-by which the construction work is likely
to commence thereon?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDEY): (a) to (c) The Ministry of Power had launched an
initiative for the development of coal based Ultra Mega Power
Projects (UMPPs), each of about 4000 MW capacity. These
projects are being developed on a Build, Own and Operate
basis, and the project developers are selected through a
tariff based competitive bidding process initiated/to be initiated
by project specific shell companies which have been formed
as wholly owned subsidiaries of Power Finance Corporation,
the identified nodal agency for this initiative. These projects
are envisaged to come up in the 12th Plan.

After finalization of sites in consultation with the States,
the bidding process was initiated in respect of four Uitra Mega
Power Projects (UMPPs) and has been completed in three
projects. The details are as under:

Name of the Project Location

S
No.

State Status

1. Sasan Ultra Mega
Power Project

Near Sasan village in
Sidhi District

2. Mundra Ultra Mega Near Tundawanda

Power Project village in Kutch District
3. Krishnapatnam Ultra Krishnapatnam
Mega Power Project village in Nellore
District
4. Tilaiya Ultra Mega Site near Barhi to the North

Power Project East of Tilaiya Dam in

Hazaribagh District

Madhya Pradesh Bidding Process completed
and Special Purpose Vehicle

(SPV) has been transferred.

Gujarat Bidding Process completed
and Special Purpose Vehicle
(SPV) has been transferred.
Andhra Bidding Process completed
Pradesh and Special Purpose Vehicle
(SPV) has been transferred.
Jharkhand The bidding process is

currently in progress.

Among the remaining projects, Central Electricity
Authority (CEA) has in consultation with the State Government
identified a suitable site near Bedabahal village in
Sundergarh District for setting up of an UMPP in Orissa.
However, the approval for the identified site and for water
allocation for the proposed UMPP has not been provided by
the Govermnment of Orissa so far. For the Chhattisgarh UMPP,

a site near Salka and Khamaria villages in district Sarguja
has been short listed in consultation with the State
Govemment. The finalization of sites and initiation of the
bidding process for setting up of UMPPs in the Statss of Tamil
Nadu, Maharashtra and Kamataka are contingent upon
necessary inputs/clearances from the respective State
Governments.



77 Written Answers

(d)  As indicated above, so far the bidding process
has already been completed in respect of three UMPPs. The
selected bidders have to commission the projects in keeping
with the time schedule specified in the Power Purchase
Agreements, which have become effective on the date of
transter of the Special Purpose Vehicles (SPVs). So far no
deviation has been reported in the time schedules of these
three UMPPs. According to information received from Central
Electricity Authority, construction activities have commenced
at site in respect of one project, that is Mundra UMPP in
Gujarat, whose SPV was the first one that was transferred to
the identitied project developer.

[Translation]
Setting up of Juveniie Courts

2139. SHRI KAILASH MEGHWAL.: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a)  whether the juvenile courts have been set up in
every district of the country as stipulated in Protection of Child
Rights Act;

(b) if so, the details thereof;

(c¢) it not, the reasons therefor;

(d)  whether all the States/UTs have constituted State
Commissions for Protection of Child Rights;

() it so, the details thereof; and
U] it not, the reasons therefore?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMAT! RENUKA
CHOWDHURY): (a) to (c) As per Saection 25 of the Commi-
ssions for Protection of Child Rights Act, 2005, State
Government is required to designate one court in each district
to be a children's court for speedy trial of offenges against
children or of violation of child rights. The Ministry of Women
and Child Development has written to State Governments for
designating children court. However, no State has confirmed
so far in this regard.

{d) to (1) As per Section 17 of Commissions for Protection
of Child Rights Act, 2005, the "State Govemment are required
to constitute State Commissions for Protection of Child Rights
in their respective States. The Ministry has written to State
Governments for constituting State Commissions. However,
as per records available only, Goa has constituted a State
Commission so far.

(English]
E-Filing of Taxes

2140. SHRIK.C. PALLANI SHAMY: Will the Minister of
FINANCE be pleased to state:

(a)  whether e-filing of .taxes have been made
mandatory for corporate tax payers;

{b) if so, the details thereof;

(c) whether any increase has been noticed in the
collection of taxes as a result thereof;
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(d) if so, the details thereof;

(e)  whether any problem has arisen as a result of
such decision; and

(6] if so, the details thereof and action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir.

(b) Itis proposed to make the scheme of e-payment
of taxes mandatory for the following categories of taxpayers:-

(i) All corporate assesses;

(i)  All assesses (other than a company) to whom
provisions of section 44AB of the Income-tax Act are
applicable.

In this regard, the Central Board of Direct Taxes has
already issued a Press Release N0.402/92/2006-MC(05 of
2008) as early as the 23rd January, 2008.

(c) and (d) The new provision for e-payment of taxes is
proposed to be implemented with effect from 01.04.2008. it
is, therefore, pre-mature to predict any increase in the
collection of taxes attributable ta this initiative.

(e) and (f) The Income-tax Department is fully prepared
to deal with any problem which may arise in the course of
implementation of this decision.

Dibang Valley Hydel Power Project

2141. SHRI M.K. SUBBA: Will the Minister of POWER
be pleased to state:

(a)  whether the Government proposses to set up a
Hydel Power Project in Dibang valley;

(b) if so, the details thereof;

(c) whether clearance of the project has been
accorded; and

(d) if so, the estimated cost of the project and the
names of the States likely to be benefited therefrom?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) The Dibang Multipurpose Project of
3000 MW capacity on the Dibang river has been entrusted to
National Hydroelectric Power Corporation Ltd. (NHPC) for
development. This is a multipurpose project with attendant
benefits of flood moderation etc. and is located about 1.5 Km
upstream of the confluence of the Ashu Pani River with
Dibang river, in the Lower Dibang Valley District of Arunachal
Pradesh. The project is expected to be completed in 9 years
after investment approval.

(c) and (d) Central Electricity Authority (CEA) has
accorded its concurrence to the project on 23.01.2008. The
Public Investment Board (PIB) in its meeting held on
28.01.2008 has recommended the project at an estimated
cost of Rs. 15,886.40 crores at November, 2007 Price Level.
The project is to be accorded investment approval after all
the statutory clearances such as environment and forest
clearance etc. have been obtained by NHPC. The power
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from the project is expected to be supplied to the States in the
North Eastern Region and also to other deficit States in the
Northern, Westem and Eastern Regions.

[Transiation]
Closed Demat Accounts

2142. SHRI AVINASH RAI KHANNA: Will the Minister
of FINANCE be pleased to state:

(a) the number of demat accounts lying closed in
the country and the amount involved therein;

(b) the State-wise details thereof;

(c)  whether information regarding PAN number has
not being made available by such customers;

(d) it so, the details thereof; and

(e) the number of demat accounts released within
a year and amount invoitved therein?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! PAWAN KUMAR BANSAL): (a) to (d) The
details of accounts frozen on account of non-compliance with
the PAN requirement as on March 8, 2008 are as under:
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Depository  No. of frozen Value of Securities
’ Accounts in frozen Accounts
(In lakh) (Rs. crore)
NSDL 15.25 51,750
CDSL 3.42 10,981

State wise details of the frozen accounts with
Depositories are given in the enclosed statement.

(e) The details of accounts unfrozen during 1st
January 2007 and 8th March 2008 are as under:

Depository No. of Accounts Value of Securities
unfrozen in unfrozen Accounts
(In lakh) (Rs. crore)
NSDL 22.19 4,51,000
CDSL 2.65 1,52,916
Statement

State-wise No. of Frozen Accounts with Depositories
as on 8th March, 2008

State NSDL cDSL
1 2 3
Andaman & Nicobar 102 44
Andhra Pradesh 1.50,357 23,782
Arunachal Pradesh 38 16
Assam 8,499 1,928
Bihar 34,305 6,540
Chandigarh 2,817 85
Daman & Diu 21 -
Dethi 1,12,296 13,968
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1 ' 2 3
Goa 4,001 420
Gujarat 1,38,301 38,772
Haryana“ 29,437 8,025
Himachal Pradesh 4,825 1,026
Jammu and Kashmir 10,407 472
Karnataka 1,07,567 14,644
Kerala 67,910 20,087
Lakshdweep 2 -
Madhya Pradesh 41,308 17,108
Maharashtra 2,00,548 72,821
Manipur ‘72 -
Meghalaya 248 78
Mizoram 6 -
Nagaland 132 13
Orissa 17,607 3,126
Pondicherry 1,857 145
Punjab 37,189 9,521
Rajasthan 30,502 23,876
Sikkim 166 29
Tamil Nadu 1,66,005 19,226
Tripura 978 59
Uttar Pradesh 1,23,358 39,126
West Bengal 79,300 12,323
Others 1,556,271 15,124
Total 16,25,432 3,42,382
[English]

Premature withdrawal of Deposits

2143. SHRI S.K. KHARVENTHAN: Will the Minister of
FINANCE be pleased to state:

(a)  whether the nationalized and private banks are
not paying interest on premature withdrawal of deposits;

(b)  if so, the details thereof;

(c) whether the RBI has issued guidelines to the
banks in this regard; and

(d) if so, the details alongwith the compliance of the
banks thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) It has
been brought to the notice of the Reserve Bank of india (RBI)
that some banks have been offering special term deposit
products to customers, in addition to regular term deposits,
with special feature such as lock-in periods, differential rates
of interest, no premature withdrawal during the tock-in period,
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non-payment of interest in case of premature withdrawal
during the lock-in period, etc. RBI has thereafter advised banks
vide its circular dated October 25, 2007 that special schemes,
with lock-in periods and other such features floated by some
banks, are not in conformity with the RBI instructions and
banks are advised to discontinue these schemes with
immediate effect and report compliance. A copy of circular is
available at RBI website (www.rbi.org.in).

In terms of RBI's extant instructions, a bank, on request
from the depositor, should allow withdrawal of a term deposit
before completion of the period of the deposit agreed upon
at the time of making the deposit. The bank will have freedom
to determine its own penal interest rate of premature
withdrawal of term deposits. The bank should ensure that the
depositors are made aware of the applicable penal rate along
with the deposit rate. While prematurely closing a deposit,
interest on the deposit for the period that it has remained with
the bank will be paid at the rate applicable to the period for
which the deposit remained with the bank and not at the
contracted rate. No interest is payable, where premature
withdrawal of deposits takes place before completion of the
minimum period prescribed. However, the bank, at its
discretion, may disallow premature withdrawal of large
deposits held by entities other than individuals and Hindu
Undivided Families. The bank should, however, notify such
depositors of its policy of disallowing premature withdrawal
in advance, i.e., at the time of accepting such deposits.

[Translation]
Loan to Farmers of Maharashtra

2144. SHRIMATI RUPATAI D. PATIL: Will the Minister
of FINANCE be pleased to state:

(a)  whether loan at the rate of six percent interest
given by the Government to the farmers of Maharashtra ig
only for one year;

(b) if so, the details thereof alongwith the reasons
therefor; :

(c) whether the Union Government has received
any proposal from Government of Maharashtra for conti-
nuously providing loan at six percent interest rate to all the
tarmers of Maharashtra;

(d) if so, the details thereof; and

(e)  the action taken/proposed to be taken by the .

Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) The
Government of Maharashtra has introduced the scheme of
providing interest subvention @ 1 per cent per annum to the
credit agencies to enable them to prqvide crop loans (upto
Rs.3.00 lakh per farmer) at six per cent during 2006-07, which
continued during 2007-08. . The scheme designed by the
State Government covered the entire State including Vidarbha
region. ’
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This State Government Scheme runs alongwith that of
Government of India (Gol) Scheme and this ensures that
farmers in Maharashtra receive Short Term Credit at 6% with
an upper limit of Rs.3 lakh on the principal amount since
2006-07. Public Sector Banks, Regional Rural Banks (RRBs)
and Cooperative Banks are being provided interest
subvention on their own involvement of funds @ 2%. The
Government is also providing interest subvention to NABARD
for providing concessional refinance to RRBs and Coopera-
tive Banks for the purpose. Gol's scheme continues for the
years 2007-08 and 2008-09. The State Government is
providing additional subvention on the current crop loans
provided by the agencies to enable them to dispense credit
at 6 per cent to the farmers.

[English]
Delay in Release of Funds for NREGS
2145. SHRI TATHAGATA SATPATHY:
SHRI SYED SHAHNAWAZ HUSSAIN:

Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(a)  whether there is any delay in release of funds
under the National Rural Employment Guarantee Scheme
(NREGS);

(b) it so, the reasons therefore;

(c) whether some State Government have reques-
ted the Union Government for immediate release of funds
under the schems; and

(d) if so, the details thereof and the steps taken by
the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU):
(a) to (d) NREGS is demand based. Funds are released to
districts on receipt of a proposal from them for release of
funds along with necessary documents including utilisation
certificates showing at least 60% utilisation of available
resources.

Tax Concessions during the Tenth Plan

2146. SHRI SWADESH CHAKRABORTY: Wil the
Minister of FINANCE be pleased to state:

(a) the tax concessions given during the Tenth Plan
period;

(b)  whether these were meant for the rich people;
and

(c) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) Every
year, in the Budget, there are large number of tariffs which
are increased or decreased. All such decreases can be
treated as tax concessions. There are also any number of
amendments brought in to simplify procedures, to encourage
growth in selected sectors, to provide support to certain
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sections etc. All these can also be treated as tax concessions.
Sometimes, changes are brought in during the year which
also can be treated as concessions. These will cover income
tax, central excise. customs, service tax etc. it will be difficult
to enumerate all these concessions that have been given
over a five year period. However, these concessions help to
promote savings by individuals; exports; balanced regional
development; creation of infrastructure facilities; employment;
rural development and scientific research & development
etc. Decisions conceming tax concessions are taken by the
Government keeping in view the public interest at large and
it cannot be concluded that the incentives are designed to
benefit only the rich.

[Transiation)]
Brokers' Margin

2147. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of FINANCE be pleased to state:

(a) whether Securities and Exchange Board of india
(SEBI) proposes to make such law in which an investor will
have to pay margins to broker only once;

(b)  whether the Government proposes to increase
margins to NSE;

(c) if so, the details thereof;

(d)  whether the Govemment are likely to make an
overall review in this regard;

(e) if so, the details thereof; and

(4] the details of any other action taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. SEBI
has specified the margins to be collected by the Exchanges
from brokers. However, the quantum, the form and the mode
of collection of margins from clients is left to the discretion of
the brokers.

(b) and (c) No, Sir.

(d) and (e) SEBI has informed that it is not considering
an overall review of the risk management system.

(f) SEBI has advised Stock Exchanges to ensure that
brokers provide daily report to each client, clearly bringing
out his margin liability. It has also advised the Exchanges to
commence public awareness programmes with special focus
on the margin system. '

[English]
Compuisory Certification of Market intermediaries

2148. SHRI ASADUDDIN OWAISI: Will the Minister of
FINANCE be pleased to state:

{a) the criteria fixed by Securities and Exchange
Board of India (SEBI) to recognise a stock exchange as market
intermediary;

(b)  whetherin abid to improve the quality of services
available to investors, SEBI has made certification mandatory
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for all market participants handling investors' money and
acting as advisory;

(c) if so, the details thereof; and

(d) the extent to which the investors are benefited
by this step of SEBI?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The criteria
for recognition of stock exchanges have been specified in
Section 4 of the Securities Contracts (Regulation) Act, 1956.

(b) and (c) Under the SEBI (Certification of Associated
Persons in the Securities Markets) Regulations, 2007, SEBI
shall notify from time to time the categories of associated
persons who would be required to obtain the certification
and also the date from which such certification would be
necessary.

(d) Certification would improve the quality of interme-
diation and better services to investors.

[Translation]
Expansion of Tribal Sub Plan Area

2149. PROF. RASA SINGH RAWAT: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) whether the Government of Rajasthan had
requested the Union Government for expansion of Tribal Sub
Pian Area in the State;

(b) if so, the details thereof alongwith the action
taken by the Union Government in this regard; and

{c) the time by which approval to said proposal is
likely to be accorded by the Union Government?

THE MINISTER OF TRIBAL AFFAIRS (SHR! P.R.
KYNDIAH): (a) to (c) Yes, the State Government of Rajasthan
has requested for expansion of Tribal Sub Plan Area which
includes Scheduled Area, Modified Area Development
Approach (MADA) block and MADA Clusters. This has been
examined and clarifications are awaited from the State
Government of Rajasthan. No time limit can be set.

[English]
Delay in Release of Funds under
Rural Development Schemes

2150. SHRI NAVEEN JINDAL: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Government has received
compiaints regarding delays in the receipt of funds by the
districts and panchayats for various rural development
schemes;

(b) if 80, the details thereof; and

(c) the steps taken by the Govemment to expedite
the release of funds?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN THE
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MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
SURYAKANTA PATIL): (a) to (c) The Ministry of Rural
Development releases centre share to the State Govemn-
ments, mostly in two installment to District Rural Development
Agencies (DRDAs) and Zilla Parishads (ZPs) etc. as per the
programme guidelines. First installment is released during
April - May, if there is no condition laid down during the release
of 2nd instaliment during previous year. Second installment
is released after utilization of 60% of available funds including
first instaliment released by Centre and State Government
and completion of other procedures laid down for release of
second installment. The Ministry took various measures to
quicken releases of Central Share including electronic
transfer of funds. There has been no delay in release of funds.
As per cash management system, 67% of the Budget Estimate
for 2007-08, should have been released by 31.12.2007.
However, the Ministry of Rural Development released 75.17%
against the target of 67%.

Development Plan for Bangalore

2151. SHRI IQBAL AHMED SARADGI: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the Government is yet to clear 20
projects formulated for Bangalore and Mysore under its
ambitious seven-year Jawaharlal Nehru National Urban
Renéwal Mission;

(b) if so, the details thereof;

(c) the time by which the Union Government is likely
to clear these projects;

(d)  whether some organisations have been selec-
ted for this; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and (b)
49 Detailed Project Reports (DPRs) and 8 DPRs have been
submitted by Bangalore and Mysore respectively. Out of
above 37 DPRs have been approved for Bangalore and 3
DPRs have been approved for Mysore respectively under
Urban Infrastructure & Governance (UIG) component of
Jawaharlal Nehru National Urban Renewal Mission
(JNNURM).

(c) to (e) The projects submitted by the Cities are
considered by Central Monitoring & Sanctioning Committee
under JNNURM for approval, after being appraised by the
Technical Appraisal Agencies viz. Central Public Works
Department (CPWD), Central Public Health Engineering &
Environment Organisation and Urban Transport Division of
this Ministry. )

Flourosis Mitigation Centre at Gandhinagar

2152. SHRI JASUBHAI DHANABHAI BARAD: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government has received the
required detailed proposals from the State Government of
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Gujarat regarding setting up of the Regional Flourosis
Mitigation Centre at Gandhinagar;

(b)  if so, the present status of the proposal; and

(c) the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU):
(a) No Sir.

(b) and (c) Does not arise.
[Translation)
Electronic Medium in Banks

2153. SHRI RAKESH SINGH: Will the Minister of
FINANCE be pleased to state:

(a)  whetherthe Government proposes to encourage
the use of electronic medium for the withdrawal of cash from
the bank in the country;

(b) if so, the details thereof;

(c)  the details of the Automated Teller Machines,
bank-wise, location-wise;

(d)  whether the Government proposes to set up
more A.T.Ms centres and to implement Truncated Cheque
System; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Reserve Bank of India has been encouraging the use of
electronic payment channels for money transfers and the
use of ATM for cash withdrawal. In order to facilitate the wider
use of ATM, an Approach Paper was placed on RBI website
seeking public comments. The paper proposed the use of
any bank ATM, without payment of service charge, by
customers, irrespective of the customers bank.

In order to encourage the use of electronic payment
channels for money transfers, the approach paper proposes
that with effect form 1st April 2008, all payment transactions
for Rs. 1 crore and above between RBt regulated entities i.e.
banks, primary dealers and NBFCs as well asin RBI regulated
markets may be mandated to be undertaken through
electronic mode only. This move will not only reduce risk by
moving large paper-based value retail payments to safer
electronic mode, but will also bring greater efficiency and
customer convenience to the payment systems.

() The details regarding State wise ATM

' deployment by public sector banks is given in the enclosed

statement.

(d) and (e) The ATM deployment by banks is decided
by individual banks. The cheque truncation system being
implemented by RBI, has become operational from February
01, 2008, with 10 pilot banks. After the full implementation of
the project at New Delhi, it is proposed to implement the
system for inter-city cheque collection in the country.
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Statement
State-wise depioyment of ATM's as on December 31, 2007
£ 3 ;
Pl : i}
SiNo. BankName 5 B o £ §- g &
Public Sector Banks é g g § E 3 g § . . & §' § 2
Nationalised Banks 0z 8 g 5§ & & § g 8 8 8 £ : 5
1 Allahabad Bank 0 6 0 4 8 3 3 0 0 17 0 0 3 5 0 1
2 Andhra Bank 0 470 0 0 0 3 1 0 /] 23 0 4 4 2 0 0
3 Bank of Baroda 1 43 0 5 10 0 13 2 1 75 4] 10 220 23 4 2
4 Bank of India 0 25 0 0 10 2 3 0 0 30 0 8 39 7 0 1
5 Bank of 0 12 0 0 0 2 4 0 0 19 0 7 16 1 1. 1]
Maharashtra
6 Canara Bank 2 93 0 3 28 15 7 1 0 12 0 19 39 34 ] 4
7 Central Bank 0 26 0 2 17 7 7 0 0 28 0 3 28 7 0 1
of India
8 Corporation Bank 0 60 0 1 4 5 8 0 0 101 0 2 58 25 3 1
9 Dena Bank 0 7 0 0 1 1 8 0 1 14 0 2 99 8 0 0
10  Indian Bank 0 42 0 7 1 3 0 0 0 21 0 2 24 5 0 1
" indian Overseas 0 59 0 1 2 2 0 0 0 34 0 2 15 10 0 2
Bank
12  Oriental Bank 0 a5 0 3 2 14 8 0 1 62 0 [ 31 43 6 4
of Commerce
13 Punjab & Sind 0 0 0 0 0 1 0 0 0 7 V] 0 0 0 0 0
bank
14 - Punjab National 0 34 0 5 28 19 28 0 0 180 0 3 38 78 42 25
Bank
15  Syndicate Bank 1 97 1 1 6 4 2 0 0 67 0 10 25 20 2 1
16 UCO Bank 0 12 0 7 3 7 0 0 17 0 1 9 2 4 1
17  Union Bank 0 75 0 9 10 " 16 0 0 55 0 6 67 21 5 1
of India
18  United Bank 0 1 0 [ 2 1 0 0 0 9 ] 1 2 4] 0 0
of India
19  Vijaya Bank 0 21 0 0 0 3 1 0 0 14 0 1 14 3 (1] L]
State Bank Group
20 State Bank of india 7 686 4 152 172 44 135 1 1] 205 0 44 249 74 33 26
21 State Bank of 0 2 0 0 2 2 0 0 0 16 0 0 4 7 0 0
Bikaner & Jaipur
22  State Bank of (4] 358 0 0 0 0 0 0 0 7 0 0 4 3 0 L]
Hyderabad
23  State Bank of 0 2 0 0 0 1 18 0 0 7 0 0 5 1 0 ]
Indore
24  State Bank of 0 13 0 0 0 0 0 0 0 1 0 1 0 1 0 0
Mysore
25  State Bank of 0 1 0 0 1 18 0 0 0 18 b 1] 2 84 43 1
Patiala
26  State Bank of 0 3 0 0 0 0 1 0 0 5 2 0 179 1 0 0
Saurashtra
27  State Bank of 0 1 0 0 0 1 0 0 0 4 0 0 0 4 0 0
Travar.core
Other Public Sector Banks .
28 {DBI Ld. 0 26 1 2 5 6 12 1 0 57 0 8 41 15 3 1
Total " 2270 6 208 312 170 282 5 3 1205 2 160 1215 482 152 73
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Statement
State-wise deployment of ATM's as on December 31, 2007
£
o
Q =
3 B Jd > [4 |
T = 2 & £ o £ o e 3
5§ 3 T 5 8 5 & g ¥ £ s E g 2 5
© © = > 32 © a & @ O £ P-4 s a = o
x w© L d = = s © [} © '8 g .E = S o -
: 5 5 £ 3 5 § 8 2 8L 5 sz F &L E B
s ¢ £ 8 2 =2 S 5 2 5 & & &€ » & £ 5 5 = £
12 5 1 0 1 12 0 0 0 0 7 0 7 7 0 1 0 63 5 20 211
1 21 6 0 3 33 0 0 0 0 19 1 1 0 0 30 0 3 0 7 632
14 34 23 0 39 157 0 3 0 0 15 1 20 82 0 65 0 144 16 56 1078
16 22 8 0 24 127 0 0 0 0 7 1 5 5 0 28 0 15 1 27 4N
0 14 1 0O 14 187 0 0 O0 o0 2 1 12 5 0 7 0 16 1 12 344
18 357 168 0 31 173 0 0 0 0 14 4 46 12 0 334 1 99 9 38 1667
7 6 12 0 27 44 0 0 0 V] 7 1 7 12 1 25 0 44 3 24 346
3 265 48 0 14 102 0 1 0 0 9 1 18 15 1 82 0 56 4 34 941
0 13 3 4] 13 72. 0 0 0 0 1 1 5 5 0 16 0 15 1 4 288
1 21 24 0 3 45 0 0 0 0 4 13 5 9 0 257 0 10 0 18 516
1 14 27 0 2 19 0 0 0 0 7 5 13 6 0 179 0 23 2 14 439
1 42 8 0 29 77 0 0 0 0 10 0 78 31 2 42 0 82 18 31 726
0 0 0 0 0 1 0 0 0 0 0 0 1 0 0 0 0 0 (1] 0 10
13 21 37 0 65 90 0 1 0 0 20 1 129 96 1 33 1 187 67 51 1293
7 183 68 1 16 66 0 1 1 1 10 3 15 [ 1 96 0 72 7 24 815
6 13 10 0 15 15 0 0 0 0 35 3 9 13 1 16 1 14 3 35 255
17 60 94 0 67 202 0 0 0 0 25 1 20 24 1 95 0 91 7 56 1036
6 2 1 0 0 9 1 1 0 0 6 0 0 0 2 3 2 7 o 99 161
0 59 16 0 3 27 0 0 0 0 1 0 7 2 0 13 0 12 1 5 203
108 330 173 0 274 605 4 15 3 5 209 1 128 110 6 647 9 443 123 444 5569
0 2 1 0 4 1 0 0 0 0 0 0 8 319 O 5 0 3 1 4 391
0 42 1 0 0 55 0 0 0 0 2 0 0 0 0 13 0 0 0 3 488
0 1 0 0 220 15 0 0 0 0 0 0 1 8 4 0 7 4 294
0 260 1 0 2 9 0 0 0 0 0 0 0 1 0 20 0 1 0 5 315
0 2 0 0 1 9 0 0 0 0 0 0 215 10 0 3 19 3 2 432
0 2 0 0 3 4 0 0 0 0 1 0 0 2 0 3 0 3 1 4] 210
0 8 286 0 0 5 0 0 1] 0 1 1 0 0 0 33 0 2 0 2 348
14 16 12 0 38 190 0 0 1 1 10 0 17 27 2 53 1 41 7 20 628
245 1815 1029 1 919 2361 5 22 5 7 512 49 767 807 18 2113 15 1472 280 1039 20047
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[English] 10) |DBI Limited
Credit Guarantee Fund Trust Scheme 11) Indian Bank
2154. SHRI G. KARUNAKARA REDDY: Will the 12) Indian Overseas Bank
ini f :
Minister of FINANCE be pleased to state 13) Oriental Bank of Commerce
(a) the details of the banks joined the Credit ) .
Guarantee Fund Trust Scheme for Small Industries (CGTS)); 9 Purab & Sind Bank
(b)  whether the private and foreign banks can also 15)  Punjab National Bank
join the scheme; 16) Syndicate Bank’
(c) if so, the number of private and foreign banks 17) UCO Bank
joi te; ,
joined the CGTSI scheme as on date; and 18) Union Bank of India
(d) the steps being taken by the Govermnment to . ’
encourage the private and foreign banks to join the above 19)  United Bank of india
scheme? 20) Vijaya Bank
THE MINISTER OF STATE IN THE MINISTRY OF () SBland its Associate Banks (8 nos.)
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The details State Bank of Indi
of the banks who have joined the Credit Guarantee Fund 1) late ot India
Trust Scheme for Small Industries (CGTSI) presently known 2) State Bank of Bikaner & Jaipur
as Credit Guarantee Fund Trust for Micro and Small
Enterprises (CGTMSE) are given in the enclosed statement. 3)  State Bank of Hyderabad
(b)and (c) Yes, Sir. Ason date, 13 Private Sectors Banks ~ 4)  State Bank of Indore
have joined the above scheme. 5) State Bank of Mysore
(d) Chief Executives of all the eligible banks 6) State Bank of Patiala
including private and foreign banks are explained the details
of the scheme as well as the benefits of joining the scheme. 7)  State Bank ot Travancore
Statement 8) State Bank of Saurashtra
Credit Guarantee Fund Trust for Micro and Small Enter- {#) Private Sector Banks (13 nos.)
prises (CGTMSE) Member Lending Institutions (MLIs) of 1)  HDFC Bank Lid.
CGTMSE as on February 29, 2008
2) ICICIBank Ltd.
Total No. of Member Lending institutions (MLTs) = 57
3) ING Vysya Bank Ltd.
(A) Scheduied Commercial Banks
4) Indusind Bank Ltd.
() Public Sector Banks (20 nos.)
5) The Jammu & Kashmir Bank Lid.
1)  Aliahabad Bank
2)  Andhra Bank 6) The Nainital Bank Ltd.
3) Bank of Baroda 7) The South Indian Bank Ltd.
4) Bank of India 8) The Bank of Raias!hgn Lid.
§)  Bank of Maharashtra 9) Axis Bank
6) Canara Bank 10) Kotak Mahindra Bank Ltd.
7) Central Bank of India 11) The Federal Bank Lid.

8) Corporation Bank
8) Dena Bank

12)
13)

Tamilnad Mercantile Bank Ltd.
Kamataka Bank Ltd.

92



93 Written Answers

(B) Regional Rural Banks (13 nos.)

1) Andhra Pragathi Grameena Bank, Kadapa, Andhra
Pradesh

2) Baroda Eastem Uttar Pradesh Gramin Bank, Raebareli,
(V] 4

3) Chikmagalur-Kodagu Gramin Bank

4) Chaitanya Godavari Grameena Bank, Guntur
5) Durg Rajnandgaon Gramin Bank, Rajnandgaon
8) Haryana Gramin Bank, Rohtak, Haryana

7) Kamataka Vikas Grameena Bank, Dharwad

8) Nainital - Almora Kshetriya Gramin Bank, Haldwani,
Uttaranchal

9) Pragathi Gramin Bank, Bellary, Karnataka

10) Prathama Bank, Moradabad, UP

11) Saptagiri Grameena Bank, Chittoor, Andhra Pradesh

12) South Malabar Gramin Bank, Mallapuram

13) Purvanchal Gramin Bank, Gorakhpur

(C) Lending Institutions (3 nos.)

1)  National Small Industries Corporation Ltd.

2) North Eastern Development Finance Corporation Ltd.

3) Small Industries Development Bank of India )
Seasonal Agricultural Operations of NABARD

2155. SHRI G.M. SIDDESWARA: Will the Minister of
FINANCE be pleased to state:

(a) whether Union Government has received the
proposals from State Governments that percentage of short
term refinance for seasonal agricultural operations of the
NABARD should be enhanced from 30 per cent to 75 per
cent so that the farmers dependence on State, Central
Cooperative Banks and others with high rate of interest is
proportionately curtailed; and

(b) it 8o, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) Yes,
Sir. Requests have been received from several State
Governments for enhancement of short term refinance for
seasonal agricultural operations of the National Bank lor
Agriculture and Rural Development (NABARD) from 30 per
cent to 75 per cent.
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NABARD refinance is supplementary in nature and it
cannot afford to take care of the total credit needs of client
banks due to its funds constraints. At present, NABARD is
entirely dependent on market borrowings at market related
rates for its Short Term-Seasonal Agricultural Operations (ST-
SAO) refinance and NABARD is not in a position to raise the
quantum of refinance as requested. Notwithstanding this, the
quantum of refinance has been increased from 30% of
Realistic Lending Programme (RLP) during 2005-06 to
35% / 40% of RLP during 2006-07 and 2007-08 depending
upon the level of gross Non Performing Assets of State
Cooperative Banks.

To enable NABARD to provide greater refinance to the
Short Term Cooperative Credit Institutions creation of a fund
with a corpus of Rs.5000 crore in NABARD has been
announced in the Budget 2008-09.

Possession of Vested Land

2156. SHRI PRABHUNATH SINGH: Will the Minister
of URBAN DEVELOPMENT be pleased refer to the reply
given to USQ Nos. 3828, 177 and 6594 dated 24.8.2005,
1.3.2005 and 10.5.2005 regarding execution of warrant of
possessions and agricultural land vested into Gram Sabha
respectively and please state:

(a) whether the information has since been
collected;

(b) if so, the details thereof and action taken to take-
over the possession of the land vested into gram sabha;

(c) if not, the reasons for the delay in collection of
information; and

(d) the time by which the information is likely to be
collected?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, Sir.
The information has been collected and the Implementation
Reports in respect of USQ Nos.3828, 177 and 6594 for
24.8.2005, 1.3.2005 and 10.5.2005 have been sent to Ministry
of Parliamentary Affairs on 11.1.2008, 18.2.2008 and
29.1.2008 respectively.

(b)  According to GNCTD, the Deputy Commissioner
(South) District has executed 3 number of Warrants of
Possession and lands have been taken over. However,
Tehsildars of Vasant Vihar and Najafgarh have not executed
any Warrants of Possession. The GNCTD is facing difficulties
in executing Warrants of Possession as the area is heavily
built up. However, all efforts are under way to execute all the
Warrants of Possession. Tehsildar Vasant Vihar and Tehsildar
Najafgarh. have not executed any Warrants of Possession



95 Written Answers

during the last 3 years. Details of the Warrants of Possession
executed by Block Development Officer (BDO, South) are
given in the enclosed Statement-I. A total of 383 Warrants of
Possession are pending for execution with BDO, South (180),
Tehsildar, Vasant Vihar {98) and Tehsildar, Najafgarh (105).
Details are given in the enclosed Statement-il.

The Deputy Commissioner (South) has been taking
monthly and bi-weekly District Task Force Meetings
comprising of various inter-related agencies such as,
Revenue Department, EDO (South), Delhi Police, Municipal
Corporation ot Delhi (MCD), Dethi Development Authority
(DDA) and Dethi Traffic Police to get back the possession of

MARCH 14, 2008
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the vested gram sabha land. A total of 61 Warrants of
Possession are lying pending for execution in respect of
Sainik Farms. This includes Neb Sarai - 22, Devli - 30 and
Khanpur - 09. The details are given in the enclosed
Statement-Ill. Similarly, there were 149 execution cases
pending before Revenue Assistant, Hauz Khas for issuing
Warrants of Possession. The details are given in the enclosed
Statement-IV. However, no Warrants of Possession are
pending before Revenue Assistant, Vasant Vihar. Several
steps such as regular hearing for early dates and issuing
notices to concemed parties were undertaken to issue the
Warrants of Possession.

{c) and (d) Does not arise in view (a) and (b) above.

Statement-1
Details of Warrants of Possession by Block Development Officer (South District)

S.No. Case No. Date of Name of Khasra No. Area
issue of Village (Bigha -
WOP Biswa)
1 24/RA/HK/2000 07.01.04 Mehrauli 9/12/2 (0-7)
9/18 (2-5)
9/19 (4-16)
9/22 (4-16)
9/23 (4-8)
Total
16 Bigha-12 Biswa
2 285/RA/HK/2002 07.01.04 Mehrauli 10/14 (4-16)
1017 (4-16)
10/24 (4-7)
10/25 (4-16)
16/2 (2-4)
1077 (4-6)
Total
25 Bigha-5 Biswa
3 275/RA/HK/2002 07.01.04 Mehrauli 10/6/2 (3-0)
Total 3 Bigha
Grand Total - 44 Bigha 17 Biswa
Statement-il

Detail of Warrants of Possession Pending with Tehsildars [Vasant Vihar, Najafgarh and BDO (South)]

S.No.  Case No. Case Title Date/Year of issue of WOP
1 2 3 4

Village Chatterpur

1. 77RA/HK/02 G.S. V/s.Shanti Devi 23.09.04

2. 75/RA/02 G.S. V/s Atender Pai -do-

3. 76/RA/02 G.S. V/s Rajinder Kumar -do-
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4, 286/RA/05 & 142/RA/9§ G.S. V/s Shanti Devi -do

5. - G.S. V/s LK.Bedi 14.10.04
Village Asola

6. - G.S. V/s Kanni Ram & Ors 11.07.01
7. 6/RA/2000 G.S. V/s Rajshree Pawar 2003
8. 217/RA/HK/03 G.S. V/s Master Gurpreet Singh 11.07.01
9. 172/RA/DC/99 G.S. V/s Lal Chand 2002
10. 22/RAJHK/02 G.S. V/s Vidhi Construction 2003
Village Satbari

1. 85/RA/02 G.S. V/s Vinod Krishan Khanna 08.01.04
Village Saidulazab

12, 12/RA/03 G.S. V/s Mangal Singh & Ors 2004
13. - Gyan Parkash 16.11.04
14. - Ram Singh & Ors 23.09.04
15. 99/RA/HK/02 Ran Singh 23.09.04
Village Jonapur

16. 236/RA/01 G.S. V/s Bishan Singh Bedi 20.09.04
17. 238/RA/01 G.S. V/s Arun Jain & Ors 05.06.04
18. 467/RA/95 G.S.V/s Braham Prakash & Ors 29.07.02
19. 493/RA/86 G.S. V/is Gayasi 2002
20. 269/RA/02 G.S. V/s Ashok Kumar Family Trust 23.09.04
Village Fatehpur Berl

21. 16/RA/03 G.S. V/S Amit Aggarwal & Ors 23:09.04
Village Aya Nagar

22. 262/RA/HK/02 G.S. V/s Dharamvier & Ors 07.01.04
23. 263/RA/HK/02 G.S. V/s Lakhmi Chand & Ors 07.01.04
24, 264/RA/HK/02 G.S. V/s Hari Ram & Ors 07.01.04
25. - G.S. V/s Prem Pal Malhotra & Ors 01.03.02
26. - G.S V/s Chandu 12.09.02
27. 261/RA/95 G.S. V/s Ram Kali 08.01.04
28. - G.S. V/s Daya Ram & Ors 12.09.02
29. - G.S. V/s Mahender & Ors 04.04.03
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30. - G.S. V/s Jaggi & Ors -do-
31. - G.S. V/$ RajPal & Ors -do-
32 - G.S. Vis Modern Mateu Hite Saity do-
33. - G.S. V/s Dharam Pal 01.11.02
34. 261/RA/HK/02 G.S. V/s Tarif & Ors 07.01.04
35. 269/RA/HK G.S. V/s Nathi Ram 08.01.04
36. 124/RAJ97 G.S. V/s Anand Naidu 29.05.03
37. 267/RA/HK/02 G.S. V/s Ram Nath & Ors 01.03.02
38. 208/RA/HK/02 G.S. V/s Imperial Estate Pvt. Ltd 12.02.02
39. - G.S: Vis Chaijjui 07.08.03
40. 168/RA/02 G.S. V/s Girdhari & Ors 01.03.02
41, 269/RA/95 G.S. V/s Kartar Singh -do-
42. 272/RA/01 G.S. V/s Smt.Prem Kumar -do
43. 271/RA/0N G.S. V/s Hukam Singh -do-
44, 140/RA/02 G.S V/s.Chander & Ors -do-
45, 139/RA/02 G.S. V/s Dharam Pal & Ors 12.09.02
46. 143/RA/HK/02 G.S. V/s Ganagi Ram & Ors 12.09.02
47. 240/RA/02 G.S. V/s Daya Ram Uday Ram -do-
48. 140/RA/02 G.S. V/s Ram Nath & Ors -do-
49. - G.S. V/s Bhopander Kur -do-
50. - G.S. V/s Chhotu -do-
51. 265/RA/02 G.S. V/s Satish & Ors 07.01.04
52. - G.S V/s Imart & Ors 04.04.03
53. - G.S. V/s Kanni & Ors 04.04.03
Village Bhatl

54, 319/RA/96 G.S V/s Krishan Lal 16.11.04
55. 151/RA/HK/03 G.S. V/s Pamela Rocks -do-
56. 178/RA/HK/03 G.S. V/s Smt.Dhaian W/o Aflatoon 23.09.04
57. 176/RAJ02 G.S. V/s Rumali & Ors -do-
58. 185/RA/02 G.S. V/s Natho -do-
59. 187/RA/02 G.S. V/s Nathya & Ors -do-
60. 184/RAJ02 G.S. V/s Mohit Nahta through Asha Nahta -do-
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61. 183/RA/02 G.S. V/s Resh S/o Sant Ram -do-
62. 174/RA/02 G.S. V/s Sudan & Ors -do-
63. 169/RA/02 G.S. V/s Rishi -do-
64. 179/RA/02 G.S. V/s Smt.Nathya W/o Pat Ram -do-
65. 168/RA/02 G.S. V/s Surgh -do-
66. 188/RA/02 G.S. V/s Kishan & Ors -do-
67. 126/RA/03 G.S. V/s Shri Jain 2003
68. 181/RA/02 G.S. V/s Rishi & Ors 2003
69. 182/RA/02 G.S. V/s Kusham & Ors 2003
70. 175/RA/02 G.S. V/s Chandu 2003
71. 170/RA/02 G.S.V/s Pehlad & Pawan 2003
Village Devli

72. 163/RA/02 G.S. V/s Budhu & Ors 12.09.02
73. 47/RA/03 G.S. V/s Rakesh Anand 24.07.03
74. 130/RA/2000 G.S. V/s Delhi Towers Pvt. Ltd. 24.07.03
75. 44/RAJHK/03 G.S. V/s Dethi Towers Pvt.Ltd. 24.07.03
76. 215/RA/01 G.S. V/s Kartar Singh 24.07.03
77. 131/RA/2000 G.S. V/s Sanijiv Kohli -do-
78. 162/RA/02 G.S! V/s Suraj Narayan 12.09.02
79. 205/RA/02 G.S. V/s Neelu Chaddha 10.01.03
80. 148/RA/02 G.S. V/s Saroj Kumar Aggarwal 12.09.02
81. 158/RA/HK/02 G.S. Vs Mandeep Malik -do-
82. 160/RA/02 G.S. V/s. Pardeep Singh -do-
83. 157/RA/02 G.S. V/s Nikhil D Sinha & Ors -do-
84, 156/RA/02 G.S. V/s Smt.Kanta & Ors -do-
85. 155/RA/02 G.S. V/s Devika Aggarwal -do-
86. 207/RAJ02 G.S. V/s Gayani Ressen 10.01.03
87. 208/RA/02 G.S. V/s Smt.Ballar & Ors 10.01.03
88. 154/RA/02 G.S. V/s Manocher Singh & Ors 12.09.02
89. 164/RA/02 G.S. V/s Manit Ragtogi -do-
90. 153/RA/02 G.S. V/s Rajesh Kapour -do-
91. 203/RA/02 G.S. V/s Nafe Singh 10.01.03
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92. 202/RA/02 G.S. V/s Ram Kala & Ors 10.01.03
93. 295/RA/91 G.S. V/s Kaptan Singh -
94, 220/RA/89 G.S. V/s Kaptan Singh 06.06.03
95. 159/RA/02 G.S. V/s Manish Rehan 12.09.02
96. 161/RA/02 G.S. V/s Smt.Bhagwati -do-
97. 147/RA/0O2 G.S V/s Devender Nath -do-
98. 149/RA/02 G.S V/s Devender Nath -do-
99. 150/RA/02 G.S. V/s Kamaideep Kaur -do-
100. 152/RA/02 G.S. V/s Baldev Singh Mohan -do-
101. 151/RA/02 G.S. V/s Rekha Battra & Ors -do-
Village Neb Sarai
102. 4A/RAVHK/96 G.S. Ranjit Singh 16.11.04
103. - G.S. V/s Sahab Singh 27.12.04
104. 5A/RA/96 G.S. V/s Braham Singh & Ors 16.11.04
105. 07/RA/99 G.S. V/s Ramautar & Ors. ~do-
106. 27/RA02 G.S. V/s Ravender Singh & Ors -do-
107. 6A/RA/02 G.S. V/s Dalip Bora -do-
108. 8A/RA/96 G.S. V/s Jagdeve Singh & Ors -do-
109. 2A/RA/96 G.S. V/s Sandi Savitari -do-
110. 3A/RA/96 G.S.V/s Karan Singh -do-
11, 467/RA/96 G.S. V/s Deep Chand -do-
112. 468/RA/96 G.S. Vis Mangtu -do-
113. 466/RA/96 G.S. V/s Laxman Singh -do-
114. 205/RA/01  ~ G.S. V/s Devi Singh 23.09.04
115. 362/RA/02 G.S. Vis Kuldeep Singh -do-
116. 364/RA/02 G.S. V/s Dayawati & Ors -do-
117. 363/RA/02 G.S. V/s Kishan -do-
118.  101/RA/09 V.S. V/s Ramawati & Ors -do-
119, 282/RA/02 G.S. V/s Susan Singh -do-
120. 283/RA/02 G.S. VI3 Sahib Singh & Ors -do-
121. 287/RA/02 G.S. V/s Dayawati -do-
122. 91/RA/99 G.S. V/s Om Prakash -do-
123. 3A/RA/96 G.S. V/s Karan Singh 16.11.04
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Village Sultanpur '

124. 452/RA/B6 Bohia Ram 16.11.04
125. 431/RA/98 ) Narayan Dass 16.11.04
126. 40/RA/02 Narjit Kaur 23.09.04
127. 316/RA/02 Mahesh Kumar Lalwani 2004
128. 230/RA/HK/02 Ranijit Singh 22.01.05
Village Khanpur

129. 110/RA/03 G.S. V/s Laxmi Narayan 07.08.03
130. 115/RA/03 G.S. V/s S.C. Kanwar -do-
131. 111/RA/03 G.S. V/s Kailash Chand -do-
132. 112/RA/03 G.S. V/s Capt. Surender Kumar -do-
133. 108/RA/02 G.S. V/s Smt. Jailinder Kaur -do-
134. 116/RA/03 G.S. V/s Laxmi Narayan & Ors -do-
135. 113/RA/03 G.S. V/s Shiv Lal -do-
136. 114/RA/03 G.S. V/s Major Harish Kumar Dhawan -do-
137. 117/RA/03 G.S. V/s Lakhi Ram & Ors -do-
Village Mehrauli

138. 275/RA/02 Bhim Singh 07.01.04
139. 91/RA/02 Her:1 Chand Gupta & Ors -do-
140. 289/RA/HK/02 Ram Narain -do-
141, 254/RA/HK/01 Ashok Kumar Suri 06.01.04
142. 90/RA/97 Bishan Singh & Ors 08.01.04
143. 71/RA/92 Shula Singh 08.01.04
144, 465/RA/95 Usha Mehta 07.01.04
145. - Vinit Jain -do-
146. 89/RA/97 Renu 08.01.04
147. 277/RAJ02 Neeraj Aggarwal 06.01.04
148. 181/RA/00 Laxmi Agency -do-
149. 242/RA/02 Jai Bhagwan Aggarwal -do-
150. 24/RA/00 Ws Raljiv (P) Ltd 07.01.04
1561. 14/RA/92 Sanjeev Nanda 08.01.04
152. 279/RA/02 Salek Chand Jain 06.01.04




107 Written Answers MARCH 14, 2008 to Questions 108
1 2 3 4
153. 364/RA/93 Jagini Lal 08.01.04
154, 139/RA/97 Vir Singh & Ors -do-
155. 115/RA/02 Vinod Kumar Aggarwal 06.01.04
156. 117/RA/02 Gurdev Gill -do-
157. 42/RA/S4 Mahinder Singh -do-
158. 394/RA/02 Sachin Gandas 07.01.04
159. 143/RA/89 Jogi Ram 08.01.04
160. 116/RA/02 Uma Rani 06.01.04
161. 23/RAJ00 Rattan Lal Bagaria 08.01.04
162. 367/RA/93 Smt. Sobha 08.01.03
163. 368/RA/93 Anil Kumar 06.01.04
164. 354/RA/02 Sunil Dass 06.01.04
165. 90/RA/02 GOC Fashion Pvt. Ltd. 08.2004
166. 359/RA/93 Sher Singh 08.2004
167. 27/RA/92 Prem Chand & Ors 23.09.04
168. 230/RA Usha Jain -do-
Village Deramandi

169. 259/RA/02 G.S. V/s Bhuley 07.01.04
170. 357/RA/02 G.S. V/s Veenka Seth -do-
171. 245/RA/01 G.S. V/s Krishan Chand -do-
172. 248/RA/02 G.S. V/s Giri Raj -do-
173. 240/RA/02 G.S. V/s Krishan Kishore -do-
174. 258/RA/02 G.S. V/s T.A. Bhukhari -do-
175. 247/RA/HK/O1 G.S. V/s Rati Ram -do-
176. 241/RA/02 G.S. V/s Mahender Kumar -do-
177. 243/RAVHK/03 G.S. V/s Vikram Kashyap

178. 244/RAI02 G.S. V/s Smt. Malik Kapoor -do-
179. 249/RA/02 G.S. V/s Lekh Ram

180. 246/RA/02 G.S V/s Suraj Jain -do-
181. 348/RA/2000 G.S. Rangpuri Vs R.K.Jal Construction Pwt. Ltd. 28.5.2001
182. 347/RA/2001 GS. Rangpuri Vs. Ramesh Kr.Aggarwal -do-
183. 357/RA/2001

GS. Bagdola Vs. Mahendra Singh -

-do-
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184. 353/RA/2001 GS. Bamnoli Vs Nafe Singh -do-
185. 358/RA/2001 GS. Pochanpur Vs Daya Singh & Ors 28.5.2001
186. 350/RA/2001 GS. Samalka Vs Anil Kumar -do-

-Kh.No. 56/21
187. 356/RA/2001 GS, Samalka Vs Ever Sign Agro -do-

Kh. No. 25/17/2(4-0), 56/15 (1-10)
188. 352/RA/2001 GS. Bharthal Vs Smt.Oma -do-
189. 354/RA/2001 GS. Bamnoli Vs Lakhkram -do-
190. 362/RA/2001 GS. Bharthal Vs Mahavir Prasad -do-
191. 360/RA/2001 GS. Dhulsiras Vs Ratan -do-
192. 349/RA/2001 GS. Bamnoli Vs Narayan Singh -do-
193. 355/RA/2001 " GS. Dhulsiras Vs Meer Singh -do-
194. 438/RA/2001 GS. Amberhai Vs Hitesh Bhardwaj 19.11.01
195. 422/RA/2001 GS. Kapashera Vs Poddar Contribution -do-
196. 418/RA/2001 GS. Rajokari Vs PDJ Properties -do-
197. 417/RA/2001 GS. Kapashera Vs Moti Ram -do-
198. 431/RA/2001 GS. Vs Rishi Kr -do-
199. 439/RA/2001 .GS. Vs G.D. Siddhu -do-
200. 435/RA/2001 GS.Bijwasan Vs Pushpanjali Farms -do-
201. 421/RA/2001 GY. Vs Bihari Saran Mehra -do-
202. 433/RA/2001 GS. Vs Pushpanjali Farms -do-
203. 434/RA/2001 GS. Vs Pushpanjali Farms 19.11.01
204. 440/RA/2001 GS. Vs Raj Singh -do-
205. 416/RA/2001 GS. Bhathal Vs Mamta Devi Aggarwal -do-
206. 423/RA/2001 GS. Mahipalpur Vs Sri Chand & Ors -do-
207. 427/RA/2001 GS. Rangpuri Vs Dhanpati -do-
208. 425/RA/2001 GS. Rajokari Vs Sat Prakash & ors -do-
209, 432/RA/2001 GS. Vs Ajay Kr. Sood -do-
210. 424/RA/2001 GS. Rangpuri Vs imrati Devi -do-
211, 430/RA/2001 GS. Rajokari Vs Ashraf & Co Pvt. Lid. -do-
212. 43/RA/2002 GS.Salhapur Vs Pyare & Ors. 15.5.02
213. 41/RAJ2002 GS. Masoodpur Vs Amyit Lal -do-
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214, 38/RA/2002 GS. Bijwasan Vs Umed Singh 5.8.02
215. 257/RA/2000 GS. Samalka Vs Paper product company 4.9.02
216. 273/RA/2000 GS. Rangpuri Vs Kartar Singh 4.9.02
217. 25/RA/2003 GS. Ghitomi Vs Daya Ram 24.2.03
218. 58/RA/2003 GS. Vs Chander 15.9.03
219. 50/RA/2003 GS. Vs Bhudha -do-
220. 62/RA/2003 GS. Vs Rameshwari -do-
221, 54/RA/2003 GS. Vs Dharamvir Sharma -do-
222. 61/RA/2003 GS. Mahipalpur Vs Kanwaljit Kochar -do-
223. 60/RA/2003 GS.Vs Shyam Sunder Aggarwal -do-
224, 51/RA/2003 GS Bijwasan Vs M/s.Green Valley Resort -do-
225. 53/RA/2003 GS Amberai Vs Kure Ram & others -do-
226. 52/RA/2003 GS Rajokari Vs Dev Kripa Developers -do-
227. 55/RA/2003 GS Rangpuri Vs M/s Chevyen Investors -do-
228. 57/RA/2003 GS Samalkha Vs Chander Singh -do-
229. 56/RA/2003 GS Ghitomi Vs Rohtash -do-
230. 59/RA/2003 GS Rangpuri Vs Rajender Kumar -do-
23t. 6/RA/2003 GS Mahipalpur Vs Hart Ram 24.2.03
232. 8/RAJ2003 GS Vs Hawa Singh -do-
233. 7/RA/2003 GS Mahipalpur Vs Manish 24.2.03
234, 10/RA/2003 GS Vs Swaroop Singh -do-
235. 9/RA/2003 GS Vs Desh R3j -do-
236. 15/RA/2003 GS Vs Daryao Singh -do-
237. 16/RA/2003 GS Vs Tirthram & others -do-
238. 18/RA/2003 GS Vs Surjan Singh -do-
239. 11/RA/2003 GS Vs Gram Sudhar Sewa Samiti 24.2.03
240. 13/RA/2003 GS Vs Suiltan Singh -do-
241. 12/RA/2003 GS Vs Ram Rattan -do-
242, 19/RA/2003 GS Vs Brahma & others -do-
243. 17/RA/2003 GS Vs Sule Chand -do-
244, 14/RA/2003 GS Vs Daryao Singh & Ors -do-
245, 22/RA/2003 GS Samalkha Vs D.P. Sharma
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246. 23/RA/2003 GS Rajokari Vs Dhanpati -do-
247. 21/RA/2003 GS Bamnoli Vs Amarjeet & others -do-
248. 24/RA/2003 GS Rajokari Vs Ranjan Rahul -do-
249, 20/RA/2003 GS Bijwasan Vs M/s. C. Lal & Co -do-
250, 18/RA/2004 GS Rajokari Vs Padma Devi 16.2.04
251. 19/RA/2004 GS Salahpur Vs Star State Management -do-
252. 103/RA/2004 GS Vs Prem Nath Bhatia 30.7.04
253. 21/RA/2004 GS Masoodpur Vs Chotu & ors 16.2.04
254. 38/RA/2004 GS Ghitorni Vs Jagmal & others 19.3.04
255. 39/RA/2004 GS Vs Surajo Devi -do-
256. 20/RA/2004 GS Vs Chandro & others 16.2.04
257. 37/RA/2004 GS Vs Lakmiri & others 19.3.04
258. 43/RA/2004 GS Vs Rishal & others -do-
259. 41/RA/2004 GS Vs Shanti & others -do-
260. 104/RA/2004 GS Rajokari Vs Shish Ram 30.7.04
261. 101/RA/2004 GS Kapashera Vs B.P Kandhari -do-
262. 102/RA/2004 GS Vs Jagdish & others -do-
263. 100/RA/2004 GS Vs Arun Kumar & Ors -do-
264. 99/RA/2004 GS Bijwasan Vs Pyare Lal -do-
265. 40/RA/2004 G,S Ghitorni Vs Surender Kumar 19.3.04
266. 42/RA/2004 GS Vs Parmali -do-
267. 36/RA/2004 GS Vs Ram Pal -do-
2868. 52/RA/2004 G. Amberai Vs Gurcharan Lal 11.6.04
269. 53/RA/2004 GS Vs Shish Ram -do-
270. 54/RA/2004 GS Vs Jageram -do-
271. 55/RA/2004 GS Ameberai Vs Rishal Singh -do-
272. 56/RA/2004 GS Vs Meer Singh -do-
273. 429/RA/2001 GS Ghitomi Vs Firreu & Sukh Ram 19.11.2001
274. 437/RA/2001 GS Vs Babu -do-
275. 436/RA/2001 GS Vs Ballu -do-
276. 351/RA/2001 GS Vs Dharmpal 27.9.04
277. 34/RA/2001 GS Bijwasan Vs Pushpanjali 11.12.01
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278. 115/RA/2002 GS Vs Baliu Ram & ors 20.5.02
279. 1751/2000 G.S. Surhera Vs Mange Ram 07.10.02
280. 496/99 G.S. Mundela Khurd Vs Kitas Singh 14.08.03
281. 95/89 G.S. Kair Vs Mohinder Singh 07.10.02
282. 520/99 G.S Jhalijhuli Vs Samarh 07.10.02
283. 284/2000 G.S. Jaftarpur Vs Randhir 07.10.02
284. 285/2000 G.S. Jaftarpur Vs Saroj 07.10.02
285. 287/2000 G.S. Jaffarpur Kalan Vs Ranvir 07.10.02
286. 288/2000 G.S. Jaffarpur Kala Vs Yogender 07.10.02
287. 286/2000 G.S. Jaffarpur Kala Vs Hoshier 07.10.02
288. 514/2000 G.S. Saraspur Vs Prithi 22.05.03
289. 303/2000 G.S. Jaroda Kalan Vs Inder 07.10.02
290. 317/2000 G.S. Chhawla Vs Chander 14.08.03
291. 236/2000 G.S. Dichan Vs Mam Chand 07.10.02
292. 179/88 G.S. Goela Khurd Vs R.L. Singh 07.10.02
293. 318/2000 G.S. Chhawla Vs Ramesh Kumar 14.08.03
294. 310/2000 G.S. Chhawla Vs Suraj Mal 29.04.03
295. 173/03 G.S. Chhawla Vs Daryao Singh 07.10.02
296. 319/2000 G.S. Chhawla Vs Ram Kishan 21.05.03
297. 168/02 G.S. Chhawla Vs Pradeep 07.10.02
298. 313/02 G.S. Chhawla Vs Balbir 07.10.02
299. 314/2000 G.S. Chhawla Vs Balbir 07.10.02
300. 105/2000 G.S. Tajpur Vs Dayanand 07.10.02
301. 218/2000 G.S. Roshanpur Vs Yashvir 07.10.02
302. 25/2000 G.S. Jharoda Kala Vs Mool 07.10.02
303. 130/2000 G.S. Dichaon Kala Vs

304. 24/2000 G.S. Goela Khurd Vs Umed Singh 07.10.02
305. 216/2000 G.S. Kakrola Vs Sri Bhagwan 21.05.03
306. 217/2000 G.S. Kakrola Vs Saroj 07.10.02
307. 246/2000 G.S. Nangli Sakrawati Vs Ram Kumar 07.10.02
308. 243/2000 G.S. Nangli Sakrawati Vs Kanti Rani 07.10.02
309. 257/2000 G.S. Goela Khurd Vs Anand Singh 21.05.03
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310. 260/2000 G.S. Mundela Kalan Vs Rajender 21.05.03
311. 261/2000 G.S. Mundela Kalan Vs Sri Kishan 07.10.02
312, 262/2000 G.S. Mundela Kalan Vs Ram Kumar 07.10.02
313. 263/2000 G.S. Mundela Kalan Vs Sahib Singh 21.05.03
314, 87/01 14.08.03
315. 104/2000 G.S. Dichaon Kala Vs Mam Chand 07.10.02
316. 237/2000 G.S. Dichaon Kala Vs Monhinder Singh 07.10.02
317. 11/01 : G.S. Bakargari Vs Hari Singh 14.08.03
318. 320/02 G.S. Malikpur Vs Rattan Singh 07.10.02
319. 310A/2000 G.S. Chhawla Vs Bhagwan Singh 14.08.03
320. 41/2000 G.S. Dichaon Kala Vs Ramand 14.08.03
321. G.S. Bakar Vs Charander 14.08.03
322, 84/01 G.S. Kutapur Vs Rohtashq 07.10.02
323. 85/01 'G.S. Katabapur Vs Khen Etc. 07.10.02
324. 125/2000 G.S. Katabapur Vs Abiay Ram 05.05.03
325. 173/01 G.S. Jharoda Vs Hari Singh 05.05.03
326. 196/01 G.S. Jhorda Vs

327. 182/01 G.S. Katabapur Vs Daryao Singh 05.05.03
328. 172/01 G.S. Mundek Kala Vs Sri Kishan 22.02.03
329. 189/01 G.S. Masodabad Vs Rajender 05.05.03
330. 180/01 G.S. Masodabad Vs Asha Goela 05.05.03
331.  193/01 G.S. Jharoda Kala Vs Abhay Ram 05.05.03
332.  210/01 G.S. Mundel Kalan Vs Sada Ram 29.04.03
333. 211/01 G.S. Mundela Kala Vs Umed Singh 29.04.03
334. 141/2000 G.S. Dichaon Kalan Vs Aradhanawel 22.05.03
335. 110A/02 G.S. Katababad Vs Hari Aggarwal 03.10.03
336.  538/99 G:S. Masoodabad Vs Vipan Kumar 12.12.03
337. 530/99 G.S. Masoodabad Vs Suraj Prakash 12.12.03
338. 287/01 G.S.Chhawla Vs Sudhan 21.05.03
339. 15/02 G.S. Pandwali Kalan Vs Chet Ram 14.08.03
340. 2898/01 G.S. Katabapur Vs Pehlad 14.08.03
341, 124/02 @G.S. Pardwala Khurd Vs Vikram 14.08.03
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342, 227/02 G.S.Tajpur Khurd Vs Chandeer 14.08.03
343. 229/02 G.S. Dinpur Vs Jagdish 14.05.03
344, 291/02 G.S. Chhawla Vs Deepak 05.05.03
345. 139/02 G.S. Shukarpur Vs Tirath Ram 12.12.03
346. 140/02 G.S. Shukarpur Vs Kalawanti 12.12.03
347. 119/02 G.S. Dichaon Kala Vs Khazan 12.12.03
348. 206/02 G.S. Pandwali Kalan Vs Sarder 12.12.03 i
9. 02 G.S.Chhawia Vs Bhoop Singh 03.11.03
350. 120/02 G.S. Dichaon Vs— Ramand 03.11.03
351. 258/02 G.S. Dinpur Vs _Pgttm 1_2. 1‘2,03
352. 243/02 G.S. Habatpur Vs Ma;ar Umrao Singh 03.11.03
353. 2.'?5/02 G.S. Goela Khurd Vs Randhir 03.11.03
354. 314/02 G.S. Tajpur Vs Saroj 03.11.03
355. 272/2000 G.S. Nangli Sakrawab Vs Harjeet 12.12.03
356. 270/2000 G.S. Nangli Sakrawah Vs Gurminder 12.12.03
357. . 27/03 G.S. Katabapur Vs Mander 12.12.03
358. 28/03 G.S. Katabapur.Vs Daya Chand 12.12.03
359. 41/2000 (G.S. Chhawla Vs Bose Bhar 12.12.03
360.  52/2000 G.S. Chhawla Vs Bhagwan Singh 12.12.03
361. 50/2000. GS Chhawia Vs Deepak Bhardwaj 12.12.03
362.  02/2000 G.S. Chhawia Vs SVM Construction 12.12.03
363. 02/2000 ; GS Khatra Vs Sri Krisha_n 12.12:.05_
364.  03/2000 G.S. Khaira Vs Sita Ram 12.12.03
365. 26/2000 G.S. Masoodabad Vs Arvind 12.12,03
366.  521/99 _ G.S. Jhathali Vs Mahender 12.12.03
367. 411/99 G.S. Malikpur Vg Amar Singh 12,12.03
368. 218/2000 G.S. Kakruli VsI Mange 12.12.03
369. 08/01 G.S. Kakruli Vs Mahinder 12.12.03
370. 55/01, G.S;Chhawlay,s Shakeen 12.12.03
371.  391/89 G.S. Kharkhari Jatwal Vs Murari 31.01.04
372. 392/89 G.S. Kharkhari Jatwal Vs Hardwari Lal 31.01.04
373.

369/89

G Knarkar Jatwal Vs Pritami
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374. 348/89 G.S. Kharkhari Jatwal Vs Bharam
a7s. 234A/2000 G.S. Kharkhari Jatwal Vs Krishan Chand 04.03.04
376. 349/88 G.S. Kharkhari Jatwal Vs Rajender Singh * 04.03.04
ar7. 97/91 G.S. Kharkhari Jatwal Vs Jagdish 04.03.04
378. G.S. Kharkhari Jatwal 04.03.04
are.  128/88 G.S. Kharkhari Jatwal Vs Ranvir Singh 04.03.04
380. 128/88 G.S. Kharkhari Jatwal Vs Har Chand 04.03.04
381. 444/97 G.S. Kharkhari Jatwal Vs Balawan Sigh 04.03.04
382. 447/98 -GS, Kharkhari Jatwal Vs Surinder Singh 04.03.04
383. 394/88 G.S. Kharkhari Jatwal Vs Kishan Chand 03.01.04
Statement-lfi

Details of Warrants of Possession pending in respect of Sainik Farms
Village Devil -
1. 163/RA/02 G.S. V/s Budhu & Ors 12.09.02
2, 47/RAJ03 G.S. V/s Rakesh Anand 24.07.03
3. 130/RA/2000 "' G.S. V/s Delhi Towers Pvt. Ltd. 24.07.03
4. 44/RA/HK/03 G.S. V/s Delhi Towers Pwvt. Ltd. 24.07.03
5. 215/RA/01 G.S. Vis Kartar Singh 24.07.03
6. 131/RA/2000 G.S. V/s.Sanjiv Kohli 24.07.03
7. 162RN02 G.S. V/s Suraj Naryan 12.09.02
8. 205/RA/02 V.S. V/s Nellu Chaddha 10.01.03
9. 148/RN62 G.S. VI; Saroj Kumar Aggarwal 12.09.02
10. 158/RA/HK/02 G.S. Vis Mandeep Malik do-
1. 16013&02 G.S. V/s Pardesp Singh -do-
12. 157/RA/02, G.S. V/s Nikhil D Sinha & Ors -do-
13, 156/RA/02 G.S. V/s Smt. Kanta & Ors -do-
14.. 155/RA/02 G.S. Vis Devika Aggarwal -do-
18. 207/RAJ02 G.S. V/s Gayani Ressen 10.01.03°
16. 208/RA/02 G.S. V/s Smt. Baflar & Ors 10.01.03
17. 154/RA/02 G.S. V/s Manchet Singh & Ors 12.09.02
18.  164/RAI02 G.S. Vis Manjit Ragtogi do-
19. 153/RA/02 G.S. V/s Rajesh Kapour -do-
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20. 203/RA/02 G.S. V/s Nafe Singh 10.01.03
21. 202/RA/02 G.S. V/s Ram Kala & Ors 10.01.03
2. 295/RA/91 G.S. V/s Kaptan Singh -
23. 220/RA/89 G.S. V/s Kaptan Singh 06.06.03
24. 159/RA/02 G.S. V/s Manish Rehan 12.00.02
25. 161/RA/02 G.S. V/s Smt. Bhagwati -do-
26. 147/RAJ02 G.S. V/s Devender Nath -do-
27. 149/RA/02 G.S. V/s Devender Nath -do-
28. 150/RA/02 G.S. V/s Kamaldeep Kaur -do-
29. 152/RA/02 G.S. V/s Baldev Singh Mohan -do-
30. 151/RA/02 G.S. V/s Rekha Battra & Ors -do-
Viliage Neb Sarai

a1, AARAVHK/96 G.S V/s Ranijit Singh 16.11.04
32. - .G.S. V/s Sahab Singh 27.12.04
33. S5A/RA/96 G.S. V/s Braham Singh & Ors 16.11.04
34. 07/RA/99 G.S. V/s Ramautar & Ors -do-
35. 27/RA02 G.S. V/s Ravender Singh & Ors -do-
36. 6A/RA/02 G.S. V/s Dalip Bora -do-
37. 8A/RA/96 G.S.V/s Jagdeve Singh & Ors -do-
38. 2A/RA/96 G.S.V/s Sandi Savitari -do-
39. 3A/RA/96 G.S. V/s Karan Singh -do-
40. 467/RA/98 G.S. V/s Deep Chand

41. 468/RA/96 G.S. V/s Mangtu 16.11.04
42. 466/RA/96 G.S V/s Laxman Singh -do-
43, 205/RA/01 G.S. V/s Devi Singh 23.09.04
44, 362/RAV02 G.S. V/s Kuideep Singh -do-
45, 364/RAJ02 G.S V/s Dayawati & Ors -do-
46. 363/RA/02 G.S V/s Kishan ~do-
47. 101/RA/99 ‘G.S. V/s Ramawati & Ors -do-
48. 282/RA/02 G.S. V/s Susan Singh -do-
49. 283/RA/02 G.S. V/s Sahib Singh & Ors -do~
50. 287/RA/02 G.S. V/s Dayawati -do-
51. 91/RA/89 G.S. V/s Om Prakash -do-
52. 3A/RA/96

G.S. V/s Karan Singh

16.11.04
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Viilage Khanpur
53. 110/RA/03 G.S.V/s Laxmi Narayan 07.08.03
54, 115/RA/03 G.S. V/s S.C.Kanwar -do-
55. 111/RA/03 G.S. V/s Kailash Chand -do-
56. 112/RA/03 G.S. V/s Capt. Surender Kumar -do-
57. 108/RA/03 G.S. V/s Smt. Jaiinder Kaur -do-
58. 116/RA/03 G.S. V/s Laxmi Narayan & Ors -do-
59. 113/RA/03 G.S. V/s Shiv Lal -do-
60. 114/RA/03 G.S. V/s Major Harish Kumar Dhawan -do-
61. 117/RA/03 G.S. V/s Lakhi Ram & Ors -do-
Statement-IV
Detalis of Warrants of Possession Pending for Issue with RA (Hauz Khas)
Viliage Chatterpur
1. 177/RA/2000 G.S. V/s Dhanwati D/o Jay Dayal Nath 13.02.03
2. 38/RA/2000 G.S. V/s Imperial Estate Pvt. Ltd 15.02.03
3. 148/RA/2000 G.S. V/s Des Raj, Balbir & Ors 2003
4, 76/RA/2000 G.S. V/s Rahul Bhatia 13.02.03
5. 179/RA/2000 G.S. V/s Seo Raj Balbir & Ors 13.02.03
6. 149/RA/2000 G.S. Vis Anil Kumar 18.02.03
7. 44/RA/HK/04 G.S. V/s Blue Sky Estate P Ltd. 18.02.03
8. 6/RAVHK/04 GS V/s Green Leaf Perpoeties 04.10.04
9. 8/RA/HK/04 G.S. V/s Red Bricks P Ltd. 22.09.04
Viliage Asola
10. 267/RA/HK/02 G.S. V/s Oriental Promoters 04.02.04
. 103/RA/99 G.S. V/s Pehlad Etc. 2001
12. 175/RA/DC/99 G.S. V/s Pehlad 06.07.01
13. 243/RA/93 G.S. V/s B.D. Sharma -do-
14, 180/RA/99 G.S. V/s Shiv Dayal -do-
15. 146/RA/DC/99 G.S. V/s Hari Chand -do-
16. 178/RA/DC/D9 G.S. V/s Murti & Ors -do-
17. 148/RA/DC/99 G.S. V/s Ram Karan -do-
18. 151/RA/DC/99 G.S. V/s Bir Watl -do-




127 Written Answers MARCH 14, 2008 to Questions
1 2 3 4

19. 155/RA/99 G.S. V/s Bhuley -do-
20. 163/RA/DC/99 G.S. V/s Horam -do-
21, 171/RA/DC/99 G.S. V/s Binni & Ors -do-
22. 157/RA/DC/O9 G.S V/s Raghubir -do-
23. 154/RA/DC/99 G.S. V/s Bhuley -do-
24, 149/RA/DC/99 G.S.Vis Mangal -do-
25. 141/RA/DC/99 G.S. V/s Ami Chand -do-
26. 174/RA/DC/99 GS.VIsBB. Aggarwal -do-
27. 184/RA/DC/99 G.S. V/s Ami Chand -do-
28. 142/RA/DC/99 G.S. V/s Mani -do-
29. 150/RA/99 G.S V/s Pehiad -do-
30. 140/RA/99 G.S. V/s Shish Ram -do-
31. 253/RA/96 G.S. V/s Dhiraj do-
Village Satbari

32. 216 G.S. V/s Chandgi Ram & Ors 13.02.03
Village Saidulazab

33, 263/RA/01 G.S. V/s Jai Pal Singh 13.02.03
34. 102/RA/02 G.S. V/s Manijit Singh 2003
3s. 163/RA/HK G.S. Vis R.D. Nagai Charitable Edu. Society 18.02.03
36. B0/RA/HK/02 Ws Sobha Project Pvt. Ltd. 09.07.04
az. - Rajiv Gupta 09.07.04
Viliage Maidangarhi

3s. 108/RA/02 ' G.S. V/s Tara Devi 11.02.04
39. 136/RA/01 G.S. V/s Maha Singh 13.02.03
40. 293/RA02 G.S. V/s Serial Engineering Pvt Lid 02.08.03
41, 163/RA/95 G.S. V/s Jagi Ram, Puran Singh Etc. 20.04.04
Village Jonapur

42. 235/RA/O1 G.S. V/s Akash Jain 13.02.03
43 232/RA/01 G.S. V/s Parwati Aggarwal 2003
4. 233RADI G.S. V/s Kamal Kapoor Raan 2003
4.  230/RA/01 G.S. V/s Sudhir Obsrol 2003
46. 64/RA/00 18.02.03.

G.S. V/s Smt. Shanty Devi Jain
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47. 61/RAJ00 G.S. V/s Smt. Umesh Kumari -do-
48. §7/RAI00 G.S. V/s Smt.Guri Mohan -do-
49. 59/RA/00 G.S. V/s Narender Kumar -do-
50. 15/RA/00 G.S. V/s Ariina Kapoor -do-
51. 14/RA/89 G.S. V/s Indu Khanna -do-
52. 62/RA/00 G.S. V/s Shayam Sahani -do-
53. 170/RA/00 G.S. V/s Rajiv Bal 18.04.03
Village Fatehpur Beri
54, 473/RANS G.S. V/s Pehlad S/o Rumal 18.02.03
55, 474/RA/96 (G.S. V/s Chattan Singh Nepal Etc. -do-
56. RA/HK96 G.S. V/s Jai Pal -do-
57. 266/RA/02 G.S. V/s Ram Nath 2003
58. 1008/RA/02 G.S. V/s Ram Nath -do-
59. 17/RA/03 G.S. V/s Ran Singh -do-
60. 1009/RA/02 G.S. V/s Sargam Farm Public Ltd. Co -do-
61. 256/RA/02 -do- -do-
62. 147/RA/04 G.S. V/Har Lal Etc. 2004
63. 146/RA/03 G.S.V/s Jasrathi 06.09.03
64. 145/RA/03 G.S.\ss Jagdish Etc. -do-
Village Aya Nagar
85. 98/RA9Y7 G.S V/s Mis Ridge Farms Developing 2003
66. - G.S Vis Chajju 05.07.03
67. SDM/RA/HK Anand Kumar Vs G.S. Aya Nagar 2002
68. 189/RA/HK/03 G.S. V/s Rajesh Goil 2003
69. 269/RAVHK/03 G.S. V/s Smt.Gangadal 12-2003
70. 190/RA/HK/03 G.S. V/s Rajender Pankje 2q03
. 188/RATHK/03 @.S. V/s Amrender Singh 01-2004
72. 48/RA02 G.S. Vis Khima 2001
73. 40/RA/02 G.S. V/s Dharampal & Ors 11-2001
7a. 31/RAI02 G.S. /s Kararibir S/o Udmi Ram 11.12.01
7. 49/RAT02 G.S. Dharampal & Ors 2001
76. 01/RAN2 G.S.V/s Dharam Pal 11.12.01
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7. 45/RA/02 G.S V/s Smt. Mighri 11.12.01
78. 199/RA/02 G.S. V/s'K.R. Sons Darshan Investment 2001
79. VRAMK/02 G.S. V/s Kirshan Kumari Nov., Dec., 2001
80. 47/RA/02 G.S V/s Navrang Comercial Co -do-

81. 145/RA/02 G.S. V/s Jaggi Ram & Ors Aug., Sept., 2002
82. 160/RA/02 G.S. V/s Modem India Pvt -do-

83. 144/RAHK G.S. V/s Rad Pal & Ors -do-

84, 147/RA/02 G.S. V/s Imrati -do-
85. 191/RA/91 G.S. V/s Mahender & Ors -do-

86. 146/RA/02 G.S. V/s Kannu & Ors -do-
87. 176/RA/91 G.S. V/s Hari Chand 2002
88. 279/RA/95 G.S. V/s Jagat Singh 2002
89. 194/RA/03 G.S. V/s Sidharth Rastogi 2001

90. - G.S. V/s Gidhans Karm Viasstt 2003

91. 279/RA/95 _G.S. V/s Jagat Singh Atar Singh 2001
92. - G.S. V/s Niti Prakash 2002
Viliage Bhati

93. 137/RA/S4 G.S V/s Vimal Kapoor 2003
o4, 177/RA/02 Q.S. V/s Salu Ram & Ors 20.04.04
95, 180/RA/02 G.S. V/s Khem Chand & Ors 2003

6. 139/RA/03 G.S. V/s Group Benefit Trust 2004
97. 308/RA/02 G.S. V/s Krishan Lal Bagga 2003

8. 310/RA/02 G.S. V/s Chanda 05.07.03
Viliage Neb Saral \
99. 214/RA/01 G.S. V/s Chotu Jagram & Ors 12.02.03
100. - G.S. V/s Hari Chand 2003
101. 85/RA/02 G.S. V/s Amit Suresh Sethi 15.02.03
102. 96/RA/02 G.S. V/s Parmod Kumar Jain 15.02.03
103. B6/RA G.S. V/s B.B.Chopra 15.02.03
104. 84/RA G.S. V/s Mrs. Afsana Bharwa 15.02.03
105.  202/RA G.8. V/s Devi Singh & Ors 15.02.03

108. 227/RA/01 G.S. V/s Maha Singh, Jaswant Singh 16.02.03
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107. - G.S. V/s Surender Singh Jagender etc. 2003
108. 206/RA/01 G.S. V/s Devi Singh 15.02.03
109. 139/RA G.S V/s Sunita Jain -do-
110. 130/RA G.S. V/s Sunita Jain -do-
11, 131/RA/99 G.S. V/s Hila Ram Chander Paryan -do-
112 98/RA -G.S. V/s Kumari Miranwach -do-
13. 135/RA G.S V/s Anil Mittal -do-
114. 483/RA/96 G.S. V/s Ram Dass 2003
115. 136/RA G.S. V/s Ran Singh 15.02.03
116. 138/RA G.S. V/s Chottu Jag Ram -do-
117. 137/RA G.S. V/s Snehleta Gulia & Ors -do-
118. 40/RA G.S. V/s Des Ram 22.06.91
119. - G.S. V/s Sarbati 2002
120. 306/RA/02 G.S V/s Veere 2003
121. 103/RA/02 G.S. V/s Braham Pal 28.01.04
122. - G.S.V/s Raj Kumar 21.07.04
123. - G.S. V/s Ram Pal 2004
124. 98/RA/HK/99 G.S. Y/s Sunl Chopra & Ors 30.09.04
Viliage Suitanpur
125. 469/RA/96 Daya Ram 09.07.04
126. 34/RA/02 Sumitri & Ors 20.04.04
127. 258/RA/01 Jaghir & Ors 13.02.03
128. 228/RA/01 Narayan Singh 13.02.03
129, 315/RA/95 Gopi Ram 07.08.03
130. 185/RA/01 Mahender Singh 11.02.04
131. 35/RA/02 Kusum Aggarwal 21.07.04
132. 36/RAVHK/02 R.L. Kadia 21.07.04
Village Ladha Saral
133. 221/RA/03 G.S V/s Satya Prakash 2004
134, 864/RA/03 G.S V/s Vijay Kumar Kalra 2004
135. 177/RA/03 G.S V/s Kanhya Lal Kanoda 2004
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Village Khanpur
136. 109/RA/02 G.S V/s Shanti Krishan Mohan 05.07.03
137. 149/RA/03 G.S. V/s Jai Ram 07.2004
138. 150/RA/03 G.S. V/s Smt, Neha Kaur 2004
139, 76/RA/97 G.S. V/s Satish Chand Mathotra 09.07.04
Village Ilehraull
140. 356/RA/93 Arun Kapoor 2003
141. 868/RA/HK/03 Anil Kumar, Vinod Kumar, Kamal Kumar 2003
Village Chandan Hola
142. 5/RAVHKO3 G.S. V/s Ramesh Chand 20.04.04
Village Deramandi
143, - G.S. V/s Smt.Chander Kala Gaur 09.07.04
144, 358/RA/03 G.S. V/s Smt. Saroj Jain 2003
145. 359/RA/04 G.S. V/s Lajeevan Sahani & Ors 20.04.04
146. 360/RA/04 G.S. V/s Sunil Kumar Tandon 20.04.04
147. 248/RA/02 G.S. V/s Giri Raj 2003
148.  257/RA/02° G.S. V/s Ranjeet 2003
149, 860/RAHK G.S. V/s Jagat Singh 2003

Excise Evasion by Steel Companies

2157. SHRI HITEN BARMAN: Will the Minister of
FINANCE be pleased to state:

(a) whether the cases of excise evasion by some
steel companies have come up to the notice of Government;

(b) if so, the detalls thereof during each of the last
three years; and

{c) action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The
information is being collected and will be laid on the Table of
the House.

Team of Officials of MCD to China

) 2158. SHRI MILIND DEORA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Municipal Corporation ot Dethi
(MCD) is planning to send a team of eight to ten senior officials
to Beijing, China in connection with upcoming Common-
weaith Games, 2010:

(b) if 80, the details thereof; and
(c) the number of projects lying with MCD for -
execution and latest position thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) MCD has
reported that no such proposal is under consideration at

(b) Does not arise in view of (a) above.

(c)  Details of projects to be executed by Municipal
Corporation of Delh, relating to Commonwealth Games 2010,
are as given in the Statement. '
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Statement

Report regarding projects to be executed by M.C.D. for Common Wealth Games 2010.

SLNo.  Name of Scheme

Present Status

1. RUB on Railway level crossing near Vivek Vihar

.Railway Station connecting G.T. Road to IIT Vivek Vihar

2. . lImprovement of major roads.
{i) JLN Marg from Ring Road to Thompson Marg

(i) Mehrauli Gurgoan Road, Roads near Siri Fort &

-Asiad Village Complex

3. -Improvement of surroundings of Old & New Delhi Railway

Station, improvement of parking area, bus stand

4. 50 Mechanical sweeper, fancy dustbins, fluorescent

overcoats for employees
5. Face lifting and beautification

Work is in progress
(Physical progress-5%)

AA/ES accorded

New Delhi Railway Station - Tender
under preparation. Old Delhi Railway
Station - Work under award

EOI under preparation

Standard details are under preparation.

uup

2159. SHRI GIRDHARI LAL BHARGAVA: Will the
Minister of FINANCE be pleased 1o state:

(a) whether the LIC Agents are luring the existing
unit linked insurance policy holders with a fraudulent promise
of 200% return on a zero investment plan;

(b) ifso, the details thereof,

(c)  whether Government is aware that the agents
are circulating the papers printed with LIC logo on this about
the above policies;

(d) if so, the details thereof; 0

{e) . whether the IRDA has repudiated these fraudu-
lent claims of agents by issuing advisories in print media that
returns on unit-linked insurance policies are not guaranteed;
and

f) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) The
Insurance Regulatory and Development Authority (IRDA) has
reported that it has received complaints against LIC agents
for circulating leaflets projecting high retums on unit finked
products. One of the leaflets projected an assumed growth
rate of 20% on LIC's Profit Plus Unit Linked Plan while an
other leaflet showed annual growth of 25.5% on LIC's Money
Plus Plan.

IRDA has also informed that it has received complaints
against the agents for circulating unapproved sales literature
with LIC logo on it promising high retums on unit linked
products.

(e) and (f) Yes, Sir. IRDA has informed that it has in a
press release on 1st March, 2007 cautioned the public not to
be carried away by such unapproved sales literature and
take informed decisions on the basis of proper disclosures
made by the representatives of insurers. Further, Life
Insurance Corporation of India has also advertised in the
newspapers that retums under the Unit linked products are
not guaranteed.

Social Banking

2160. DR. K.S. MANOJ: Will the Minister of FINANCE
be pleased to state:

(a) the details of the concept of social banking;

{b) whether the Government is considering to
provide the concept of social banking; and

(c) if so, the'measures taken by the Government to
promote it?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) The
Reserve Bank has taken a number of initiatives for bringing
the financially excluded population into the formal financial
system. The major initiatives include, advising banks to make
available a basic banking 'no-frilis' account with low or nil
minimum balances, simplified know your customer (KYC)
procedure for opening accounts, introduction of a General
Purpose Credit Card (GCC) facility up to Rs. 25,000/- at rural
and semi-urban branches of banks, advising the State Level
Bankers Committes (SLBC) to identify one district for 100%
financial inclusion, etc. Further, in certain less developed
states, such as those in North Eastern Region, Bihar,
Chhatisgarh and Uttarakhand, Working Groups appointed
by the Reserve Bank have made specific recommendations
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for financial inclusion, strengthening financial institutions and
improving currency and payments systems.

Besides, the Rangarajan Committee on Financial
Inclusion has also submitted its final report to Government of
India on 4th January, 2008. Meanwhile, based on the
recommendations for the interim report of this Committee,
the Government of India (Gol) has already taken a number of
steps for implementation of this report. One of the important
steps is the decision to constitute the Financial Inclusion Fund
(FIF) for meeting the cost of promotional and developmental
interventions and the Financial Inclusion Technology Fund
(FITF) to meet the cost of technology adoption, with an overall
corpus of Rs. 500 crore each, with initial funding to be
contributed by the Central Government, Reserve Bank of India
(RB1) and National Bank for Agriculture and Rural Develop-
ment (NABARD).

Mini and Micro Power Projects

2161. SHRI SURESHANGADI: Will the Minister of NEW
AND RENEWABLE ENERGY be pleased to state:

(a) whether any survey of mini and micro-hydro
power projects have been made by the Government in the
country;

(b) it so, the details thereof State-wise;

(c) the number of such power projects functioning
in each State as on date;

(d) the number of proposals in regard to setting up
of mini and micro power projects pending for clearance as
on date, State-wise; and

(e) the time by which the proposal would be
accorded clearance?

THE MINISTER OF STATE OF THE MINISTRY OF NEW
AND RENEWABLE ENERGY (SHRI VILAS MUTTEMWAR):
(a) and (b) Identification of potential sites for mini / micro /
small hydro projects and their survey is carried out by the
respective State Governments / Agencies. State-wise details
of the number of potential sites identified and their estimated
potential is given in the enclosed Statement-I.

{c)  So far, 615 small hydro projects (up to 25 MW)
aggregating 2108 MW have been set up in the country. State-
wise details are given in the enclosed Statement-Il.

(d) and {(e) No clearance is required from the Central
Govemment for setting up of mini / micro / small hydro projects
(up to 25 MW station capacity).

MARCH 14, 2008

to Questions 140
Statement-
State-wise number of potential sites identified
and their estimated potential
(upto 25 MW capacity)
S.No. Name of State Identified Total Capacity
Number of Sites (in MW

1 Andhra Pradesh 489 5§52.29
2 Arunachal Pradesh 566 1333.04
3 Assam 60 213.84
4 Bihar 94 213.7%
5 Chhattisgarh 164 706.62
6 Goa 9 8.10
7 Guijarat 292 196.87
8 Haryana 33 110.05
9 Himachal Pradesh 547 2268.41
10 Jammu and Kashmir 246 141172
11 Jharkhand 103 208.95
12 Kamataka 128 643.16
13 Kerala 247 . 708.10
14 Madhya Pradesh 99 400.58
15 Maharashtra 253 782.58
16 Manipur 13 109.10
17 Meghalaya 102 229.81
18 Mizoram 75 166.94
19 Nagaland 29 196.98
20 Orissa 222 295.47
21 Punjab 234 380.02
22 Rajasthan 67 63.17
23 Sikkim 91 265.54
24 Tamil Nadu 176 499.31
25 Tripura 13 46.88
26 Uttar Pradesh 220 202.18
27 Uttaranchal 458 1608.25
28 West Bengal 203 393.79
29 Andaman and 12 7.91

Nicobar Island

Total 5,403 14,294.24
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Statement-ll
State-wise Number and Aggregate Capacity of SHP Projects
Installed (upto 25 MW)
(As on 29-2-2008)
Si.No. State Projects Installed
. Nos. Capacity (MW)
1 Andhra Pradesh 59 180.83
2 Arunachal Pradesh 68 45,240
3 Assam 4 27.110
4 Bihar 7 50.400
5 Chhattisgarh 5 18.050
6 Goa 1 0.050
7 Gujarat 2 7.000
8 Haryana 5 62.700
9 Himachal Pradesh 63 162.615
10  Jammu and Kashmir 32 111.830
11 Jharkhand 6 4.050
12  Karnataka 72 464.000
13 Kerala 16 98.120
14 Madhya Pradesh 10 71.160
16 Maharashtra 29 211.325
16 Manipur 8 5.450
17  Meghalaya 4 314030
18 Mizoram 16 17.470
19  Nagaland 10 28.670
20  Orissa 6 7.300
21 Punjab 29 123.900
22 Rajasthan 10 23.850
23  Sikkim 14 39.110
24  Tamil Nadu 14 89.700
25  Tripura 3 16.010
26  Uttar Pradesh 9 25.100
27  Uttarakhand 89 82.620
28  West Bengal 23 98.400
29 Andaman and 1 5.250
Nicobar Islands
2108.34

Total 615

to Questions 142

Overhead Water Tanks

2162. SHRIMATI JAYAPRADA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Government is aware that DDA has
not built overhead water tanks in some new sectors under
the Rohini Residential Schemes causing a lot of difficulty to
allottees due to low water pressure;

(b) if so, the details thereof and the time by which
DDA proposes to built overhead water tanks in these areas;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to (¢) The
Delhi Development Authority (DDA) has informed that the
construction of overhead water tanks in DDA housing pockets
has not been approved by Dethi Urban Arts Commission
(DUAC). However, the Under Ground Reservoir (UGR) in the
residential pockets with designed pump capacity, takes care
of low water pressure in the area.

BenamiTransactions and Prohibitions Act

2163. SHRI PRABODH PANDA: Will the Minister of
FINANCE be pleased to state:

(a)  whether the Benami Transactions & Prohibitions
Act and rules and regulations framed thereunder have come
into force;

(b) whether any insufficiency has been reported/
come to the notice of the Govemment; and

(c) if so, the details thereof and the action being
taken by the Government thereon?

- THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) The
Benami Transactions (Prohibition) Act, 1988 could not be
implemented as it contained grave infirmities. The Rules for
implementing the Act can be framed only after amending
certain provisions of the Act.

(c) The areas of grave infirmities have been
discussed with the Ministry of Law and have been sorted out
in consultation with them. A draft of the Bill and a draft Cabinet
Note for amending the Benami Transactions (Prohibition)
Act, 1988, is under preparation.

Drinking Water

2164. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Ministry has analysed the drinking
water requirement of the country; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and (b)
The subject relating to overall planning for water resources
comes under the purview of Ministry of Water Resources. As
per the Report of National Commission for integrated Water
Resources Development, Ministry of Water Resources, 1999
the demand for water for various years is projected as follows:

National water requiremnents for Domestic & Municipal Use
(Qty in Km3)

Scenario Year 2010 Year 2025 Year 2050
Low Demand-Total 42 55 80
High Demand-Total 43 62 111
Shortage of Drinking Water in
Andaman and Nicober Isiands

2165. 'SHRI MANORANJAN BHAKTA: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a)  whether the Govemment is aware of the acute
shortage of drinking water in the Union Tenitory of Andaman
and Nicobar Islands;

(b) - if so, the measures taken by the Government to
meet the drinking water crisis; and

(c) the funds allocated for this purpose during
2008-097

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and (b)
Ministry of Urban Development have accorded technical and
administrative approval to proposal of Andaman and Nicobar
Istand Administration to raise the Height of Dhanikari Dam in
Andaman and Nicobar Islands to augment water supply to
Port Blair.

(c)  The funds aliocated for urban water supply in
the Union Territory of Andaman and Nicobar Isiands are
shown against the demand for grants for the Ministry of Home
Affairs, which is the Administrative Ministry in respect of all
Union Territories. Funds for Union Territory of Andaman and
Nicobar Istands for the year 2008-09 shall be allocated after
demand for grants for next financial year is Tabled in the
Parliament.

Lifting of Ban on Recruitment

2166. DR. BABU RAO MEDIYAM: Will the Minister of
FINANCE be pleased to State:

(d)  whether reduction of vacancies in Govemment
has affected its working; '
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(b) ifso,the reaction of the Government thereto;

(c) whether the Government intends to lift the ban
on recruitment for the jobs in Government sector; and

(d) if so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) Gen-
eration of vacancies and their filling up is a continudus pro-
cess for which respective Departments take action from time
to time, within the frame work of existing instructions/rules
and also keeping in mind the functional requirement of the
posts.

(c) and (d) There is no ban on recruitment in Central
Govemment.

Reservation under ST Quota

2167. SHRI K. SUBBARAYAN: Will tha Minister of
TRIBAL AFFAIRS be pieased to state:

()  whether the tribals converted into Christianity
from Scheduled Tribes continue to be legally éligible for
reservation under ST quota;

(b} it not, the reasons therefor;
(c)  whether the Government is congidering any

amendment.to make them eligible for resarvation under ST
quota; and

(d) ifso, theumebywhid\suehamendmomwould
be effective?

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R.
KYNDIAHY: (a) Yes, Sir

(b) to (d) Do not arise.
Transport Bottisnecks in Metropolitan Cittes
2188. SHRI M. SREENIVASULU REDDY:
SHRI ABU AYES MONDAL.:

Will the Minister of URBAN DEVELOPMENT be pleased
to state:

(a) whether metropolitan cities and large urban
centres ase facing major transport botttenecks leading to road
congestion Pollution and a number of related probbms

(b)  whether the Government is working on various
alternative to address these issues; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, Sir
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(b) and (c) Urban Transport is a State subject. However,
realizing the seriousness of rapidly growing problem of urban
transportation, Government has approved National Urban
Transport Policy (NUTP) in April, 2006. The Policy provides
guidelines to the States/cities to design their urban transport
strategies..

The Government is providing Central financial assis-
tance for urban transport projects through various schemes
like Jawaharlal Nehru National Urban Renewal Mission
(JNNURM), echeme of Ministry of Finance for financial
support to Public Private Partnership in Infrastructure and
budgetary suppont, etc.

Further, to address the various issues of urban
transportation, advisory letters have been issued to all States/
UTs for prioritizing investment in public transportation, non-
motorised mode of transport, running of city bus service on
Public Private Partnership {PPP) model, integration of land
use and transport planning, developing parking policy and
using intelfigent transport system for integration across various
modes of transport and traffic management etc.

Energy Security

2169. SHRI K. J. S. P. REDDY : Will the Minister of
POWER be pleased to state:

(a) whether the scientists are deliberating energy
security to meet the ever increasing demand of energy in the
oountry;

(b) if so, the details thereof; and

{c) the present situation of energy security in the
country?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) to (c) The Ministry of Power has not organized
any meeting/conference of scientists to deliberate upon
energy security issues.

However, the Planning Commission had set up an
Expert Committee to prepare .an integrated energy policy
under the chairmanship of Member (Energy), Planning
Commission. According to information received from Planning
Commission, it has released the Expert Committee’ Report
on the Integrated Energy Policy (IEP)-in August, 2006 and
the Report is avallable on its web site. The IEP addresses the
issues of Energy Security in detail.

The |EP places special emphasis ontha fact that India’s
energy security is critically dependent:on the ability to not
only provide energy for various industrial and commercial
needs but also the ability $o provide life line levels of modem
commercial energy. 1o all the households. Accordingly, energy
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security would, inter alia, be dependent on these factors.
However, to enhance energy security, highest priority has
been accorded for development of all indigenous sources of
energy and also on providing accessibility to all households
in a time bound manner.

(Translation]
Amendment of Existing Acts for ST

2170. SHRI RAMDAS ATHAWALE: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether there is any proposal to amend the
existing Acts/laws relating to Scheduled Tribes;

(b) if so, the details thereof; and

(c)  the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R.
KYNDIAH): (a) No, Sir.

{b) and {c) Do nat arise.
[English]
Separate Power Sub-station for Delhi Metro

2171. SHRI KINJARAPU YERRANNAIDU:
SHRI VIKRAMBHAI ARJANBHAI MADAM:
Wil the Minister of URBAN DEVELOPMENT be pleased
to state: '
(a) whether the Government proposes to set up a
separate power sub-station to supply power to Metro Rail in
the Capital city of Delhi;

(b)  whether the electricity will also be supplied to
the colonies nearby the proposed power sub-station;

(c) if so, the details thereof; and

(d) the time by which it will be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Delhi
Metro Rail Corporation (DMRC) Ltd. has reported that 8 power

receiving sub-stations are being set up for Phase |l of Delhi
Metro.

(b) DMRC Ltd., not being a licensee, is not
authorized to supply power to the nearby colonies. It falls
under the jurisdiction of power distribution companies
(DISCOMs).

{c)  Does not arise.

-(d) ..., DMRC Ltd. has planned to commission the sub-
stations by September, 2010 progressively.
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Rural Development Schemes

2172. SHRIN.S.V.CHITTHAN:
SHRI RAM CHANDRA PASWAN:
DR. RAM LAKHAN SINGH:
Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(a)  whether the Government has recently reviewed
the performance of rural development schemes being
implemented in the country;

(b) if so, the shortcomings noticed in their implemen-
tation;

(c)  whether the Government has received reports
from the Monitoring Agencies regarding improper implemen-
tation of these schemes in some parts of the country;

(d) if so the details of such complaints; and

(e) the corrective measures taken by the Govemn-
ment in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
SURYAKANTA PATIL): (a) to (d) Review of rural development
schemes/programmes is a continuous process. The purpose
of such review meetings is to take stock of the implementation
of various rural development schemes, exchange of
experiences, difficulties at grass root level and their feasible
solutions. In addition of programme-wise reviews held with
the States, PRC meeting for all States was held at Delhi on
12-13 April, 2007 and regionwise meetings were held on
17th & 18th September, 2007 at Bhubaneshwar, 24th & 25th
September, 2007 at Jaipur, 9th & 10th October, 2007 at
Guwabhati and again for all States on 17th & 18th January,
2008 at New Delhi. The Minister (RD) also heild special review
of implementation of NREGA at Lucknow and Mumbai. It was
observed in these review meetings that due to shortage of
staff and lack of training the programme impiementation
sutfers. Secondly, the NE States face difficulties in providing
State Share due to financial resource crunch in their respective
States. Thirdly, unavoidable circumstances like natural
calamities and election of political representatives etc. result
in delaying utilization of funds.

The performance of rural development programmes in
most of the States was found to be satisfactory by the
Monitoring Agencies as well as in the review meetings being
conducted by the Ministry.

(e) The State Governments have been advised to
take comective measures for effective implementation of rural
development programmes. '
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SPV for setting up of Power Projects

2173. SHRI BRAJA KISHORE TRIPATHY:
SHRI NAND KUMAR SAt:
Will the Minister of POWER be pleased to state:
(a)  whether the National Thermal Power Corpo-
ration (NTPC) has signed an agresment with Coal India Ltd.

to form a Special Purpose Vehicle to set up power plants in
the country;

(b) if so, the details thereof and the salient features
of the agreement;

(c) the manner in which SPV will be beneficial for
both the companies; and

(d) the time by which the power is likely to be-
produced from each of such plants covered under the SPV?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDEY): (a) to (d) NTPC Ltd. and Coal India Ltd. (CIL) have
signed a Memorandum of Understanding (MOU) on 15th
March, 2007 to jointly undertake devslopment, operation and
maintenance of Coal Blocks and integrated Coal Based
Power Projects. However, no Joint Venture agreement has
been finalized so far.

Details/Salient features of the MOU are as under:

. NTPC Ltd. and CIL to co-operate and promote one or
_ more Joint Venture (JV) Companies with the aim of
jointly undertaking the development, operation &
maintsnance of Coal Blocks and Integrated Coal Based
Power Projects.

. Execution of identified project(s) to be set out through a
separate detailed agreement.

*  The Parties to have equity hoiding of 50% each in the
JV Company uniess otherwise mutually agreed.

. The JV Company(ies) to arrange necessary funds for
the project without any recourse to NTPC Ltd. and CIL.

»  The Parties to nominate equal number of Directors on
the Board of the respective JV Company(ies).

The proposed venture will benefit NTPC Ltd. and CIL
by way of utilizing the synergies between the two companies
for combined operation drawing upon their strengths in the
respective core areas of power production and coal mining.

Grant regarding interest cost of Narmada Project

2174. SHRI BHUPENDRASINH SOLANKI:
SHRI MAHESH KANODIA:
SHRI P.S. GADHAVI:
DR. VALLABHBHA! KATHIRIA:

Wil the Minister of FINANCE be pleased 1o state:
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(a) whether the Union Government is actively
considering for lump sum grant towards the huge interest cost
of the Narmada Project which is supplying drinking water to
many villages in Gujarat; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir.

(b)  Does not arise.
Motor Vehicle Insurance

2175. SHRI REWATI RAMAN SINGH: Will the Minister
of FINANCE be pleased to state:

(a)  the time period for which the policy holders of
motor insurance have to wait for settiement of their claim by
Insurance Companies in case of theft of their vehicle;

(b) the time period for obtaining no trace certificate
from the police authorities in this regard;

(c)  whether the Government has asked the police
authorities to reduce the time period for obtaining no trace
certificate from police; and

(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! PAWAN KUMAR BANSAL): (a) to (d) General
Insurers’ (Public Sector) Association (GIPSA) has raported that
there is no time limit fixed for the policy holder to wait for
seftiement of any motor vehicle theft claim. The claims are
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however, settled on receipt of Investigator's report, First
Information Report (FIR), Final Report of the Police
Authorities or the Court-approved Final Report of the Police,
as per the practice in the States / UTs, where theft has taken
place. ‘No Trace Certificate’ from the Police Authorities is
generally issued after 30 days of filing the FIR. The Final
Report of the Police is, however, required for settiement of
motor vehicle claims.

Setting up of Mega Power Projects

2176. SHRI RAM KRIPAL YADAV: Will the Minister of
POWER be pleased to state:

(a)  whether the Government proposes to set up
Mega Power Projects in the country during the Eleventh
Five Year Plan;

(b) if so, the-detalls thereof, State-wise;

(c)  whether some of such power projects are likely
to be set up in Bihar; and

(d) if so, the details thereof?

THE MINISTER OF POWER (SHR! SUSHILKUMAR
SHINDE): (a) and (b) Details of power projects included in
the 11th Plan having capacities meeting the requirement of
Mega Power Policy Guidefines proposed to be set up by the
organizations under the Central and State Governments are
given in the enclosed statement.

(c) and (d) Yes, Sir. As may be seen from Annex,
following projects are proposed to be set up in Bihar:

Sl.  Name of Project/ Agency Capacity Remarks
No. - - (MW)
(i) Kahalgaon STPS, St-li 3x 500 Unit § — Commissioned in Mard\ 2007
(Ph-1 & 1) - Unit-5, 6 & 7 NTPC Other two units under construction
(i)  Barh STPS St-I- NTPC 3x660 Under Construction
(i)  Barh STPS St-1l - NTPC 2x660 New Project
(iv)  Nabinagar TPP JV of NTPC & Railways 4x250 Under Construction
Statement

State-wise list of Power projects in the Public Sector inciuded in 11th.Plan having capacities
meeting requirement of mega power policy guidelines

SL.No. Name of Project Executing Agency Fuel Capacity (MW) - Likely year of Commissioning

1 2 3 4 5 o 6

Arunachal Pradesh

1 Subansiri Lower NHPC Hydro 2000 2011-12
8x250=2000 MW

2 Kameng NEEPCO Hydro 600 2011-12

4x150= 600 MW
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1 2 4 6
Himachal Pradesh
3 Parbati St. I NHPC Hydro 800 2011-12

4x200= 800 MW

4 Parabati-ill NHPC Hydro 520 2010-1

4x130=520 MW
5 Kol Dam NTPC Hydro 800 2009-10
4x200= 800 MW
Jammu and Kasmir
6 Baglihar-1 JKSPDC Hydro 450 2008-09
3x150=450 MW
Sikkim
7 Teesta St. V NHPC Hydro 510 March 08
3x170=510 MW (one unit commissioned)
Uttaranchal
8 Loharinagpala NTPC Hydro 600 2011-12
4x150=600 MW
9 Tapovan Vishnugad NTPC Hydro 520 2011-12 -
4x130=520 MW
Bihar
10 Ka!ulgaon STPSStL It NTPC Coal 1500 US-March, 2007-
Phi&ll {Already Commissioned)
3x500 MW U6-2007-08
U7-2008-09
1 Barh STPS St-| NTPC Coal 1980 U1-2009-10
3x660 U2-2010-11
U3-2010-11
12 Barh-li NTPC Coal 1320 U-1 -2011-12
2x660 U-2- 2011-12
13 Nabinagar TPP JVof NTPC Coal 1000 U-1- 2010-11
4x250 & Railways U-2- 2011-12
U-3- 2011-12
U-4- 2011-12 (best effort)
Chhattisgarh
14  Sipat STPS St-1 NTPC Coal 1980 U1-2008-09
3x660 U2-2008-09
U3-2009-10
15  Sipat STPS St-ll NTPC Coal 1000 U-I Commissioned
2x500 U2-2008-09
West Bengal
16 Durgapur Steel DvC Coal 1000 U-1- 2010-11
2x500 U-2- 2010-11
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1 2 3 8
17 Mejia Extn. DVvC Coal 1000 U-1- 2009-10
2x500 U-2-2009-10
18 Raghunathpur TPP Ph-Il DvC Coal 1200 U-1-2010-11
2x600 U-2-2011-12
Jharkhand
19  Maithon Right Bank pvC Coal 1050 U--2010-11
2x525 U-2-2011-12
20 Kodarma TPS bvC Coal 1000 U-1-2010-11
2x500 U-2 -2010-11
*21  North Karanpura STPP NTPC Coal 1980 U 1-2011-12
3x660 U 2-2012-13
U-3- 2012-13
Andhra Pradesh
22  Simhadri TPP NTPC Coal 1000 U-1-2010-11
2x500 U-2 -2011-12
Assam
23  Bongaigaon NTPC Coal 750 U-1-2010-11
3x250 U-2 -2011-12
U-3 -2011-12
Tamil Nadu
24  Ennore TPS JV of NTPC and TNEB Coal 1000 U-1-2010-11
2x500 ' U-2 -2011-12
*25  Tuticorin JV JV of NLC & TNEB Coal 1000 U-18&2-2011-12
2x500
Haryana
26 Indira Gandhi STPP  JV of NTPC Govt. of Delhi & Haryana Coal 1500 U--2010-11
(Jhajjar) U-2 -2010-11
3x500 U-3-2010-11
27  Hissar TPP HPGCL Coal 1200 U-4-2009-10
2x800 U-2-2008-10
Msharashtra
*28 Mauda NTPC Coal 1000 U -2011-12
2x500 U-2 -2011-12
29  Bhusawal Extn. MAHAGENCO Coal 1000 U-1 -2011-12
2x500 U-2-2011-12
Madhya Pradesh
*30 Malwa TPP MPPGCL Coal 1200 U-1-2010-11
U-2-2011-12

2x600
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1 2 3 4 5 6
Uttar Pradesh
31 Anpara D UPRVUNL Coal 1000 U-1-2010-11
2x500 U-2-Commissioned
Tripura
*32 Tripura Gas Tripura Power Development Co. Gas 750 2011-12
Pvt.Ltd. JV of ILAFS, ONGC & Gowt. of Tripura.
-
Rajasthan
*33 Kalisindh RRVUNL Coal 1000 2011-12
2x500
Total 35210
* Construction yet ©0 start Dve :  Damodar Valisy Corporation
Abbrovistions used:- HPGCL : Maryana Power Generation Corporation Ld.
NPC : National Hydroelectric Power Corporation Lid. MAHAGENCO :  Maherashira Power Generation Company Lid.
NEEPCO : North Eastern Electic Power Corporation Lid. MPPGCL : MP Power Generating Company Lid.
NIFC : NTPCLM. ) UPRVUNL  : Uttar Pradesh Rajya Vidyut Utpadan Nigam Lid.
JKSPOC : Jammu & Kashmir State Power Development Corporation RAVUNL Rajasthan Rajya Vidyut Utapadan Nigam Lid.

Power Supply in Delhi

2177. SHRI M. APPADURAI: Will the Minister of
POWER be pleased to state:

{a)  whether the National Capital Tervitory of Dethi is
facing huge power shortage;

(b) if so, the reasons therefor; and

(c) the efforts being made by the Govermnment for
uninterrupted power supply in Dethi particularly during the
forth coming Commonwealith Games to be held in 20107

THE MINISTER OF POWER (SHR! SUSHILKUMAR
SHINDE): (a) and (b) Delhi has witnessed marginal energy
and peak shortage of 0.5% and 1.1% respectively during the
pertod April, 2007 - February, 2008.

(c) Electricity being a concurrent subject under the
Constitution, supply and distribution of electricity to different
areas and different categories of consumers in a State is
within the purview of the concemed Siate Govermnmert/State
Power Utilities. The Govemnment of indla supplements the
efforts of State Government(s) by commissioning power
projects through Central Public Sector Undertakings.
Memoranda of Understanding/Power Purchase Agreements
have been signed by Delhi for availing powsr from various

Central Generating Ultilities, like, NTPC, Damodar Valley
Corporation, National Hydro-electric Power Corporation and
Tehri Hydro Development Corporation. By the Common-
wealth Games, 2010, Delhi will receive power out of the joint
venture - Aravali Thermal Power Project (TPP) (instalied
capacity 1500 MW), Mejia Expansion TPP (installed capacity
1000 MW), Koderma TPP (instalied capacity 1000 MW),
Durgapur TPP (installed capacity 1000 MW) of DVC, and
Dadri-ll TPP Expansion (installed capacity 980 MW) of NTPC.
Besides this, Government of Detlhi is in the process of
establishing Pragati Phase-1i (Bawana Project) of 1500 MW
and Pragati-lil (Bamnauli Project) of 750 MW.

[Translation]
Entry in Share Market by PSBS

2178. SHRI SANTOSH GANGWAR: Wiil the Minister
of FINANCE be pleased to state:

(a)  whether in view of the volatility in share market
the Government has directed the public sector banks not to
emorthashmnmket;and

(b) if so, the reasons therefor?
THE MINISTER OF STATE IN THE MINISTRY OF

FINANCE (SHR! PAWAN KUMAR BANSAL): (a) and (b) The
banks purchase / sell shares as per their commercial
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judgement in accordance with their Board approved invest-
ment policies and Reserve Bank of India / Securities &
Exchange Board of India guidslines.

Delay in Construction Work
Under PMGSY

2179. SHRI ILYAS AZMI: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the names of the roads approved under fourth
phase of Pradhan Mantri Gram Sadak Yojana (PMGSY) in
Uttar Pradesh;

(b) whether the work has started on the above
projects;

(c) if so, the details thereof and if not, the reasons
therefor; and

(d) the time by which the work is likely to be started
on the above projects?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
SURYAKANTA PATIL): (a) Under Pradhan Mantri Gram Sadak
Yojana (PMGSY) the rural road projects are executed by the
State Governments and the State is required to furnish ‘On-
Line' all the data information in the relevant modulel of the
Online Management and Monitoring System. The list of road
works approved is available on the website www. pmQsy
online.nic.in. The details of the progress of the PMGSY is
available in the website www.pmgsy.nic.in and www.omms.
nic.in,

{b) to {d) Under Pradhan Mantri Gram Sadak Yojana,
project proposals for Phase-IV amounting to Rs. 1007.76
crore for 2301 road works having length of 4230.69 km have
been approved. As per the monthly progress reports submitted
by the Govemment of Uttar Pradesh, 1724 road works with
road length of 3086.86 km have been completed and an
expenditure of Rs. 763.92 crore has been incurred. The State
Government has now reported that there is a need to drop
about 186 roads. Now there are about 135 roads which are
still to be contracted out for construction. The State
Government have indicated that work on these roads is likely
to start within a month.

PHALGUNA 24, 1929 (SAKA)

to Questions 158

[English]

World Bank Survey regarding
Drinking Water

2180. MS. INGRID MCLEOD: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a)  whether as per a recent survey conducted by
the Worild Bank, Delhi's water management and its availabllity
has been ranked as the worst in the cities surveyed by the
Bank;

(b) if so, the details thereof;

(¢) whether Government has made any serious<
efforts to study the water supply problems in the National
Capital Region in order to improve the quality and quantity of
the Delhi's water supply; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and (b)
No, Sir. The Delhi Jal Board (DJB) has informed that a study
was conducted by Price Water House Cooper in the year
2003-04. In the study, no ranking was given to Dslhi's water
management.

(c) and (d) The study conducted by Tata -consulting
Engineers, advised construction of 53 additional Under
Ground Reservoirs (UGRs) and Booster Pumping Stations
(BPSs) in Delhi for rationalizing the water supply to different
areas of National Capital. About 14 of these Under Ground
Reservoirs (UGRs) are already commissioned. Another 9
Under Ground Reservoirs (UGRs) are likely to be commi-
ssioned this year. After commissioning of the Under Ground
Reservoirs (UGRs), the supply of water shall be made through
the Under Ground Reservoirs (UGRs) and the direct tappings
from the trunk mains shall be removed.

Besides for improving water management, Delhi Jal
Board has already placed a supply order for 305 bulk meters
to be installed on all the major distribution points and after
installation of these bulk meters, a precise water accounting
would be possible and the non revenue water identified area-
wise.

The incidence of Non Revenue Water is also because
of poor metering. In absence of meters, the supply is being
billed on flat rate basis and under this system the water bitied
is much less than the actually being consumed. Steps for
procurement of domestic meters have been initiated. -
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DJB has ailso engaged a Consuitant for survey
and preparation of document for out-sourcing mainte-
nance including leakage management of water mains
(about 500 Kms. long). It is expected that leakages from
water mains shall be efficiently managed after award of this
work.

Various other short-term/long-term measures taken/
proposed to be taken to enhance the water availability
in Dethi include construction of independent lined
canal from Munak to Haiderpur, construction of recycling
‘plants, development of tube-wells in the National Capital
Region, additional allocation from surplus Ravi Beas
water, construction of up-stream storage projects,
efc.

Issue of Shares

2181. SHRI AJOY CHAKRABORTY: Will the Minister
of FINANCE be pleased to state:

(a) the number of applications submitted to Reserve
Bank of india (RBI) by the Indian Companies in pursuant to
Notification No. FEMAI170/2007-RB dated 29.11.2007;

(b) whether companies have not been issued
shares in certain cases even after a lapse of 180 days of
receiving of funds and equity instruments;

(c) if so, the details thereof and action taken thereon;

(d)  whether RB! would facilitate expeditious issue
of equity shares to companies where definite action pian for
allotment of equity instruments with full details has been
submitted for approval;

(e) it so, the details of cases whers specific approval
has been granted by the RBI; and
()] the details of queries raised case-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (f)
information is being collected and shall be placed on the
Table of the House.

[Translation]

Linking SHGs with Panchayati Raj

2182. SHRIMAT! KIRAN MAHESHWARI:
SHRI GIRDHARI LAL BHARGAVA:
SHRI PUNNU LAL MOHALE:

MARCH 14, 2008

to Questions 160

Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(a) the specific provisions made for the women
under the Swamjayanti Gram Swarozgar Yojana (SGSY) and
implementation position thereof;

(b) the number of women bensficiaries assisted
during each of the last thres years and the current year State-
wise/UT-wise;

() whether the Government is formulating any
action plan to link Seif Help Groups with Panchayati Raj
Institutions with the assistance of the World Bank to make
women self-dependent; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
SURYAKANTA PATIL): (a), (c) and (d) Under the Swaran-
jayanti Gram Swarozgar Yojana (SGSY) special emphasis
has been given to the vulnerable groups among the rural
poor. Accordingly the women will account for atieast 40% of
the swarozgaries (50% of the Self Help Groups formed in
each block should be exclusively for the women). The SGSY
is implemented by District Rurali Development Agencies
(DRDAs) with the active involvement of Panchayati Raj
Institutions (PRIs), the banks, the line departments and the
NGOs. The DRDAs are expected to coordinate in effective
implementation of the programme. The Panchayati Raj
Institutions play a crucial role in implementation of the scheme
such as identification and approval of the list of beneficiaries,
identification of key activities, monitoring the performance of
the Swarozgaris including repayment of bank loans by them,
reviewing the performance of SGSY scheme in its General
Board Meetings etc. The Ministry has no action plan to link
Seit Help Groups with Panchayati Raj institutions with the
assistance of the World Bank to make women self-
dependent.

(b) The number of women swarozgaries assisted
State-wise/UT-wise during 2004-05, 2005-08, 2008-07

and 2007-08(upto Jan.2008) is given in the enclosed
statement.
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Statement

Total No. of Women Swarozgaris Assisted under the SGSY during 2004-05,
2005-06, 2006-07 & 2007-08 (upto Jan, 08)

S.No. States/U.T. 2004-05 2005-06 2006-07 2007-08
(upto Jan, 08)
1 2 3 4 5 6
1 Anchra Pradesh 69780 120032 621600 85019
2 Arunachal Pradesh 582 914 897 222
3 Assam ag121 33769 49549 37041
4  Bihar 3111 40311 43988 25464
5  Chhattisgarh 12315 10413 16091 17043
6 Goa 410 368 453 397
7  Gujarat 10377 11220 10912 8362
8 Haryana 8543 9865 10376 6832
] Himachal Pradesh 5454 5049 3917 3193
10  Jammu and Kashmir 2237 2534 3477 163
11 Jharkhand 25572 ) 43619 45452 33717
12 Kamataka 44984 42010 40094 45606
13 Kerala _ 19089 17770 17357 15654
14  Madhya Pradesh 22899 29114 28818 26360
1§ Maharashtra 53177 59005 703586 50974
16 Manipur 1572 2783 2279
17  Meghalaya 2994 1139 1738 446
18  Mizoram 629 962 6558 3441
19 Nagaland 1165 1528 2143 1026
20 Orissa 55952 57307 63126 45574

21 Punjab 2712 3304 8319 5182
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1 2 3 4 5 6
22 Rajasthan 16701 16836 22582 14243
23  Sikkim 883 847 907 804
24  Tamil ﬁadu 72642 37977 50838 70407
25  Tripura 5897 1946 5728 5200
26  Uttar Pradesh 76790 88707 88959 81279
27 Uttaranchal 6777 10490 6981 4806
28 West Bengal 16577 12701 23741 13140
29  Andaman and 360 587 85 362
Nicobar Islands
30 Dadra and Nagar Haveli
31 Daman and Diu 23
32 Lakshadweep 2 6 37
33  Pondicherry 1386 865 1293 1019
1247132 6805202

Total 606141 662764

{English}
Construction of Houses for the Poor

2183. SHRI L. RAJAGOPAL:
SHRI HARIKEWAL PRASAD:
SHR!I GANESH SINGH:
Will the Minister of RURAL DEVELOPMENT be pleased
to state:
(a) whether the Government proposes to construct
60 lakh houses for homeless poor by 2008-09;
(b) if so, the State-wise details of the houses
proposed to be built;
(c)  whether any demand from the States has been
received by the Government;
(d) if so. the details thereof and the action taken by
the Government thereon;
(e)  whaether the Government is contemplating to
formulate a policy for homeless people in coordination with
the State Governments; and

U] it so, the progress made in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI"
SURYAKANTA PATIL): (a) and (b) Yes Sir, under ‘Bharat
Nirman' Programme, 60 lakh houses are envisaged to be
constructed for rural BPL households in a period of four years
from 2005-08 to 2008-09. This programme is being
implemented through indira Awaas Yojana (IAY). State-wise
targets are fixed on year to year basis depending on the
budgetary allocation. A Statement showing State-wise
physical targets fixed under IAY and the houses constructed
from 2005-06 to 2007-08 so far, is enclosed.

(c) and (d) Indira Awaas Yojana is an ongoing aflocation-
based Scheme. State-wise physical targets are fixed based
on the housing shortage in rural areas and the poverty ratio
of the State. The housing shortage as intimated by the Office
of Registrar General of india based on 2001 Census, is taken
into account. No proposal is required from the State
Govemments in this regard.

(e) and (f) A Draft Rural Housing Policy has been
prepared and circulated to the State Govemments for their
comments.
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Statement
State-wise houses targetted and constructed under Indira Awaas Yojana during 2005-06, 2006-07 and 2007-08

(Unit in nos.)

SI.No. Name of the States/UTs 2005-06 2006-07 2007-08#
Houses Houses Houses Houses Houses Houses
Targetted  Constructed  Targetted Constructed Targetted Constructed
1 2 3 4 5 6 7 8
1. Andhra Pradesh 130130 132521 138342 146403 192148 144433
2. Arunachal Pradesh 4603 5327 4939 4600 6765 3699
3. Assam 101790 104353 109214 125441 149593 92416
4. Bihar 384111 331651 408350 349053 567171 333448
5. Chhattisgarh 20124 26578 21393 20818 29714 3502
6. Goa 801 615 852 1115 1183 636
7. Guijarat 63819 65602 67846 65195 94234 64299
8. Haryana 8960 9743 9526 10375 13231 7067
9. Himachal Pradesh 2873 3031 3054 3317 4242 1875
10. Jammu and Kashmir 8924 8231 9487 10667 13177 7124
11.  Jharkhand 34261 75403 36423 57246 50589 30814
12. Kamataka 50136 56944 53299 49088 74029 30194
13. Kerala 27880 36413 29639 30817 41167 19528
14. Madhya Pradesh 40022 59420 42548 54544 59096 38383
15. Maharashtra 78478 : 94274 83430 78427 115879 56624
16.  Manipur 3996 4962 4287 3460 5872 3379
17. Meghalaya 6959 6678 7467 4183 10228 1758
18.  Mizoram 1483 2182 1591 2178 2180 1250
19. Nagaland 4605 7949 4941 6321 6768 5628
20. Orissa 75465 87070 80228 81345 111431 84430
21. Punjab 11081 7868 11780 8250 16362 9754
22.  Rajasthan 32070 38471 34094 33397 47354 18331
23.  Sikkim 881 1296 945 1554 1294 1063
24.  Tamil Nadu 52101 66434 55389 27919 76932 88837
25. Tripura 8967 11902 9621 10612 13178 1;22
28 Uttar Pradesh 172527 185541 183414 165469 254750 173893
27.  Uttaranchal 7863 21722 8359 17239 11611 10998
28. West Bengal 104098 99259 110667 128838 153709 70065
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1 2 3 4 5 6 7 8

29. Andaman and Nicobar Islands 1238 S0 1316 62 1828 159

30. Dadra and Nagar Haveli 206 101 219 77 305 0

31. Daman and Diu 92 6 98 8 136 11

32. Lakshadweep 80 48 85 88 118 92

33. Pondicherry 617 238 855 261 910 66
Total 1441241 15651923 1533498 1498367 2127184 1305378

# Position as on 12.03.2008
Oustees on Kanlha Power Project, Orissa

2184. SHRI JUAL ORAM: Will the Minister of POWER
be pleased to state:

(@) the details of norms fixed by the National

Thermal Power Corporation for providing employment to the
oustees of thermal power plants in the country;

(b)  whether any employment has been provided to
the oustees of Kaniha National Thermal Power Plant in Orissa;

(c) if s0, the details thereof and if not, the reasons
therefor; and

(d) the steps taken by the Government in this
regard?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) NTPC Lid.'s power piants are highly automated
state-of-the-art plants requiring very high skill levels and
limited number of persons for its operation, maintenance and
other support functions. However, employment to the oustees
is considered according to the approved Rehabilitation Action
Plan (RAP)/Memorandum of Understanding (MOU) of the
specific project formulated with the concurrence of the
respective State Governments.

(b) to (d) NTPC Ltd. has informed that employment has
been provided to the oustees of Talcher-Kaniha project as
per suitability and requirement to the extent possible, in line
with the discussions and decisions taken in the meeting heid
by the Chief Minister, Orissa on 19.08.1991. According to the
decisions taken in the above meeting, various rehabilitation
options were considered of which one of them was provision
of jobs. Against that provision, direct jobs have been provided
to 435 affected persons at Talcher-Kaniha. In addition,
affected persons have also been engaged through contrac-

Notary Public

2185. SHRIMATI P. SATHEEDEVI:
SHRIMATI C.S.SUJATHA:
Wil the Minister of LAW AND JUSTICE be pleased to
state:

(a) the number of Notaries Public in the country,
state-wise;

(b)  whether the number of such notaries has been
reduced in various States particularly in Kerala; and

(c) if s0, the details thereof and the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWALJ): (a) The information is being collected and will
be laid on the Table of the House.

(b)  No,Sir;
{c) Does not arise.
Ground water Recharging Schemes by NABARD

2186. SHRI SARVEY SATYANARAYANA: Will the
Minister of FINANCE be pleased to state:

(a)  whether National Bank for Agriculture and Rural
Development (NABARD) has been given Rs. 1,800 crore for
groundwater recharging schemes; and

(b) if so, the details thereof and the areas identified
for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) The
Ministry of Water Resources, Government of India is
implementing the scheme of groundwater recharging. The
funds for the scheme are to be channelized through the
National Bank for Agriculture and Rural Development
(NABARD).

So far, no funds have been released to NABARD under
the scheme. The Scheme is to be operated in all the over-
expioited, critical and semi-critical blocks of the seven hard
rock states of the country, i.e., Andhra Pradesh, Gujarat,
Kamataka, Madhya Pradesh, Maharashtra, Rajasthan and
Tamit Nadu. The total number of blocks/mandais/talukas to
be covered are given below:

States Semi-critical  Critical Over exploited Total
1 2 3 4 5
Andhra 175 77 219 471
Pradesh

Gujarat 69 12 31 112
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1 2 3 4 . 5
Karnataka 14 3 65 82
Madhya 19 5 24 48
Pradesh
Maharashtra 23 1 7 31
Rajasthan 14 50 140 204
Tamil Nadu 57 33 142 232
Total 371 181 628 1,180
VAT on AAY Grains

2187. SHRIMATI C.S. SUJATHA: Will the Minister of

FINANCE be pleased to state:

(a) whether Value Added Tax (VAT) is levied on the
foodgrains under Antyodaya Anna Yojana (AAY);

(b) it so, the details thereof;

(¢)  whether the imposition of tax puts additional
financial burden on the State Governments; and

(d) if so, the details thereof and steps taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) State
VAT, being a tax on sale or purchase of goods within a State,
is a State subject by virtue of Entry 54 of State List of the
Constitution. An Empowered Committee of State Finance
Ministers (EC) has been constituted to deliberate upon and
decide all matters conceming State VAT. The Empowered
Committee monitors all the issues related to VAT. The Central
Government has no direct role to play in this regard, except
that of a facilitator.

Social Audit under NREGS

2188. SHRI NIKHIL KUMAR:
SHRIMATI JHANS! LAKSHMI BOTCHA:
DR. K.S. MANOJ:
Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(a) whether the Government has made social
auditing necessary under all the n_JraI development schemes
in the country; ‘

(b) if so, the details thereof;

(c)  whether social audits of projects under National
Rural Employment Guarantee Scheme (NREGS) have been
stalled in some States;

(d) If so, the details thereof alongwith the reasons
therefor; and

to Questions 170

(e) the action taken/being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU):
(a) and (b) Yes, Sir. Ministry of Rural Development has
adopted five pronged strategy for all rural development
programmes. These are (i) awareness generation, (ii)
people’s participation, (iii) transparency, (iv) accountability-
social audit through Gram Sabha and (v) strict vigilance and
monitoring.

(c) No, Sir.
(d) Does not arise.

(e) States have been directed that social audit of
each and every work of NREGA should be.completed within
three months and the Ministry be apprised of the results of
the social audit. Members of the Central Employment
Guarantee Council are actively participating in the Social
audit.

Solar Energy

2189. SHRI BALASHOWRY VALLABHANENI:
SHRI CHANDRA BHUSHAN SINGH:
SHRI DUSHYANT SINGH:
Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a) the number of Solar Photovoltaic(PV), Solar
Water Heating Systems and Solar Thermal Systems set up
by Government during the last three years, State-wise;

(b) the total installed capacity and the total energy
being generated therefrom as on date;

(c)  whether the Govemment has introduced a new
scheme of mega size grid interactive solar power plant;

(d) if so, the details thereof; and

(e) the total investment estimated to be increased
therein during the Eleventh Five Year Plan by the public and
private sectors in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF NEW
AND RENEWABLE ENERGY (SHRI VILAS MUTTEMWAR):
(a) and (b) Under the solar energy programmes of the Ministry
of New and Renewable Energy a total of 74,203 solar home
lighting systems, 11,328 solar street lighting systems, 83,378
solar lanterns, 659 solar pumps, 956 kWp capacity of solar
PV plants and 57.532 solar cookers have been instalied
during the last three years. A state wise list of these systems
is given in the enclosed statement. The programme on solar
water heaters is implemented through Banks and other



171 Written Answers

financial institutions, therefore, state wise details are not
maintained. During the last three years about 10 lakh square
metre solar thermal collector area has been installed in the
country, mainly for solar water heaters.

These systems are estimated to save about 608 million
units of electricity in a year.

{c) and (d) Yes Sir. Recently tha Ministry of New and
Renewable Energy has announced a demonstration
programme to support mega watt size grid interactive solar
power generation projects, up to a maximum capacity of 50
MW, in the country. Any registered company, as project
developer, would be eligible to set up solar power projects
on build, own and operate basis. Proposal from each project
developer with a maximum aggregate capacity of 5§ MW, either
through a single project or multiple projects of a minimum
capacity of 1 MW each, would be considered.

MARCH 14, 2008

-

to Questions 172

A maximum of 10 MW capacity solar power generation
projects would be considered in a State. Preference would
be given to the projects from the States where the State
Electricity Regulatory Commissions (SERCs) have announ-
ced or ars in the process of announcing tariff for solar power.

For projects approved and commissioned by 31st
December, 2009, the Ministry will provide generation based
incentive up to Rs.12 per kWh for solar photovoltaic power
and Rs.10 per kWh for solar thermal power fed to the grid by
the solar power project developers, after taking in to account
the tariff provided by the SERC or the utility. The Ministry will
also provide incentive to the concerned utility and the State
Nodal Agency, which will be involved in implementation and
monitoring of the projects in that State.

(e) Investment of about Rs. 1,000 crore is expected
by public and private sectors through instailation of 50 MW
capacity solar power plants during the 11th plan period.

Statement

State-wise SPV Installations under MNRE SPV Programmes during
last three years (2004-05, 2005-06 & 2006-07)

S.No. State/UT Solar Photovottaic Systems
Strest Home Solar Stand Grid Solar Solar
Lighting Lighting Lantern Alone connected Pumps cookers
System System Nos. Solar Solar Nos.
Nos. Nos. Plants Plants
(kWp) (kWp)

1 2 3 4 6 7 8 9
1 Andhra Pradesh 154 163 3000 0 2 8 918
2 Arunachal Pradesh 183 1020 5000 25 0 15
3 Assam 0 0 0 0 0
4 Bihar 5§71 990 5490 0 0 0
5 Chhattisgarh 1226 4645 0 0 47 64
6 Goa 144 170 0 0 0
7 Gujarat 2482 1200 0 5 1 46060
8 Haryana 1729 5600 0 2 0 5700
9 Himachal Pradesh 1300 3000 0 0 0 814
10  Jammu and Kashmir 0 3330 9136 0 4 0
11 Jharkhand 248 1500 0 0 0
12 Kamataka 270 4786 0 2 55
13 Kerala 0 0 1500 0 0 0
14 Madhya Pradesh 340 1630 0 0 0
15 Maharashtra 0 0 0 0 0 203
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1 2 3 4 6 7 8 9
16  Manipur 120 2750 5000 0 0 0
17  Meghalaya 0 4200 20000 0 0 0
18  Mizoram 0 1400 0 0 9 0
19 Nagaland 0 200 2345 0 0 0
20 Orissa 256° 1008 1146 0 0 3 250
21  Punjab 371 1350 0 25 25 0
22 Rajasthan 900 10466 0 100 0 5
23  Sikkim 0 1000 0 0 14.7 0
24  Tamil Nadu 184 0 4000 0 0 0
25 Tripura 0 0 0 0 0 0
26  Uttar Pradesh 200 0 0 25 0 509 2294
27  Uttarakhand 500 8627 20000 50 0 8 1229
28  West Bengal 150 11625 0 0 200 0
29 Andaman and Nicobar 0 0 5500 0 0 0
30 Chandigarh 0 0 0 0 0 0
31 Dadra and Nagar Haveli 0 0 0 0 0 0
32 Daman and Diu 0 0 0 0 0 0
33 Delhi 0 0 0 0 0 0
34 Lakshadweep 0 0 0 100 0 0
35 Pondicherry 0. 0 1261 25 0 0
36 Others 0 3543 ) 0 0 342.3 0
Total 11328 74203 83378 350 606 659 57532
[Transtation] Fast Track Courts
Disburssment of Loan 2191. SHRI RAJIV RANJAN SINGH "LALAN":

2180. SHRI PUSP JAIN: Will the Minister of FINANCE
be pleased to state:

(a) the details of the loan disbursed against the
target fixed by Public Sector Banks under the Swamjayanti
Gram Swarozgar Yojana (SGSY) alongwith the number of
beneficieries during each of the last two years and as on
date in each of the States/Union Territories; and

{b) the total number of applications lying pending
for approval of PSBs during the above period, State-wise/
Union Territory-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) The
information is being collected and will be laid on the House
to the extent available.

SHRI RAYAPATI SAMBASIVA RAO:
DR. CHINTA MOHAN:
SHRI P. MOHAN:
SHRI ASADUDDIN OWAISI:
Wil the Minister of LAW AND JUSTICE be pleased to
state:

(a)  whether the Government has received direction
from the Hon'ble Supreme Court to prepare a feasibility report
in respect of disposal of criminal cases pending over five
years in trial courts through fast track courts;

(b) if so, the details thereof and the action taken
thereon;

(c)  whetherthe Govemment has prepared any road-
map for structural reforms to reduce volume of pending cases;
and
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(d) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ): (a) and (b) The Supreme Court of India in
Transter Case (Civil) No. 22/2001, Brij Mohan Lal vs. Union
of india & Others, that inter alia, deals with matters relating to
Fast Track Courts which have been constituted for disposal
of long pending sessions cases, has in its Order dated
20.11.2007 mentioned as follows;

“Having heard Mr. Narasimha, leamed amicus curiae
and the learned Solicitor General of India, we are of the
opinion that the charts, supplied by the former, may be
considered the basis by the Law Ministry for arriving at a
decision in regard to the transfer of cases from criminal to
civil, and in particular, the cases which are more than 5 years
old, for disposal by the Fast Track Courts....."

Govemnment is examining the matter and has called for
detailed information from the State Governments and the
Registries of the High Courts with regard to the number of
Fast Track Courts, strength in these courts, number of pending
criminal cases, availability of infrastructure, etc.

(c) and (d) Government has taken several steps
including deciding to increase the strength of Judges in the
High courts and the Supreme Court, setting up of Fast Track
Courts, setting up of special tribunals like the Central
Administrative Tribunal, Income Tax Appellate Tribunals, etc.
for facilitating reduction of pendency of cases in the courts.
Government also has under implementation a scheme of
computerization of district and subordinate Courts to facilitate
speedier disposal of cases. Alternative modes of disposal
including mediation, negotiation and arbitration have been
encouraged. With a view to ensuring expeditious disposal of
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cases, the Clvil Procedure Code has been amended, inter
alia, limiting the number of adjournments that can be given to
a party and the concept of 'Plea " Bargaining' has been
introduced through the Criminal Law (Amendment) Act, 2005.
Through the Gram Nyayalays Bill, it is proposed to bring
justice to the doorsteps of the rural people by creating over
5000 courts in the intermediate Panchayat level thereby
reducing pendency.

Water Shortage for Hydro Power Generstion

2192. DR. LAXMINARAYAN PANDEY:
SHRI CHANDRA MANI TRIPATHI:
Will the Minister of POWER be pleased to state:

(a)  whether substantial decrease in the water level
has been registered in major dams viz. Bhakra, Pong. Thein,
Rihand, Matatila, Gandhisagar, Bansagar, Indira Sagar and
Baragi etc. generating hydroelectricity in Northem india;

(b) if so, whether electricity generation capacity of
these dams has been adversely aftected due to decrease in
water level;

(c) the details of electricity generation capacity of
these dams and decrease in electricity generation registered
in megawatt during the last six months; and

(d) the steps taken by the Government in this
regard?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) Yes, Sir. The water levels in the current year in
the Bhakra, Pong, Thein, Rihand, Gandhisagar, Bansagar,
Indirasagar and Bargi are lower than the levels on the same
day of last year except in Matatila. The details of water level
in respect of these dams are as under:-

Sl Name of Dam Reservoir level (ft.) Reservoir level (ft.) Deviation
No. Date Level Date Level (-}(+) of level w.r.t.
last year (ft.)

1. Bhakra 68.3.08 15653.53 6.3.07 1508.10 (-)42.57

2. Pong 6.3.08 1297.98 6.3.07 1344.69 (-)46.71

3. Thein Dam 6.3.08 1632.02 8.3.07 1648.98 (-)16.96
(Ranjit Sagar)

4 Rihand 6.3.08 842.00 6.3.07 843.70 (-)1.70

5. Matatila 5.2.08 997.11 5.2.07 994.19 (+)2.92

6. Gandhi Sagar 6.3.08 1273.98 6.3.07 1291.21 (-)17.23

7. Bansagar 28.2.08 1079.13 28.2.07 1084.78 (-)5.65

8. indira Sagar 6.3.08 815.94 6.3.07 817.78 (-)1.84

9. Bargi 232,08 1353.35 23.2.07 1356.96 (-)3.61
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(b)  No, Sir. The electricity generated in the current
year upto Feb. 08 is more than the generation in same period
of the last year in case of Pong, Gandhisagar & Indirasagar
whereas the electricity generation in case of Bhakra, Thein
(Ranjit Sagar). Rihand, Matatila, Bansagar & Bargi is less
than the energy generation in the same period last year. The
details are as under:

PHALGUNA 24, 1929 (SAKA)

:I“; Name of Dam  Total Generation Deviation (+)/
. (in MU) (-) of Gen.
2007-08 2006-07  w.rt last
Upto Feb., 08 year
Bhakra 4778.98  5093.00 (-)314.02
Pong 1702.58  1366.00 (+)336.58
Thein 1453.19  1589.28  (-)| 36.09
(Ranijit Sagar)
4. Rihand 542.20 890.54 (-)348.34
5. Matatila 65.91 124.63 (-)58.72
6. Gandhisagar 478.19 397.15 (+)81.04
7. Bansagar 1185.86  1263.46 (-)77.60
8. Indira Sagar 2637.72 251402 (+)123.70
9. Bargi 414.09 496.77 (-)82.68
15257.72 15733.85

The annual generation from reservoir based hydro
power stations depends on the inflow during the year due to
rainfall and snowmeit carry over storage and the quantum of
water released for irrigation through the machines. The
reservoir level at the end of the year depends on the inflow
and quantum of release for irrigation / power generation. The
generation from a reservoir based power station will be higher
it the quantum of water released through machine for irrigation
is more and this will result in decrease in the reservoir level.

{c): The details of electricity generation capacity
(installed capacity) and available capacity of these dams are
as under: .

Capacity currently

Sl. Name of Dam Installed
No. Capacity available (MW)
(MW)
1. Bhakra 1325 1325
2. Pong 396 396
3. Thein (Ranjit Sagar) 600 600
4. Rihand 300 250
5. Matatila 30.60 30.60
6. Gandhisagar 115 115
7. Bansagar 425 425
8. Indira Sagar 1000 1000
9. Bargi 90 90

to Questions 178

In case of Rihand, one unit is under Major shutdown
and hence not available. No decrease in generation capacity
from these dams has been registered in the last six months.

(d) Question does not arise.
Health Insurance

2193. SHRI BHUVANESHWAR PRASAD MEHTA: Will
the Minister of FINANCE be pleased to state:

(a) whether the private/foreign insurance compa-
nies are cheating their customers of Health Insurance due to
ambiguous guidelines of these companies;

(b) if so, the details thereof;

(¢) whether the Government has formulated
guidelines for Health Insurance Schemes as reported in the
Economic Times dated November 30, 2007; and

(d) if so, the details thereof and the time by which
these guidelines are likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Insurance Regulatory and Development Authority (IRDA) has
reported that no instance has come to their notice where an
insurance company may have cheated their customers of
health insurance.

(c) and (d) Health Insurance business is regulated by
IRDA, which had set up Committees on various aspects of
health insurance and is currently examining the report of
such Committees. IRDA plans to come out with separate
guidelines for health insurance in due course through a
consultative process involving all stakeholders.

Schemes for Housing

2194. SHRI SUBHASH MAHARIA: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be pleased
to state:

(a) whether any centrally sponsored new scheme
has been formulated by the Government to extend housing
facility in small towns of the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA): (a) and (b) The Jawaharial Nehru National Urban
Renewal Mission (JNNURM), launched by the Government
in 2005 caters to provision of housing and basic services to
urban poor in 63 specified cities under the sub-mission of
Basic Services to the Urban Poor (BSUP) and in other cities
and towns under Integrated Housing & Slum Development
Programme (IHSDP). Further, a provision of Rs.30 crores
has been made in the current financial year 2007-08 to
provide for interest rate subsidy scheme for extending housing
loans to Economically Weaker Sections (EWS) and the Low
Income Group (LIG), in the urban areas.
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[English]
Setting up of Hydro Power Projects in Bhutan
2195. SHRI GURJEET SINGH RANA: Will the Minister
of POWER be pleased to state:

(@) whether there is a huge potential of hydro power
generation in Bhutan;

(b) it so, the details of hydro power projects being
executed by the Government in collaboration with the
Govemment of Bhutan; and

(c) the estimated cost, the power generation
capacity, the completion date and the per unit power purchase
agreement of each power project in this regard?
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THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) Yes Sir, Bhutan's hydropower potential is
estimated to be in the region of 30,000 megawatts (MW) of
which about 16,000 to 20,000 MW is estimated to be
technically feasible.

(b) and (c) Cooperation between India and Bhutan has
been highly successful and to the mutual benefit of both
countries. Surplus power generated from the hydropower
projects is exported to India. Under a bilateral Agreement
signed in July, 2006, Govemment of india has agreed to
purchase 5000 MW of power from Bhutan by the year 2020.

The details regarding Government of india assisted
hydropower projects in Bhutan are as follow:-

Name of Project Year of installed Capacity Total cost Power sale
Commissioning (Rs. Crores) tariff (Rs./Unit)

Chukha 1986 4x84=336 MW 247 2.00

Kurichhu 2001 4x15=60 MW 5680 1.80

Tala 2007 6x 170=1020 MW 4327 1.80

Punatsangchhu-| Under 6x182.5=1095 MW 3514.08 Not firmed up

Construction (Estimated cost only)
[Translation]

World Bank Assistance for Drinking Water Projects

2196. SHRI AJIT JOGI: Will the Minister of RURAL
DEVELOPMENT be please to state:

(a) the details of the drinking water projects being
run/compieted in the country with the assistance from the
World Bank, State-wise and location-wise;

(b) the quantum of aid/funds received therefrom for
- each project along with the utilization of such aid/funds;

() whether several drinking water projects in
various States particularly Chhattisgarh are lying pending
with the Government in the way of getting special assistance
from the Worild Bank;

d)  if so, the details thereof and the reasons for the
delay; and

(e) the time by which these are liksly to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEXHAR SAHU):
(a) and (b) A list containing details of the ongoing water supply

projects in the country with the assistance from the World
Bank is given in the enclosed statement.

(c)  Noproposal for fresh state sector drinking water
supply project is lying pending for posing to World Bank.

(d) and (e) Does not arise.

Statement
Details of World Bank assisted ongoing water supply projects

(Amount in million US §)
S Name of the State Donor/ Date of Date of Loan/ Cumutative
No. Project LN-CR No. signing closing credit  disbursement®
amount

1 2 3 4 5 8 7 8
1 Kerala rural water Kerala IDA. 04.01.2001 30.09.2008 55.50 §5.274

supply and 3431-IN

environmental
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PHALGUNA 24, 1929 (SAKA) to Questions 182
1 2 3 4 5 6 7 8
2. Second Karnataka Kgrnataka DA/ 08.03.2002 31.12.2008 136.60 121.398
rural rater supply 3590-IN
and sanitation project
3. Maharashtra rural Maharashtra IDA/ 30.09.2003 30.09.2009 181.00 168.516
water supply and 3821-IN
sanitation project
4. Uttaranchal rural Uttarakhand IDA/ 16.10.2006 30.06.2012 120.00 14.604
water supply and 4232-IN
sanitation project
5. Punjab rural water Punjab IDA/ 26.02.2007 31.03.2012 154.00 5.000
supply and 4251-IN
sanitation project
6. Karnataka urban Karnataka IBRD/ 18.02.2005 31.12.2008 39.50 29.047
water sector 4730-IN
improvement project
7. Karnataka Kamataka IBRD/ 02.05.2006 30.04.2012 216.00 24.308
municipal reforms 4818-IN
project
8. Third Tamil Nadu Tamil Nadu IBRD/ 14.09.2005 31.03.2011  300.00 64.307
urban development 4798-IN
project
* upto January 2008
Crop Loan 07, PSBs, RRBs and cooperative banks have provided Rs.

2197. DR. SATYANARAYAN JATIYA: Will the
Minister of FINANCE be pleased to state the amount gf crop
loan provided to the farmers at the interest rate of 7%
during each of the last two years and as on date, State-
wisa?

THE MINISTER OF STATE INTHE MINISTRY OF
FINANCE (SHR! PAWAN KUMAR BANSAL): Pursuant to the
Budget announcement 2006-07, Government of India (Gol)
has launched the interest subvention scheme, which ensures
that tarmers receive Short Term Credit at 7% with an upper
limit of Rs.3 lakh on the principal amount since 2006-07.
Public Sector Banks (PSBs), Regional Rural Banks (RRBs)
and Cooperative Banks are being provided interest
subvention on their own involvement of funds @ 2% per
annum. The Government is also providing interest
subvention to NABARD for providing concessional
refinance 1o RRBs and Cooperative Banks for the
purpose. This scheme is in operation since Kharif
2006.

As per provisional data available, during the year 2006-

49604 crore, Rs. 15755 crore and Rs. 21833 crore respec-
tively as crop loans to the farmers. The Data Reporting
System of Reserve Bank of India does not generate state-
wise details.

Target and Collection of Taxes

2198. SHRI GANESH SINGH:
SHR! SUBHASH MAHARIA:
Will the Minister of FINANCE be pleased to state:

(a) whether revenue collection has exceeded the
target during the Financial year 2007-08;

(b) if so, the details thereof alongwith the breakup
of collection under the various heads; and

(c) further measures taken to increase revenue of
the Govemment?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) The
details of revenue collection during the financial year 2007-
08 are as under:
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() Direct Taxes -

The break-up of the collection up to February, 2008 is
as under:

MARCH 14, 2008

(Rs. in Crore)
Direct Taxes BE 2007-08 RE 2007-08 Revenue
realized during
April, 2007-
February, 2008
Corporate Tax 168401 186125 139241
Personal 98774 118320 93112
income Tax
(Including FBT,
STT,BCTT)
Other Taxes 315 315 323
Total 267490 304760 232676
(i) IndirectTaxes -
(Rs. in Crore)
Indirect Taxes BE RE Revenue
2007-08 2007-08 realized during
April, 2007 -
January, 2008
(Provisional)
Union Excise 129043 126709 97559
Duty*
Customs Duty 98770 100766 84258
Service Tax 50200 50603 39559
Total 278013 278078 221376

*Exclusive of cess not administered by Department of Revenue

The revenue coliection from Direct Tax and Indirect Tax
during the current financial year 2007-08 has not yet
exceeded the target. With the current trend of growth in
Revenue collection, however, the Budget Estimate will
be exceeded and the Revised Estimate is likely to be
achieved.

(c) The Government has taken a number of steps to
improve collection of revenue. Some of these are —

Spreading knowiedge about TDS & TCS provisions by
organizing training programme for Govi. departments and
PSUs: Monitoring of the recovery of arrears by a Task force;
Monitoring of advance tax payments by top taxpayers;
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Detection of new areas of violation/avoidance of the
provisions of TDS and taking action for proper deduction and
deposit of TDS; Computerization of the Departmental
business processes and databases for linking of information
and reporting of high value transactions; Collection of data of
purchase of luxury goods and issuance of notices in suitable
cases; Multi-media campaign to encourage voluntary
compliance of tax laws; Strengthening of tax administration
by providing extra manpower and adequate infrastructure;
Strengthening of audit capacity; Automation of business
process, so that revenue rigk is identified expedrtiously and
addressed in a scientific manner, Taxpayer education;
Dissemination of information relating to various laws and
levies; regular monitoring of commodity-wise/service-wise
revenue; faster compietion of pending investigations for issue
of show cause notices, strengthening tax administration in
key areas such as Service Tax, Internal Audit, Ports, etc.;
inclusion of deterrent provisions in central excise laws;
monitoring of export obligations under the export promotion
schemes, etc.

[English]
CFL Builbs in Government Bulldings

2199. SHRI RAGHUNATH JHA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Government proposes to replace
bulbs and tubelights with CFLs in Government buildings and
Govermnment hospitals and dispensaries etc.;

(b) if not, the reasons therefor;

(c)  whether Municipal Corporation of Delhi (MCD)
has decided to adopt energy efficiency measures by replacing
40 watt tubelights and GLS bulbs with CFLs; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, Sir.
CPWO is generally using CFL fittings only in New Government
buildings and Government Hospitals. Incandescent buibs and
conventional fluorescent tube lights are being replaced in
phased manner with CFL/T-5.

(b) Question does not arise.

(c)  MCD has been providing Energy Efficient fitting
in all new sites and replacing oid 40 watt tube lights and GLS
bulbs in phased manner.

(d)  Given in the enclosed statement.
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Statement }
Sl Name of Zone Name of building Fittings/Lamps
No. proposed to be replaced
1. City M/s GLM Hospital near Kamla Market, E-in-C 1912

office, Car Parking, Asaf Ali Road, Zonal office building,
CR Zone Scooter Parking, Policlinic Sadar Bazar,

Dr. Ambedkar Stadium, Delhi Gate Ayurvedic Hospital,
Balimaran, Horticulture Department, JLN Marg.

2. Sadar Zonal Office Building, School Medical 1430
Paharganj -+ Scheme, M & CW Centres, Dispensary

3. Karol Bagh Municipal Buildings 375

4. Civil Lines Zonal office building 16, Rajpur Road, RBTB Hospital & ID 8680

Hospital & Hindu Rao Hospital, Kashmeree Gate under
Civil Lines Zone

5. Shahadra Swami Dayanand Hospital, Maternity Home 2619
North Yamuna Vihar, Maternity Home Karwal Nagar, Matemity
Home Yamuna Vihar B2 Block, Materity Home Dilshad Colony,
Maternity Home Chandi Walla, Chest Clinic Karwal Nagar,
Zonal Office Building.

6. Shahadra Zonal Office Building, Karkardooma Sh(S) 1085
South Zone, House Tax Building, Geeta Colony, House Tax Building,
Joshi Colony, Polyclinic Shahdara, Chest Clinic, Shahdara,
Chest Clinic, Patparganj, M&CW Patparganj, M&CW Center,

Khichripur/Kalyanpuri
7. South Zonal Office Building, Green Park 185
8. Central Zonal Office Building, Lajpat Nagar, Poly Clinic Badarpur, Poly Clinic, 1556
Jungpura, Kalkaji Hospital, TB Hospital, Nehru Nagar, Lajpat Nagar
. Hospital. )
9. Najafgarh Zonal Office Building 160
10. Narela Poly Clinic, Alipur, Poly Clinic, Narela, Matemity centre Bakhtawar 601

Pur, Matemity Centre, Narela PHC, Bawana PHC Kanjhawala,
Matemnity Centre, JJ Colony Narela

11. West Zonal Office Building, Poly Clinic Rajesh 1195
Nagar, Tilak Nagar Hospital

12. Rohini Zonal Office Building 423

Change in Logo of Public (c) the expenditure incurred on it by each of such
Sector Banks Banks?

2200. ADV. SURESH KURUP: Will the Minister of THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE be pleased to state: FINANCE (SHRI PAWAN KUMAR BANSAL ): (a) Canara bank
has recently launched a new brand identity which includes

(@) whether certain Public Sector Banks have
recently changed their "Logo’;

(b) if so, the details thereof and reasons therefor; (b) After a thorough and systematic exercise and
and examining a matrix of factors, Canara Bank has decided to

change of its logo.
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refresh its brand identity, which could be a critical contributor
to their future growth and diversification. The new brand
image/identity is aimed at making the Bank more customer-
focused, market-driven and employee-friendly. The aim was
to go from a "traditional brand experience to a contemporary
and memorable brands experience”. The new brand identify
for Canara Bank is based on the idea of a bond and is a
representation of the close ties between the Bank and its
stakeholders — from customers and employees 1o investors,
institutions and society at large.

(c) Canara Bank has incurred expenditure of Rs.
1.87 were which includes consultation fee paid to the brand
consultants and launch expenses.

Loan process for Industrial Sector

2201. SHRIJIVABHAIA. PATEL:
SHRI V.K. THUMMAR:
Will the Minister of FINANCE be pleased to state:

(a) whether there has been a decline in taking loans
from banks by the industries due to complicated process of
advancement of loan and recession in industrial sector;

(b)  whether one of the reasons is the higher rate of
interest on loans in India as compared to other countries;

(c) it so, whether in the atmosphere of global
competition and industrial recession, banks have any plan to
attract companies for loans by simplifying the loan process;
and

(d) it so, the details thereof alongwith Government's
reactions thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. Pro-
visional information available with Reserve Bank of India
(RBI) from select scheduled commercial banks (SCBs) up to
November, 2007 indicates that credit to the industrial sector
recorded the highest year-on-year growth of 25.3 per cent
followed by credit to the agriculture sector (21.4 per cent),
services sector (20.8 per cent) and personal loans (20.0 per
cent): Industry’s share in total non-food bank credit has also
increased from 38.3% in November, 2006 to 39.2% in
November, 2007.

(b) to (d) Do not arise.
[Translation]
Smuggling of Currency

2202. SHRI PARAS NATH YADAV: Wili the Minister of
FINANCE be pleased to state:

(a) whether smuggling of counterfeit/fake currency
notes from neighbouring countries is taking place on large
scale;
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(b) if so, the details thereof, country-wise for each of
the last three years; and

{c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The
information is being collected and will be placed on the Table
of the House.

[English]

Unauthorised Construction
in SFS Flats

2203. SHRIBRIJBHUSHAN SHARAN SINGH: Wil the
Minister of URBAN DEVELOPMENT be pleased to state:

(a)’ whether DDA has constructed four storeyed SFS
flats in different localities in Delhi;

(b) if so, the details of such flats, locality-wise and
period of construction alongwith number of flats allotted and
yet not allotted;

(c) whether a number of aliottees of top floor of such
flats have constructed extra rooms/barsati/store-room/toilets/
offices on the roof;

(d) it so, whether it has been permitted/iegalised by
the DDA; and

(e) if not, the action taken/proposed to be taken
against the defaulters and officials of DDA in connivance of
whom such construction has taken place?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and (b) A
statement indicating the details of SFS/HIG flats, locality-wise
and period of construction, as fumished by Dethi Develop-
ment Authority (DDA), is enclosed. DDA has stated that all
SFS flats have already been allotted.

(c) and {(d) The DDA has informed that under the policy
of permitting additions/alterations in fiats constructed by the
DDA, a barsati on the roof terrace of the top floor in addition
to mumty is allowed. This barsati should preferably be
adjoining to the mumty and equivalent to the size of the room
below so that construction of wall over wall is ensured at
terrace level. This is further subject to the provision of access
to the residents of the block for maintenance of water tank,
plumbing system, fixing of TV/Cable antennae etc.

(e)  The action against violation is taken immediately
after the detection as per the procedure prescribed in Delhi
Development Act, 1957.
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Statement
Details of SFS Houses completed year-wise (upto March 2007)

S.No. Year Locality SFS Houses Total
Cat-l Cat-l = Cat-lll
1 2 3 4 5 6 7

1. 1980-81  Malviya Nagar Ext.

(a) PktF - 36 36 72

(b) PktK,Gr-1&li 128 80 16 224

(c) PktN,Gr-1&l - 60 60 120
2. -do- Malviya Nagar Ext. - 152 152 304

Total 720

1. 1981-82  C/o of SFS Houses at Seikh Sarai Pkt.A,360 Houses 44 0 300 180 480

Cat-1ll, 92 Cat-H, Gr-1-42 Cat-ill, 84 Cat-ll, Gr-li, 45 Cat-ill,

79 Cat-Ii-Gr-Hil
2. -do- Niti Bagh 14 28 - 42
3. -do- Hauz Khas, Mahrauli, (512 DUs)Gr- - 84 126 210
4. -do- Yousuf Sarai, 396 DUs, Gr-I - 48 72 120
5. -do- Yousuf Sarai, 396 DUs, Gr-ll - 72 108 180
6. -do- Basant Enclave, Gr-l to IV 132 142 142 416
7.  -do- Munirka Ext., Near JNU (312 DUs) Gr- &ll - .38 87 95
8. -do- Munirka (upto DTC Depot ) at Vasant Vihar Gr-1 & Il - 68 136 204
9. -do- Kalkadi Near Yamuna Apartment (114 DUs) - 18 36 54
10. -do- Kalka Ji Ext. Gr-1 64 DUs 64 - - 84
1. -do- Kalka Ji Near EPD Pkt B - 72 - 72
12. -do- Alaknanda, Kalka Ji Pkt-A - 64 96 160
13. -do- Kalka Ji Near Community Center Gr-l & Il 62 236 56 354
14. -do- Sidhartha Enclave (152 Cat-ljl & 76 Cat-li)

Gr-l - 44 88 132

Gr-il - 14 28 42

Gr-lll 24 168 - 192
15. -do- Rajouri Garden 458 DUs Gr-1 - 54 54 108
16. -do- Shalimar Bagh, Paschimi, Pkt.C Blk.B 314 314
17. -do- Asian Games Village Complex, Type |-V 853 853

Total 4092
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1. 1982-83  Seikh Sarai Pkt B & C (77 DUs) - §1 24 75
2. -do- Hauz Khas - 68 102 170
3 -do- G.K- - 32 32 64
4, -do- Near Yamuna Apparment (114 DUs) - 20 40 60
5. -do- Munirka Near JNU Gr-| - 58 87 145
6. -do- Vasant Village (144 Cat-3, 114 Cat-2, 132 - 4 4 08
Cat-1 & 88 Sr. Gr)
7 -do- Basant Vihar Near RBI Staff Qtr. - 10 20 30
8. -do- Naraiana 16 32 - 48
9. -do- Sidhartha Enclave (160 SFS) - 32 64 96
10. -do- Rajauri Gardern G-8 Area (458 SFS) 18 8 240 266
11.  -do- Rajauri Gardem (212 DUs) - 52 52 104
12 -do- Rajauri Gardem Pkt-E - 200 200 400
13. -do- Malviya Nagar Ext.(464 houses) - 44 22 66
Total 1532
1. 1983-84  Seikh Sarai 48
2. - -do- KalkaJi West of CCG-ll 150
3. -do- KalkadJi Ext. West of CC Gr-| 138
4. -do- Kalka Ji, Near Desh Bandhu College 270
5. -do- Kalka Ji, Opp. Hr. Sec. School, Block G 60
6. -do- Katka Ji, Ext. Pkt. A-lV 272
7. -do- Alakananda Pkt-A, Gr-iI 144
8. -do- East of Kailash, Block -B 144
9. -do- Pachim Puri (450 SFS) 200
10. -do- Sukhdev Vihar (504+220 SFS) 400
11. -do- Bodella Ext. Pkt-B 100
12. -do- Janak Puri Pkt-D/B 84
13. -do- Maijid Moth (24 Cat-ll +12 cat-ll) 38
Totai 2046
1. 1984-85  Alaknanda Pkt-A - 152 162 304
2. -do- Alaknanda Pkt B&C - 218 218 432

3. -do- Alaknanada Community Center - 84 168 252
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4 -do- Vasant Kunj Pkt-A (Kishan Garh) - 200 200 400
5 -do- Malviya Nagar Ext. (Saket) - 260 121 381
6 -do- Seikh Sarai - 96 96 192
7. -do- Kalka Ji Ext. (Ring Road) - 136 38 174
8 -do- East of Kailash Block A&B - 68 136 204
9 -do- Pachim Puri Pkt A-V Gr-1i (450 SFS) - - 250 250
10. -do- Bodella Ext. Pkt B 224 Cat-ll - 124 - 124
1. -do- Sukhdev Vihar - 192 48 240
12. -do- Janak Puri Bik-B Pkt-D 1, Cat-ll - 15 - 1‘5
Total 2968
1. 1985-86  Sukhdev Vihar (744/728 SFS) - 44 44 a8
2. -do- Gulabi Bagh - - 130 130
3. -do- Janak Puri - - 192 192
4. -do- Pachim Puri Pkt-D Gr-| - - 273 273
5. -do- Vikas Puri Pkt-GD-Il - - 560 560
6. -do- Bodella Ext. Mahavir Nagar - - 72 72
7.  -do- Janak Puri, DP-II 24
8. -do- Motiya Khan (312/240 SFS) 224
9. -do- Mall Road (240/180 SFS) 120
10. -do- Pitam Pura Pkt-SD 512
1. -do- Wazir Pur Phase-lil ! 180
12. -do- Pitam Pura Pkt-J (D) 296
13. -do- Shalimar Bagh Blk-B, Pkt- W 176
14. -do- Shalimar Bagh Blk-B, Pkt- 96
15. -do- Sidharatha Ext. Pkt -B Gr-| 160
16. -do- Kilokari Pkt C, Gr-Vill (144 DUs) 40
17.  -do- Kilokari Gr-! (264 SFS) 120
18. -do- Kilokari Pkt C-Gr-VI (240 SFS) 56
19. -do- Alaknanada Gr-IV Pkt B & C ' 16
20. -do- Kalu Sarai 196
21, -do- Alaknanada Pkt-D 416
22. -do Kishan Garh Sect-A 768
23. -do Gautam Nagar . 52

Total 4767
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1. 1986-87  Trilok Puri (North of Lakh) 368
2. -do- Alkananada Kalka Ji (West of CC) 36
3. -do- Motia Khan (312/248 SFS) 16
4. -do- Mall Road (240/188 SFS) 51
5. -do- Ashok Vihar Ph-1V (405 SFS) 09
Total 480
1 1987-88  Sidhartha Ext.Pkt-C | 120
2. -do- East of Kailash 186
3. -do- Kilorki Pkt-B 48
4. ~do- Saket, M.B. Road 96
5. -do- Gautam Nagar 26
6. do Sidhartha Ext - 120
7. -do- Sidhartha Ext. Pkt C-Gr-Ii! 136
8. -do- Alaknanada 64
9. -do- Mandakni Enclave 24
10. -do- Ashok Vihar Ph-1V 396
1. ‘-do- Mall Road (240/100 SFS) 09
12. -do- Shalimar Bagh Bik-B Pki-F 160
13. -do- Rajori Gardem, G-8 area 80
14, -do- Sukhdev Vihar additional houses 48
15. -do- Sukhdev Vihar (720 SFS) 12
16. -do- Pachim Puri, (320/528 SFS) 320
17. -do- Janak Puri 120
18. -do- Pachim Vihar (528 SFS) G-17 - 208 208
19. -do- Maya Puri Gr-1, 11 & llI 288
20. -do- Vasant Kunj Sect-B, Pkt-| 290
21. -do- Vasant Kunj Sect-B Pkt 144
22. -do- Vasant Kunj Sect-B Pkt-il - 256
23. -do- Vasant Kunj Sect-C Pkt -l 560
24. -do- -do- 819
25. -do- Vasant Kunj Sect-C Pkt -9 238
26. -do- Katwariya Sarai (MS Flat) 112

27. -do- Vasant Vihar Opp JNU 160
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28. -do- Vasant Kunj Sect-D Pkt-| 3g4
29. -do- Vasant Kunj Sect-D Pkt-2 624
30. -do- Vasant Kunj Sect-D Pkt-3 640
31. -do- Vasant Kunj Sect-D Pkt-4 240
32. -do- Kishan Garh Sect-A 144
33. -do- Kishan Garh Sect-A Pkt-A 190
Total 7262
1988-89
1. -do- C/o 1140 Houses at Paschimpuri, GH- 13 1128 1128
2. -do- C/o 320 houses at Trilokpuri 320 320
3. -do- Cl/o 904 houses at Trilokpuri 452 452
4. -do- C/o 816 at Trilokpuri 784 784
5. -do- Vasant Kunj, Sec. B, Pkt.8,9,10,111,3, 7 &8. 2788 2788 _
6. -do- Cl/o 64 houses at Pitampura, Pkt. L (G) 128 128
7. -do- C/o 208 SFS at Shalimar Bagh. 208 208
8. -do- C/o 400 houses at Sec.VIll, Rohini 480 480
9. -do- Houses at Sarita Vihar, Pkt A. 175 175
10. -do- -do- PktA, Gr.lil 210 210
11.  -do- -do- PktA, Gr.lV 70 70
12. -do- -do- PktA, Gr.lV ! 196 196
13. -do- -do- Pkt B, Gr.| 179 179
14. -do- -do- Pkt B, Gr.ll 109 109
15, do- -do- Pkt B, Gr.l 196 196
16. -do- -do- PktC, Gr.lll 230 230
17. -do- -do- PktC, Gr.ll 230 230
18. -do- -do- Pkt H&J, Gr.l 120 120
19. -do- -do- Pkt. H&J, Gr.i 120 120
20. -do- -do- Pkt F&G 70 70
21. -do- -do- Pkt F&G Gr.lV 90 90
22, -do- -do- Pkt F&G ér.v 120 120
23. -do- -do- Pkt F&G, Gr. VI 108 108
24, -do- -do- Pkt F&G Gr. Vil 70 70
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25. -do- Houses at Saidulzaib 70 70
26 -do- Houses at Sidhartha Extension 120 120
27. -do- EPDP houses at Kalkaji 1 1
28. -do- Pkt B, Gr.lll at Sarita Vihar 196 196
29. -do- -do- Pkt F&G Gr.V 120 120
30 -do- 240 SFS at Sukhdev Vihar 3 3
' ' Total 9091
1. 1989-90  Madipur, Rohtak Road (120 SFS) Gr-3 120
2. -do- Kalkaji Opp. Bik-B 144
3. -do- Sarita Vihar Pkt-2 Gr-4 120
4. -do- Sarita Vihar Pkt-2 & 1 Gr-5 120
5. -do- Sarita Vihar Pkt-2 Gr-3 100
6. -do- Sarita Vihar Pkt-B (Balance Work) 14
7. -do- Sarita Vihar Pkt-C Gr- 42
8. -do- Sarita Vihar Pkt-K&L Gr-{,2 & 3 424
9. -do- Vasant Kunj 558
Total 1642
1. 1990-91 SWZ
-do- Pkt5&6 285
-do- Pkt2 28
-do- Pkt 4 124
-do- Pkt7&8 80
2. -do- SEZ
-do- SFS Houses at Sarita Vihar Gr- 1 140
-do- SFS Houses at Mandakni 12
-do- SFS Houses at Blk -B, Kalka Ji 12
3. -do- West Zone
-do- (a) 356 SFS ?at—ll Pkt-1i at Madipur
SH 132 SFS DUs Gr-| 132
(i) 92 DUs Gr-lif 92
(i) 132 SFS DUs Gr-ill 132
{b) 232/240 SFS Houses in Pkt GH-12
area Pachim Puri 240
(c) 356 SFS Houses (348 Actual) in GH-IV Pachim Puri 348
! Total __ 1625
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1. 1991-92  South West Zone
-do- Sect-B, Pkt5 &6 335
-do- Sect-B, Pkt2&3 390
-do- Sect-A, PktA 50
~do- Sect-B, Pkt 4 286
-do- Sect-C, Pkt 2 48
2. -do- South East Zone
-do- SFS houses at Gr-ll, Pkt-F & G, Sarita Vihar 140
-do- SFS houses at Pkt-F & G, Sarita Vihar 60
-do- SFS houses at Pkt-D & E, Sarita Vihar 497
3. -do- West Zone
-do- 208 SFS houses at Main Rohtak Road, 52
Madipur.SH: 85/52 (Actual)
-do- 112 SFS at GQ-S Ph-1, Bodella 112
4. -do- North Zone
-do- 16/12 SFS Cat-ll at Motia Khan 12
Total ~ 1982

1. 1992-93  South East Zone

-do- SFS at Sarita Vihar 28
-do- SFS at Sarita Vihar ) 20
2. -do- South West Zone

-do- Sect-A, Pkt-A Vasant Kunj 48

-do- Sect-A, Pkt-B & C Vasant Kunj 64
-do- Sect-C Pkt-7, Gr-F Vasant Kunj 156
-do- Sect-C, Pkt-6 &7, Gr-G Vasant Kunj 152
-do- Sect-C, Pkt-6 & 7 Gr-E Vasant Kunj 120
-do- Sect-C, Pkt-Vasant Kunj 21

-do- Sect-C, Pkt-Gr-A Vasant Kunj 80
-do- Sect-C, Pkt-Gr-C Vasant Kunj 176
-do- Sect-C, Pkt-Gr-ll Vasant Kunj 194
-do- Sect-C, Pkt-Gr-D Vasant Kunj 168
-do- Comm.-Cum-Staff housing complex Ber Sarai 80

-do- Sect-G, Pkt-1IV Vasant Kunj 08
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3 -do- West Zone

-do- 208 SFS (Actual 200 houses at Main Rohtak Road) 28

Village Madipur SH: 28 SFS houses at Madipur Gr-i )
4 -do- 536 SFS DUs in Bik C, Sect-19, Rohini 536
Ph-1l

5 -do- North Zone

-do- 72 SFS Fiat at Pkt-B (U) Pitam Pura 72

Total 1941

1 1993-94  South West Zone

-do- Sect-B Pkt-5 & 7 Vasant Kunj 04

-do- Sect-B Pkt-1 Vasant Kunj 10

-do- Sect-C Pkt-6 & 7 Vasant Kunj 120

-do- Sect-B Pkt-2 & 3 Vasant Kunj 13

-do- Sect-C Pkt-9 Gr-D Vasant Kunj 08
2. o 136 SFS houses in Sect-l, Pkt-l, Dwarka Ph-l 128
3 -do- Rohini Zone

-do- 480 SFS Cat-ll houses in sect-11 (Ext.) 480

-do- 448 SFS Cat-ll houses in sect-18 Rohini 448
4 -do- North Zone

-do- 376 SFS Houses at east of Mukharjee Nagar 188 188 376
5 -do- East Zone

-do- 54 SFS + 1 8 LIG houses at Mayur Vihar (Balance Work) 54

Total 1641

1 1994-95  Dwraka

-do- 720 SFS in Sect-19 Pkt-ll, Dwarka, Ph-| 728

-do- 384 SFS in Sect-3 Dwarka Ph-l 384

-do- 452 SFS MIG/LIG houses in Sect-12, Pkt- 112
2. North Zone

-do- 80 SFS Cat-ll & lil Pkt-L, Pitam Pura 40 40 80
3 -do- East Zone

~do- 912 SFS houses at Kondali Gharoli

M 192 SFS houses Gr-| 192

i) 192

192 SFS houses Gr-!
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(iii) 192 SFS houses G-l 192
(iv) 160 SFS houses G-IV 160
(v) 176 SFS houses G-V 176
4. -do- South West Zone
-do- Sect. -A, Pkt-A & B, Vasant Kunj 16
-do- Sect. -A, Pkt-6 & 8, Vasant Kunj 08
Total 2240

1. 1995-96  South West Zone

-do- Sect -B, Pkt 6 & 7 Vasant Kunj 08
2. -do- East Zone
-do- Construction of 240 SFS houses Gr-| at Kondali Gharoli 48
-do- Construction of 190 SFS houses Gr-V at Kondali Gharoli 16
-do- Construction of 101 SFS houses at Gazi Pur 101
Total 173

1. 1996-97 Dwarka

-do- Sect-6, Pkt-1, Dwarka 212
-do- Sact- 1, Pkt-l, Dwarka 136
-do- Sect-4, Pkt-MLU, Dwarka 228
-do- Sect-5, Pkt-MLU, Dwarka 167
-do- Sect-5, Pkt-MLU, Dwarka ! 197
-do- Sect-9, Pkt-2, Dwarka 540
-do- Sect-7, Dwarka 182
-do- Sect- 10, Dwarka 176
-do- Sect-22, Dwarka 672
2. -do- North Zone
-do- Sect -A5, Narela 128
-do- Motia Khan, Blk 2 N 5§ 84
3. -do- Rohini
-do- Pkt-6, Sect-23, Rohini 288
-do- Pkt-7, Sect-23, Rohini 272
4. -do- East Zone
-do- Gazi Pur 88

5. -do- South East Zone
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-do- Sukhdev Vihar 15
-do- F & G Seikh Sarai 104
6. -do- South West Zone
-do- Near Peera Garhi 177
Total 3666
1. 1997-98  South East Zone
~do- SFS at sect-8, Jasola 376
-do- SFS at Sect-7, Jasola 376
-do- Prefab, Sample houses at Vasant Kunj 06
2. -do- North Zone
-do- Bik-D Pkt-A, Shalimar Bagh 200
-do- 144/140 houses sect-A5, Narela 12
3. -do- Dwarka
-do- 151 SFS houses & 182 MIG houses sect- 12 Dwarka 151
-do- SFS houses in sect-9 164
-do- SFS houses in Sect-9 144
-do- 176 SFS houses in Sect-1, PH-| 176
-do- SFS in Sect-13, Dwarka 176
Total 1781
1. 1998-99 Dwarka Zone
do-’ Const. of 460 SFS houses in Sect-9, Dwarka 160
Total 160
1. 1999-00 Dwarka Zone
-do- Const. of 24 SFS houses in Sect-1, Dwarka, Ph-| 24
-do- Const. of 224 SFS houses in Sect-12, Pkt-il, Dwarka 224
2. do South West Zone
-do- Const. Of 592/584 SFS houses at Sect-D, Pkt-5 & 6, Vasant Kunj 304
3. do- South East Zone
-do- Const. SFS houses in Sect-D, Dwarka, Ph-Il 166
-do- Const. of 88 SFS house at Sarita Vihar 98
-do- Const. of 240 SFS houses Pkt-B, Sect-13, Dwarka 240
Total 1056
2000-01
1. C/o SFS houses in Sec. i3, Pkt.B, Dwk, Ph.ll 248 248
2. C/o 838/848 Sec.D, Pkt.6, Vasant Kunj. 264 264
3 C/o 888 Sec.C, Pk1.9, Vasant Kunj 72 72
4, Cl/o 304 SFS & 227 S/G, Pkt.4, Sec. 12, Dwk, Ph.l, Gr.I to lll 304 304
Total 888
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2001-02
1. Cl/o 28 at Sec. 1, Pkt. 1 28 28
2. 414 DUs with CC block, Sec.18-A, Dwarka 414 414
3. C/o 536/648 at Sec. 1, Sec.D, Vasant Kunj. 272 272
4. C/o 172 HIG houses Sec. A, Pkt.B, Vasant Kun;. 172 172
5. Cl/o 592 at Sec.D, Pkt.5 & 56, V. Kun. 288 288
6. C/o 200 HIG, Bik.D, Pkt.A, Shalimar Bagh, Ph.li 200 200
7. C/o 144 HIG Blk. D, Gr.Ill, Pkt.A, Shalimar Bagh 144 144
8. C/o 42 + 5 HIG houses Pkt.D, Sarita Vihar. 47 47
9. Sec. 13-B, Dwarka. 150 150
Total 1715
2002-03
1. C/o 96/104 SFS houses Blk. D, Pkt. A, Shalimar Bagh. 104 104
2. 504/160 houses Pkt. K&L, Sarita Vihar 160 160
3. 526 SFS houses Sec. 526 526
Total 790
2003-04
1. C/o 32 HIG at Vasant Kun;. 32 32
2. C/o 504/344 houses at Pkt. K&L, Sarita Vihar. 328 328
3. Sidhartha Extension. 56 56
Total 416
2004-05 )
1. Shalimar Bagh 160 160
2 Dwarka Sec.18-B 568 568
3. Dwarka, Sec.12 198 198
Total 926
2005-06
1. Dwarka, Sec.19-B 440 440
2 Shalimar Bagh 400 400
3. Sarita Vihar, Pkt. K&L 16 16
Total 856
2006-07
1. 795 DUs Vasant Kunj, D-6 140 140
Total 140

Grand total 56596
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UBS Branch in India

2204. SHRI S. AJAYA KUMAR: Will the Minister of
FINANCE be pleased to state:

(a)  whether the Union Bank of Switzerland has been
awarded approval for opening of its branches in India; and

{b) it so, the details thereof alongwith the terms and
conditions thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) Yes,
Sir. Reserve Bank of India (RBI) has issued a licence to the
UBS Bank AG ot Switzerland to upgrade its representative
office in Mumbai to a branch. The terms and conditions
applicable to UBS Bank AG are same as applicable to any
other foreign bank for opening a maiden branch in India such
as obtaining a licence under Section 22 of the Banking
Regulation Act, 1949, bringing in US$ 25 miillion as assigned
capital, etc. Further, the foreign banks have to take permission
from RBI for appointment of the Chief Executive Officer (CEO)
before commencement of business, and are also required to
comply with the directives and other guidelines issued by
RBI on maintenance of Cash Reserve Ratio (CRR) / Statutory
Liquidity Ratio (SLR), various categories of advances /
deposits, interest rates chargeable on advances and payable
on deposits, priority sector advances, income recognition,
assets classification, provisioning for bad/doubtful debts on
a prudential basis, transparency in the Balance Sheet, capital
adequacy, acquisition of immovable properties in India,
engagement of ex-patriates and deployment of foreign funds
in Indian business, etc.

Social Responsibility of Corporate Sector

2205. SHRIK. S. RAO: Will the Minister of CORPORATE
AFFAIRS be pleased 1o state:

(a)  whether the Government has taken initiatives to
ensure that companies fulfil their social responsibilities like
investment in education, healthcare for the poor; and

MARCH 14, 2008
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(b) if so, the details thereof?

THE MINISTER OF CORPORATE AFFAIRS (SHRI
PREM CHAND GUPTA): (a) There is no statutory obligation
on companies to undertake any specified levels of investment
in social sectors to fulfil social responsibilities.

(b)  Does not arise.
Karmakar Committee

2206. SHRI BASU DEB ACHARIA: Will the Minister of
FINANCE be pleased to state:

(a) the details of the recommendations of Dr. K.G.
Karmakar Committee report approved by Reserve Bank of
India;

(b) whether the Government has issued order on
the approved part of the recommendations; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! PAWAN KUMAR BANSAL): (a) The
recommendations of Dr. K.G. Karmakar Committee which
have been approved by the Reserve Bank of India and the
action taken on them are given in the statement.

(b) and (c) Reserve Bank of India (RBI) vide letter dated
11th September, 2008 set up a Task Force to deliberate on
empowering Regional Rural Banks (RRBs) Boards for
operational efficiency under the Chaimanship of Dr K.G.
Karmakar, Managing Director, National Bank for Agriculture
and Rural Development (NABARD). The recommendations
approved by RBI and required to be implemented by RRBs
were communicated by them (RBI) to the Chairmen &
Managing Directors of the sponsor banks vide their letter
dated 30.7.2007. The Government has not issued any specific
orders on these recommendations.

Statement
Task Force on Empowering RRB Board for Operational Efficiancy — Action Taken Report
Para No. Recommendation Action taken
1 2 3
1 Out of 605 districts, RRBs have been able to cover 525 districts. Accepted. Sponsor banks advised to

The feasibility of covering the uncovered districts may be explored.

2 RRBs to consider providing a range of products for all financial

initiate action vide letter dated July
30, 2007.

As at para 1 above.

needs and focus on financial inclusion through progressive use of
technologies and low cost alternative delivery channels like BCs and BFs.

3 The relationship between sponsor banks and RRBs needs to be

As at para 1 above.

changed into a synergistic one, beneficial to both banks. An MoU be
executed between the sponsor banks and the Gowt of india with regard
to the performance of the RRBs under various key parameters. Sponsor
banks may, as usual, sign MoUs with their sponsored RRBs.
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RRB Chairman be given due weightage for promotion to the next
higher grade in the parent institution as and when they are eligible.
The pay, allowances and:incentives should be attractive so as to
encourage performance: )

Maijority of non official directors on the Boards of RRBs need to be
adequately oriented towards the functions of RRBs and their
responsibilities as nominee Directors.

The role of sponsor bank should be supportive and broadly confined
only to extending management support, nominating members in the
Board of Directors, providing funds, providing expert guidance/

help in investment related issues, conducting management audit filt
alternative arrangements are made by the RRBs themselves and
assisting RRBs in all HR matters referred to them by the RRBs.

SARFAESI Act may also be extended to RRBs.

Chairmen of RRBs, should be appointed as members of the
Empowered Committee (EC) constituted by RBI.

Once the process of amalgamation is over, the RRBs be subjected to
the same level of safeguards and regulatory norms regarding capital
adequacy as applicable to commercial banks.

RRBs should develop their own internal capacities including setting
up of separate investment cells, risk evaluation system, positioning of
trained personnel, etc. Till such time they ard able to nurture adequate
aexpertise within the institution, RRBs could take the help of sponsor
banks, primary dealers and mutual funds.

RRBs may be aliowed to<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>